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DATES AND EVENTS

04.05.2017- Certificate of registration by the registrar of firms
of the 16th respondent firm

02.11.2019- An application by the 16th respondent was
submitted to Udupi urban development authority for
conversion of proposed site from residential zone to industrial
zone

09.11.2019- The Udupi urban development authority issued
advertisements in the two different newspapers namely
Samyukta, Karnataka and Kannada prabha and requested the
commissioner to inform the UUDA in writing within 15 days
from the date of publishing if there is any objection to the land
zone change

13.02.2020- Even after three months of advertisement no
objections came in the return form and a general meeting of
Udupi Urban Development Authority UUDA was held under
the chairmanship of Udupi district collector and others and
other important planning authority . The resolution was
passed to recommend for change of land use for industrial
purpose and submit the proposal to government of Karnataka

06.08.2020- Proceedings of Rezoning of the proposed land
from the residential zone to industrial zone and approval for
land use change was granted

07.08.2020- Fees paid to UUDA authority for rezoning of
respondents land from the residential zone to industrial zone

10.08.2020- Letter issued by the Commissioner urban
development authority citing that the extent and survey nos.



Belonging to the 16th respondent which are in residential zone
and the said land were converted for industrial zone under
government order proceeding no. NAE:76:MYAPR:2020(E)
dated 6.8.2020

14.09.2020- Letter from Karnataka State pollution control
board citing the approval to the 16th respondent of conversion
of the land to the industrial purposes subsequent to the
approval from the UUDA

26.11.2020- Government of Karnataka order by revenue
department , collectors order allowing the conversion of the
land for industrial purpose and it can be used for other fishing
purposes

30.11.2020- Permission granted to use the 16th respondents
land for the industrial purpose by the Tehsildar Udupi Taluk

9.12.2020- All development charges paid permission was
granted for a single layout map by the Udupi Urban
development authority

18.01.2021- Notice for Site Visit/Inspection
Report/Udayavara Gram Panchayat

19.01.2021- Panchayat Resolution

02.02.2021- Udupi town planning authority issued the
commencement certificate to the 16th respondent herein

12.02.2021- Building License by Panchayat Raj (NOC)

14.06.2021- CFE (Consent to Establish)

20.7.2021- Partnership deed



26.07.2021- Planning pertaining to factory under factories act
is approved by the department of factories boilers industrial
safety and welfare

11.09.2021- Import export code issued by the Government of
India, Ministry of Commerce and Industry and directorate
general of trade

02.11.2021- Panchayat Building Licence

09.05.2022- No objection -certificate issued to the 16th
respondent for electrical connection to the industrial building
by Udayavara village panchayat

18.08.2022--- Permission for construction of building issued
by the panchayat development officer Udayavara gram
Panchayat and confirmation letter issued by the panchayat
development officer Udayavara gram Panchayat that the 16th
respondent has been granted for his industrial building and
license for surimi(fish paste products and surimi freezing
purpose by their license

11.01.2023 - Panchayat Public Notification inviting if there
were any public objections for the new construction of new
building in the Survey nos. of 16t respondent and further
invited to submit their objections if any in writing with

appropriate documents within 7 days from the date of the
publication dated 11.1.2023

08.03.2023- Consent to operate under green large category by
the KSPCB which is valid upto 31.12.2037

12.03.2023- Certificate of approval issued by me the expert
inspection counsel ministry of commerce and industry, Govt of
India



05.07.2023- Letter from Karnataka forest department by the
zonal forest officer stating as per the directions of the
Karnataka pollution control board 110 KLD of purified water
of the 16th respondent to be released to water to the plants
planted by the forest department. The above said was accepted
and approved by the Karnataka forest department and granted
permission to release the purified water of the 16th respondent
for three years for the plantations maintained by Karnataka
housing board in Korangrapadi

10.08.2023- Date of commencement of production business
and a certificate named as udyam registration certificate
issued by the Ministry of micro, small and medium
enterprises(MSME), Government of India

23.08.2023- Kspcb consent for establishment expand(orange
category) given which is valid upto 22.8.2028

12.09.2023- Service certificate issued by the Manglore
electricity supply company limited (goverment of Karnataka
undertaking)

05.10.2023- Certificate of registration as an exporter under
the marine products export development authority working
under Ministry of Commerce and Industry Government of
India

01.11.2023- COA (Certificate of Approval from Export
Inspection Council)

03.11.2023- Registration cum membership certificate issued
by the Marine products export development authority

30.11.2023- Halal certificate by JIHF certification private
limited



06.01.2024- Certificate issued by hazard analysis and critical
control points (HACCP) certifying the food safety management
system of the 16th respondent by SP certification limited,
London UK

16.02.2024- No objection certificate issued by the Karnataka
ground water authority which is valid for 3 years to permit for
extraction of ground water by borewells for industry use

25.04.2024- Receipt issued under form 3 by the village
panchayat Udayavara

22.05.2024- Modified import export code

27.07.2024- Licence issued under food safety and standards
authority of India(FSSAI)

19.11.2024 - KSPCB inspected the unit in question and
conducted a water analysis subsequent to the order and
direction of this Hon’ble Tribunal vide it’s order dated 2.7.2024
and submitted its reports stating that the trade effluent treated
which has been collected on 4.9.2024 for purposes of analysis
is tested in their lab and the results conforms to prescribe
standards of analysed parameters of sample no. 01 and O1A



IN THE HON’BLE NATIONAL GREEN TRIBUNAL, SOTHERN ZONE,
CHENNAI BENCH

IN
ORIGINAL APPLICATION NO. 169 OF 2024

IN THE MATTER OF:
M/s. Parisara Samrakshana Samiti . ...Applicants

Vs.
The State of Karnataka & Ors. ...Respondents

Reply Affidavit Filed On Behalf of Respondent No.16

IT IS MOST RESPECTFULLY SHOWETH:

I, Hariyappa Kotian, S/o Raju Kotian , aged 70 years, resident
of Karthik Kidiyoor Village, Udupi taluk, Udupi District- 576104, do

hereby solemnly affirm and sincerely state as follows:-

1. I submit that I am the managing partner of the 16* respondent
firm herein under the name and style M/s. Karthik Marine
Industries which is a registered firm under Section 58(1) of the
Indian Partnership act, 1932. The certificate of registration
bearing the firm no. UDP- F35-2017-2018 is issued on 4.5.2017
and I am duly authorized to file the present counter affidavit on
behalf of the above respondent with the records available. As such

I am well aware of the facts and circumstances of the case 1 am

For Karthik Marine Industries
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competent to depose on behalf of the 16t respondent herein

Annexure-1

I submit that I have perused the present application filed under
sections 14(1) and (2) read with section 15(1)(c) and section 18(1)
and (2) of the National Green Tribunal act, 2010. And deny each
and every averment made therein except those that are
specifically admitted herein vide the present counter and put the
applicant to strict proof of the same allegations contained in the
application

I further submit that the applicant herein is an unregistered
association represented by it’s president, who is alleged to have
been engaged in the environmental activities including protection
and preservation of environment in Udayavara village.

. I submit that the present application has to be dismissed in limine
at its threshold in as much as it is not filed within the limitations
prescribed in the NGT act within the stipulated time.

. It’s is most respectfully submitted that one Mr. Jithendra Shetty
from Udayavara has earlier taken an original application bearing
no. 12/2022 before the Hon’ble NGT(sz), Chennai seeking a prayer
to set aside the order of consent to establish granted to the 16th
respondent herein ie Karthik Marine Industries by the
environmental officer regional office Karnataka pollution control
board on the ground that the KSPCB had no jurisdiction to issue

the consent to establish itself granted to the 16 respondent earlier

For Karthik Marine Industries
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vide consent order no. CTE- 117046 dated 14.6.2021 annexed
herewith as Annexure-2 . This Hon’ble Tribunal earlier by its order
dated 21.1.2022 in the above said OA pointed out that the order of
issuing consent to establish is appealable order under the Water (
prevention and control of pollution) Act, 1974 and the Air(
Prevention and Control of Pollution) Act, 1981 before the appellate
authority and the order has to be challenged as a ground of
jurisdiction before the appellate authority, and subsequently the
learned counsel appearing for the applicant therein withdrew the
application with liberty to approach the appellate authority to
redress it’s grievance as provided under the respective statutes
Annexure-3. To the respondent herein’s astonishment he never
approached The Karnataka pollution control board appellate
Tribunal as directed by this Hon’ble NGT instead preferred to file
a writ petition bearing no. W.P no. 1681/2022 with the same
challenge whatever it’s been made before this Hon’ble Tribunal was
taken there before the Hon’ble High court of Karnataka in the
above said Writ petition

. The Hon’ble High court of Karnataka has passed an order dated
14.2.2022 stating that the impugned order in question of consent
to establish was an appealable order and secondly the petitioner
in the Writ petition Mr. Jithendra Shetty who was the same
applicant in the erstwhile Original Application no. 12/2022 before

the Hon’ble NGT(sz), Chennai and the Hon’ble High court observed
For Karthik Marine Industries
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7.

that he is not an aggrieved person. It was also observed that the

consent to establish is an appealable order. It was observed in the
order of the Hon'ble High court that the petitioner therein had not
been able to satisfy the Hon’ble High court, as to how he was an
aggrieved party, and how a writ petition was maintainable against
the consent to establish order passed by the KSPCB. It was finally
observed that with the given facts and circumstances that the
above said petitioner (Mr. Jithendra Shetty) Writ petition filed on
behalf of him was not maintainable and it was accordingly
dismissed by the Hon’ble High court of Karnataka. Annexure-4
I humbly submit that the answering respondent is not replying to
the present application in parawise manner and however the
answering respondent craves leave of this Hon’ble Tribunal to file
an additional affidavit as and when necessary and required or
directed by this Hon’ble Tribunal to do so
I submit that this respondent is a registered partnership firm
operating as an industrial establishment in Udayavara village,
Udupi Taluk and district. The respondent herein is having its
facility in survey nos. 187/7, 188/1A, 1B, 4C, 8A, 111/9,
189/1,2,7, 263 /6 at industrial zone, industrial area pithrodi post,
Udayavara Udupi district, which is a fisheries hub. Annexure-5
It is submitted that the above mentioned property bearing above

said survey nos were purchased by the respondent herein.

For Karthik Marine Industries
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11.

12,

13.

It is also true that on 9.12.2020 the Udupi Urban development
Authority the 13th respondent herein issued a valid plan approval
for industrial purpose and in furtherance of the same on 2.2.2021
the above said authority issued commencement certificate bearing
no. UUDA/C.C/253/2020-21. In respect of 3.585 acres of land in
Udayavara village for the purpose of fish freezing plant annexed
herewith as Annexure-6

It is submitted that originally an application was submitted to the
Udupi Urban land development authority on 2.11.2019 for the
change in classification of the proposed site of the respondent firm
from the residential zone to industrial zone

Thereafter the Udupi urban development authority the 13t
respondent herein issued advertisements in two different
newspapers namely Samyukta Karnataka and Kannada Prabha
on 9.11.2019 and directed the commissioner to inform the above
said authority in writing within 15 days if there was any objection
to the land zone change of the listed area which is annexed
herewith as Annexure-7

It is further submitted that after three months of the newspaper
advertisements with reference to zone change having not received
any objections came in the return form on 13.2.2020 a general
meeting of Udupi urban development authority was held under
the Chairmanship of the district collector and other competent

authorities. It is observed that a resolution was passed to
For Karthik Marine Industries
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14.

15.

recommend and submit the proposal for change of land use for
industrial purpose to the government of Karnataka which is
annexed here as Annexure-8

It is further submitted that the rezoning of the proposed land from
the residential zone to industrial zone was approved by the
Government of Karnataka vide it'’s proceedings dated 6.8.2020
which is Annexed here as Annexure-9. An amount of Rs.
2,17,685/- , the required fee was paid to the Udupi urban
development authority vide Challan no. 19508 dated 7.8.2020
towards rezoning of the said land from residential zone to
industrial zone and A true copy of the conversion letter from
residential zone to industrial zone dated 10.8.2020 is Annexed
herewith as Annexure-10 which is a matter of record. The
government order no. NAE:76:MYAPR:2020(E) dated 6.8.2020
Bangalore is the clear order about the conversation of land to
inform the respondent herein.

A true copy of NOC for land conversion for industrial purpose
along with the permission granted by Tahsildar and the true copy
of the District Collector Udupi granting permission for the
proposed land to industrial purpose and also for other fishing
purposes are annexed herewith as Annexure- 11,12 and 13. Rs.
3,26,365/- is the fees paid for all the land transferred to Udupi
urban development authority vide Challan no. 20147 dated

7.12.2020 and further the permission was granted for the

For Karthik Marine Industries
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16.

LT

development of single layout map was granted on 9.12.2020
which is annexed herewith as Annexure- 14
It is further submitted that the Udupi Urban development
authority has issued commencement certificate for construction
of building in the concerned land dated 2.2.2621 and a fee of Rs.
1,19,975/- was paid on 12.2.2021 vide Challan no. 20214 dated
above which was subsequent to the application made by the
respondent on 2.1.2021 which is annexed here as Annexure-15
It is humbly submitted that the Udayavara gram Panchayat
issued a public notice 11.1.2021 annexed here as Annexure-16
for public objection if any to our concerned application and
subsequently the above said panchayat on 18.1.2021 issued a
notice that the panchayat staff conduct an on sight inspection and
further issued a confirmation letter stating that the 16™
respondent herein has been granted permission for construction
of the building as per industrial building permit number
PR0011009948275 dated 12.2.2021. It was further stated that
the building owner submitted an application on 30.3.2022 with
the certificate from the technical engineer about the completion of
the building and for the above said industrial building no. NOC
from electricity department has been issued and building tax has
been levied for the year 2022-2023. It was confirmed that the
above said industrial building belonging to the 16t respondent

herein has been granted an industrial license for Surimi(fish
For Karthik Marine Industries
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18.

19.

20.

21,

8

paste) product and surimi freezing purpose as per the Udayavara
gram Panchayat business license no. U.GRA.PA.84/29/2022-
2023 vide their confirmation letter dated 18.8.2022 Annexed here
as Annexure-17

It is most respectfully submitted that the Karnataka government
rural development and panchayat raj department issued license
to us bearing no. PR0011009948275 and further we have been
continuously paying the tax receipts, to our building from 2022
to till date to the development officer Udayavara gram Panchayat
which has been marked in our typeset as Annexure -18, 19, 20
and 21 which can be read as part and parcel of this affidavit

It is further submitted we have received the NOC for the electricity
connection issued by the development officer of Udayavara gram
Panchayat, and the true copy of the electricity service certificate
from the Mangalore electricity supply co Ltd (Government of
Karnataka undertaking) is also annexed here as Annexure-22
and 23

It is respectfully submitted we have also received the NOC from
the Forest department dated 5.7.2023 from their zonal forest
officer from Udupi which has been annexed here as Annexure-24
in the typeset of papers

It Is most respectfully submitted that the Karnataka ground water
authority in the letter dated 16.2.2024 has issued a no objection

certificate in form 3A rule(6) bearing no. KGWAN 1452318490.

For Karthik Marine Industries
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22,

The NOC is valid for 3 years from the date of issue which is upto
February 2027 hence the bald allegation made with reference to
the extraction of ground water without permission from the
Karnataka ground water authority by the respondent herein holds
no good and is devoid of any merit. annexed here as Annexure-
25

It is further submitted that we have a valid factory licence issued
by the government of Karnataka issued by factories, boilers,
industrial safety and welfare Bangalore. It is also submitted that
the department of factories, boilers, industrial safety and welfare
has also approved the planning approval of the respondent under
the factories act,1948 annexed here as Annexure-26 and rule 3
of Karnataka factories rules and also have been issued with
certificate of food safety and standard authority of India from the
Government of India food safety and standards authority of
India(FSSAI) annexed here as Annexure-27. It is submitted that
the food safety and standards authority of India has issued
Central license under FSSAI act, 2006 on 27.7.2024 which is valid
upto 15.8.2027 . It is clear from the license bearing no.
11223999000629 that the business activity of the 16t
respondent herein is manufacturer- exporter — manufacturer on
the type of the unit is shown as others food processing unit. The
product category is 09- fish and fish products including molluscs

crustaceans and echinoderms which includes frozen surimi fish

For Karthik Marine Industries
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23.

24.

10

and frozen minced fish meat (09.2.3) and it is clearly mentioned
that the kind of business is manufacturer- fish and fish products
and the scope of product supply is only for exports. The above
said license has been issued by the central licensing authority
which is valid upto 15.8.2027

Above all we have been issued with the valid consent to establish
dated 14.6.2021 and consent to operate dated 8.3.2023 from the
Karnataka State Pollution Control Board which has been marked
here as Annexure in the typeset of papers.

It is respectfully submitted that we are a valid member of a Marine
products export development authority works under the ministry
of commerce and industry government of India and we have
enclosed our membership certificate dated 3.11.2023 with the
above said authority as annexed here as Annexure-28 along with
the certificate of IEC issued by the ministry of commerce and
industry from the Director General of Foreign Trade, Bangalore
dated 22.5.2024 annexed here as Annexure-29 and also we hold
a certificate from JUHF certification Pvt Ltd dated 30.11.2023
annexed here as Annexure-30 and also holding the certificate of
export inspection counsel from the Ministry of Commerce and
Industry government of India dated 1.11.2023 annexed here as
Annexure-31. It is further submitted that we have a valid
certificate from the Marine products export development

authority, Ministry of Commerce and Industry and we have also

For Karthik Marine Industries
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25.

26.

11

obtained a certificate from HACCP( Hazard analysis of critical
control points from an authorized SP certification Ltd, London
(UK) dated 6.1.2024 annexed here as Annexure-32 and also we
have been issued with Udayam registration Certificate from
Government of India Ministry of Micro, small and medium
enterprises dated 19.7.2021 annexed here as Annexure-33

The Karthik Marine Industries 16t respondents herein have a
valid registration cum membership certificate for fish and
fisheries product bearing IEC number AAXFK4140Q issued on
3.11.2023 registered as manufacturer exporter issued by the
marine Products export development authority works under
Ministry of Commerce and Industry Government of India
5.10.2023. Annexure- 34 . The export inspection counsel working
under the Ministry of Commerce and Industry Government of
India has issued the certificate of approval in exercise of powers
conferred by the export of fresh, frozen and processed fish and
fishery products (quality control, inspection and monitoring)
rules, 1995. The certificate of approval is valid upto 7.11.2026
bearing approval number 1611fkr manufacturing and export of
frozen surimi(fish paste) from non- histamine and histamine
forming fishes for exports to all countries excluding Australia

It is humbly submitted that the respondent herein has been
issued with a certificate from Hazard analysis and critical control

points who has independently assessed and certified that the
For Karthik Marine Industries
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respondent herein is compliant with the requirements of HACCP
having their registered office in London, United Kingdom. The
certificate issued bearing no. SPC 24 H2774 is valid upto 6.1.2027
27. It is most respectfully submitted that valid consent to establish
and consent to operate has been obtained by this respondent from
the Karnataka state pollution control board under the provisions
of the water( prevention and control of pollution), 1974 and the
Air( Prevention and Control of Pollution), 1981. The concerned
order number is AW- 122915 with PCBID 100829, INWID 190412
with a colour code of green issued on 8.3.2023 which holds a
validity upto 31.12.2037 The combine concern of discharge of
effluents is under the above said acts and the consent is clear that
the occupier is authorized to operate and carry out the industrial
activity and to make discharge of the effluents and emissions
confirming to the stipulated standards from the premises of the
respondent industry. The subsequent inspection made by the 3
respondents office clearly submitted a report dated 19.11.2024
stating that the testing results conform to the prescribed
standards of analyzed parameters of the samples taken from the
treated trade effluent collected from the outlet of the ETP |
28. Hence the allegation made by the applicant in para no. 18 of their
application that the respondent herein has not installed any ETP
and failed and neglected to install ETP till date and the untreated

water is being let out in the open space causing water pollution is

For Karthik Marine Industries
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29.

30.

31.

13

totally false frivolous and imaginary to mislead this Hon'ble
Tribunal. Infact proper ETP installation has been done in the
premises of the factory and the photo of the same is annexed
herewith as Annexure 35

It is further submitted in the same para it is stated that the
respondent herein has not obtained NOC from ground water
authority for withdrawal of ground water is also not having an
IOTA of truth but nothing but of a false accusation when a proper
NOC has been received as per the due process of law which is
enclosed herewith. The copy of the same is enclosed herewith in
the typeset of papers which can be read as part and parcel of the
affidavit

While all the above statutory requirements is met completely with
due diligence and all the required safeguards and conditions are
met to statutory requirements of various arms of the Ministry who
impose stringent conditions before issuing their licenses and
certifications, the question of violation as alleged by the applicant
herein is to be dismissed with cost by this Hon'ble Tribunal in
order to atleast curb the frivolous petitions and applications taken
out on the personal vendetta which poses great mental agony to
the respondents herein the false and egregious allegations made
against the development of industries in our country

It is humbly submitted that the respondent herein has been

issued with a consent order of “Consent for establishment
For Karthik Marine Industries
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expand”(CFE-EXP) issued by the third respondent Karnataka
State pollution control board vide it's order CTE-
339132/100829/206714 of orange /large of industry colour
dated 23.8.2023. The above said consent is granted for the
products/activity /service with certain terms and conditions
attached in that order whose validity is upto 22.8.2028. All the
given conditions in the above consent for establishment pointwise
were complied with the stipulated date. The consent for expansion
to Orange category was clear and a necessary fees for the consent
was also paid. The applicant herein has not bothered to question
about the expansion concern before the appropriate appellate
Tribunal instead chose to directly attack the respondents by way
of this application before this Hon’ble Tribunal with false and
specious allegations to achieve his goal of settling the scores with
the respondents for not having conceded to his request of buying
his land for abnormal price. Due to this personal vendetta this
applicant has taken this application hence this application has to
be discarded as meritless not having enough reasons to consider
and to be dismissed

It is most respectfully submitted that all the necessary statutory
requirements were met in accordance with law and all the rules
have been followed diligently to make our unit a lawful one. It is
true that as per the pollution control board has divided the

industries into green, orange, red zones and permission to give

For Karthik Marine Industries
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consents for different zones is provided by the State pollution
control board.

It is humbly submitted that the applicant herein has stated that
we have commenced our industrial operation on 13.8.2020 itself
which is false and if so the applicant has failed to question the
same for all these 5 years and slept over all these years to settle
his personal vendetta initiating this process before this Hon’ble
Tribunal is neither maintainable nor acceptable due to its latches
It is submitted that the applicant in his affidavit has earlier
accepted about the conversion of land from residential zone to
industrial zone, whereas in paragraph 13 he has raised an
allegation that the industrial activity of the respondent herein
shall not be permitted in residential zone, which is totally contrary
to his own affidavit. It is further submitted that the applicant
allegatibns that the respondent herein from the beginning had
been causing pollution in all forms of Air, Sound and Water and
it is pertinent to note he was keeping silent all along and suddenly
woken up and filed this application which is barred by limitation
in all fronts

We humbly submit that it is pertinent to note that the Fish
freezing activity comes under green category and we expanded our
business and obtained a valid for consent of operate vide dated
23.8.2023 bearing no. CTE 339132 and the industry is classified

as orange one which has a validity till 22.8.2028 Annexure 36.
For Karthik Marine Industries
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Hence the main allegation made by the applicant herein that we
do not posses valid licenses like consent to establish and consent
to operate in orange category, in accordance with law is false,
frivolous and imaginary.

It is further submitted that industrial activities under the orange
category shall not be permitted in residential zone, as per the
allegation made by the applicant herein does not hold any value
since as earlier stated the area in where our industry is
functioning is already reclassified by the competent authority
more than S5 years ago and just making a bald allegation by the
applicant herein should be dismissed in limine

It is further submitted that the allegation made by the applicant
that the trade effluents accumulating from our industry are being
discharged into the river Papanashini polluting the said river
which further affects the aquatic life is completely devoid of merit
and false and further the solid waste from the fish processing are
dumped into various places of the village including the river banks
creating bad odour and smell is totally baseless false and required
to be disposed as meritless.

It is humbly submitted that the allegations made by the applicant
that the 16t respondent involving .in consumption of huge
quantity of water which will lead to enormous use once after the
expansion EC to Orange category is given is not acceptable and

already the previous green category of fish freezing only involves

For Karthik Marine Industries
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washing, cleaning of fresh fish and freezing them in cold storage
was involving a reasonable quantum of water and just because
the processing of Surimi fish which will involve huge quantity of
water is false and the allegation is very much a bald one without
any substance

It is most respectfully submitted that when the 16t respondent
has obtained a valid expansion consent to operate dated 23.8.23
bearing no. CTE 33.9132 which holds a validity till 22.8.2028
issued under the provision of Water (Prevention and control of
Provision) act, 1974_311{1 Air(Prevention and control of Provision)
act, 1981 that too in a valid declared industrial area the question
of claimant seeking a prayer that the 16t respondent shall not
carry out any operation pertaining to Orange category and falsely
alleging that the operation is done in a residential area is baseless
without any substance. Moreover the respondent herein is not
manufacturing Surimi fish as alleged by the applicant instead a
valid license for processing is holding and an orange category
license is issued by the competent authorities, the question of
seeking to stop the unit just for a personal vendetta is not

acceptable

40. Itis strongly denied and refuted of the applicants allegation that

the effluents and waste accumulating from the respondents are

being discharged into Papanashini river further polluting the said
For Karthik Marine Industries
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water body is totally false, misleading, mischievous and imaginary.

Both the solid waste and liquid waste are discharged in accordance
with law and nyles framed under the solid and liquid waste
Mmanagement rules. There is no bad odour or smejl and

accumulation of flieg leading to infectious diseases as alleged by

the applicant which is absolutely an imaginary and false one.

Actually in fact the 16t respondent herein has entered into an

agreement with one M/s. Hindustan Marine Industries as early as
on 18.3.2022 for selling the rejected fish and its rejects generated
in their factory should have to be supplied to the Hindustan Marine

Industry (without any diversion) it was contended in that

agreement the Ms. Hindustan marine industries shall be

responsible for the purchase of rejections generated in the surimi
plants of the 16 respondent herein. It was also observed that the
Ms. Hindustan Marine industries should not refuse the rejections

generated in the surimi plants of the 16t respondents herein the

above said agreement had been entered in 1.10.2022 to upto
30.9.2032. Hence the question of spilling the rejections in and
around as alleged by the applicant is totally frivolous false and

imaginary. Moreover with reference to the untreated effluent water

is left in the pPapanashini river as alleged is also vehemently

opposed by this respondent for his false hood. In fact as per the

directions of the Karnataka pollution control board 110KLD of

purified water of Karthik Marine Ir}dustries Wwas requested to be

For Karthik Marine Industries
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released to water the plants planted by the forest department. It is
submitted the Karnataka forest department has accepted the
request of the 16tk respondent herein and granted permission vide
their letter 5.7.2023 to release the purified water coming out of the
ETP of their industry for three years without causing damage to
the plantations maintained by Karnataka housing board in survey
nos. 10/6A1, 16/3, ;16/4, 17/4B2 in total of 11 acres of land in
Korangrapadi village under Alevooru gram panchayat. While the
question being so thé frivolous allegation made by the petitioner
herein that the solid and liquid waste emanating from the premises
of 16th respondent are illegally dumped and the liquid effluents are
left into the papanéshini river is highly condemnable for the

reasons of its utter lies

41. It is submitted that the allegation made by the applicant herein
that the water is untreated and the effluents are discharged in the
papanashini river is totally false and frivolous. It is humbly further
submitted that the Karnataka forest department zonal forest
officer Udupi zone m its letter dated 5.7.2023 clearly stated that
the matter relating to release of purified water to trees under the
forest department as directed by the KSPCB. It is further stated in
that letter that the 16% respondent herein has been granted
permission to release the purified water of the Karthik Marine
Industries for three years without causing any damage to the

For Karthik Marine Industries
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plantations maintained by the Karnataka housing board in survey
no. 10/6Al1, 16/3, 16/4, 17/482 in total 11 acres land in
Korangrapadi village under Alevooru gram Panchayat . When the
water is duly purified and as per the direction of the KSPCB , the
third respondent herein to water the plants mentioned above, the
question of discharging the untreated water into the Papanashini
river does not arise and this allegation is purely malafide with pure

vendetta the applicant herein having towards the 16t respondent

42. It is respectfully submitted that as in the interim prayer sought
by the applicant herein to conduct a thorough investigation by the
third respondent and direct them to file a report before this Hon’ble
Tribunal in respect of the activity done, this Hon’ble Tribunal in its
order dated 2.7.2024 has directed the 2nd Respondent herein the
Karnataka State Pollution Control Board to inspect and submit a
report on their inspection. It is pertinent to note that the third
Respondent herein inspected our premises on 4.9.2024 and
further had filed their report dated 19.11.2024 stating that
everything was found in order before this Hon’ble Tribunal which

is a matter of record and Annexed herein as an Annexure

43. It is most respectfully submitted that the Hon’ble Tribunal had
earlier directed the state pollution control board to inspect the unit

in question conduct water analysis and submit a report.

For Karthik Marine Industries
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Subsequent to the direction of this Hon’ble Tribunal the Karnataka
State Pollution Control Board inspected the unit in question and
conducted a water analysis and submitted its report on
19.11.2024 which has been filed by the learned counsel of the
Karnataka State Pollﬁtion Control Board Annexure-37. For better
appreciation of the facts the Karnataka State Pollution Control
Board report submitted by the environmental officer of Udupi

range is Annexed herewith for the Hon’ble Tribunals perusal

44. On a plain reading of this report it has unambiguously stated
that the results enurﬁerated after testing the samples of the water
clearly indicated that they conforms to preslcribed standards of
analyzed parameters: of sample no. 01 and OA. It is further made
clear in their note that the method of analysis is as per the
standard method for the examination of water and waste water and
Indian Standard publication. Further more to add it is humbly
submitted even this purified water is being supplied to the
plantations of housing board belﬁnging to the forest department as
earlier specified. While the case being so the false and frivolous
allegation made by the applicant herein without any piece of
evidence to substantiate their claim shows nothing but of it’s pure
Vendetta with the léth respondent for not yielding to the request
of buying their land. Hence on this ground also the application has

to be dismissed.

For Karthik Marine Industries
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45. Itis further submitted that this Honble Tribunal should not be
taken as a forum to settle the personal vendetta and further this
platform shall not be used for their unjust enrichment and the
respondent herein pleads before this Hon’ble Tribunal to impost
heavy cost on this frivolous , false, application taken out by the

applicant herein to settle the score of their malafide intentions.

46. Therefore, in view of the above, it is prayed that this Hon’ble
Tribunal may please take on record and consider our above said
submissions made while passing an appropriate order, by

dismissing the present original application with heavy cost and

thus render justice. For Karthik Marine Industries
’é«//‘f
Managing Partner

DEPONENT

VERIFICATION

I, the aforempgntioned Deponent do hereby declare on this
FEQ Q0aY

|2 day of at OYUPT that the contents of the affidavit are true

to my knowledge and belief and nothing material has been

concealed therefrom. For Karthik Marine Industries
BEFORE ME:- ﬁénaging S
sty
DEPONENT




Annexure -1

Government of Karnataka Print Date
Thursday, May 4, 2017

Office of the Registrar of Firms,
UDUPI

RO M

Form C
10A
[See Rule 3(5)]

Certificate of Registration of Firm

Firm Number : UDP-F35-2017-18
Date : 04-May-2017

The Registrar of Firms, Karnatakg, fiereby acknowledges the receipt of the statement prescribed by
Section 58(1) of the Indian Partnership Act,1932. The statement has been filed and the (Name of
Firm) KARTHIK MARINE INDUSTRIES fias been entered in the Register of Firms as

No. UDP-F35-2017-18

Address of the Firm :
S N.187/7, Pithrody, Udyavara, Udupi Taluk - 576118

Office : UDUPI 3
Firm Number  : UDP-F35-2017-18 | !

CD Number : UDPF1

L Designed & Developed by C-DAC,ACTS Pune



Annexure -1


Consent For Establishment (CFE) K ar nataka State Pollution.Control Board
24 nnexure - - Udupi

— PCB ID: . ..
‘i‘ﬁ'" 100829 _ Plot No. 36 'C', Shivalli indl Area,
Consent No. CTE-117046 Valid

) Haleyur Road ,Manipal, Udupi Taluk
upto: 08/06/2026 Udupi - 5762118

Industry Colour: Industry Scale: LARGE Tele: 0820-2572862
GREEN

(This document contains 8  pages including annexure & excluding additional conditions)

Consent Order No: CTE-117046 Date: 14/06/2021
To,
The Occupier,

Karthik Marine Industries

Karthik Complex, Main Road,
Malpe - 576108

Sir,

Sub:  Consent to Establish new activity under Water (Prevention & Control of Pollution) Act, 1974 & Air
(Prevention & Control of Pollution) Act, 1981

Ref:  1.CFE application submitted by the industry/organization on 17/05/2021 at regional Office - Udupi
2. Inspection of the project site by Regional Officer - Udupi on 09/06/2021

With reference to the above, it is to be informed that, the Board hereby accords Consent for Establishment for new
Activity under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981 at
the location indicated below subject to the following terms & conditions

Location:

Name of the Industry: Karthik Marine Industries

Address: Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1,2,7, 263/1A, 214/6, Industrial
Zone, Industrial Area, Pithrody Post, Udyavara-574118, Udupi District., Sy.No.
187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1,2,7, 263/1A, 214/6, Industrial Zone,
Industrial Area, Pithrody Post, Udyavara-574118, Udupi District.

Industrial Area: Not In LA, Udyavara,

Taluk: Udupi, District: Udupi

1. This consent for establishment is valid up to 08/06/2026 from the date of issue.

2. The applicant shall not undertake expansion/diversification without the prior consent of the Board.
3. The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under the

law.
4. This consent is granted considering the following activities:
Sr Product Name Applied Qty/M onth Unit
1 fish freezing activity (Surimi Fish) 350.0000 M. T

Page-1 e_outwardno41373--14/06/2021 Printed through XGN



Annexure -2


Consent For Establishment (CFE) 25 K arnataka State Pollution Control Board
- Udupi

_{“?ﬁ,: PCB ID: 100829 | Plot No. 36'C', Shivalli indl Area,
C°”se"tuN?6_%-g'/56é/127o°2466 Valid Haleyur Road ,Manipal, Udupi Taluk
plo: Udupi - 5762118
Industry Colour: Industry Scale: LARGE Tele: 0820-2572862
GREEN
(This document contains 8  pages including annexure & excluding additional conditions)
I. WATER CONSUMPTION:
1. The source of water shall be from Other and total water consumption shall be as below.
Particulars Water consumption(KLD)
Domestic Purpose 23
Manufacturing Processes 13.7

II. WATER POLLUTION CONTROL:

1. Theindustry shall treat the domestic wastewater from the factory in septic tank with soak pit. No overflow from the
soak pit is alowed. The septic tank and soak pit shall be designed as per 1S 2470 Part — | and Part — 11.

2(a). The industry shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal submitted.
It shall meet the standards specified in Annexure-I & shall be used on land for gardening/greenbelt within the factory
premises.

2(b). Domestic Sewage shall be discharged to Underground drainage System/ Sewers owned by Local body.

Discharge of effluentsunder the Water Act:

Sl. No. Description Permitted Quantity of M ode/Place of disposal
dischargein KLD
2 Domestic Purpose 1.800 Soak Pit
1 Manufacturing Processes 13.450 On Land for Irrigation after

treating in ETP
1. AIR POLLUTION CONTROL.:

1. The Source of emission, Stack height & Air Pollution Control (APC) measures shall be as specified in
ANNEXURE-II.

IV. NOISE POLLUTION CONTROL:

1. Theindustry shall ensure that the ambient noise levels within its premises shall not exceed the limitsi.e. 75 dB(A) Leq
during day time and 70 dB(A) Leq during night time as specified in the Environment (Protection) Rules.

V.SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1. Theindustry shall collect, treat and dispose off al solid waste generated from the process other than wastes covered
under the Hazardous Wastes (Management, Handling & Transboundry Movement) Rules 2008 in such manner so as
not to cause environmental pollution.

2. Thedetails of solid waste generated from the proposed plant and mode of disposal shall be as below.

Page-2 e_outwardno41373--14/06/2021 Printed through XGN




Consent For Establishment (CFE) 2 K arnataka State Pollution Control Board

— PCB ID: o
‘{‘Ff 100829 _ Plot No. 36 'C', Shivalli indl Area,
Consent No. CTE-117046 Valid

Haleyur Road ,Manipal, Udupi Taluk
Udupi - 576211¢

upto: 08/06/2026

Industry Colour: Industry Scale: LARGE Tele: 0820-2572862
GREEN

(This document contains 8  pages including annexure & excluding additional conditions)

VI.

1

HAZARDOUS AND OTHER WASTES(MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016:

The industry shall apply and obtain authorization under Hazardous and Other Wastes (Management &
Transboundry Movement) Rules 2016, and comply with the conditions of the authorization. The applicant shall
apply for authorization along with the consent for operation (CFO) application under the Rules in Form-I to obtain
authorization and comply with conditions.

VIl. GENERAL:

1

10.

The industry shall transport and store the raw materials in amanner so as not to cause any damage to environment, life
and property. The applicant shall be solely responsible for any damages to environment.

The industry shall not commission the proposed plant for trial or regular production unless necessary Water & air
pollution control equipments are installed as specified in the Consent Order.

Theindustry shall ensure that the treatment plant and control equipments are completed and commissioned
simultaneously along with construction of the factory and erection of machineries.

The industry shall not change or alter (a) raw materials or manufacturing process, (b) change the products or product
mix (c) the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air pollution control
equipments without the prior approval of the Board.

Theindustry shall immediately report tothe Board of any accident or unforeseen act or event resulting in
release of discharge of effluentsor emissions or solid wastes etc. in excess of the standards stipulated. And the
industry shall immediately take appropriate corrective and preventive actions under intimation to the Board.

The Board reserves the right to review, impose additional condition or conditions, revoke, change or alter the terms
and conditions.

This CFE does not give any right to the Party/Project Authority/Industry to forego any other legal requirement,
that is necessary for setting/operation of the plant.

The industry shall furnish pointwise compliance to the conditions given under this consent for establishment along with
the application for Consent to operate.

The applicant isliable to reinstate or restore, damaged or destroyed elements of environment at his cost, failing
which, the applicant/occupier as the case may be shall beliableto pay the entire cost of remediation or
restoration and pay in advance an amount equal to the cost estimated by Competent Agency or Committee.

The Project authorities shall apply and obtain prior consent of the Board for any new air pollution sourcesin
future.

Page-3
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Consent For Establishment (CFE)

27 K arnataka State Pollution Control Board
——— ' - Udupi
—_——— PCB ID: o
‘i‘,‘; 100829 _ Plot No. 36 'C', Shivalli indl Area,

C°“se"tu';‘t’6_%-g'/50'é/127o°2466 Valid Haleyur Road ,Manipal, Udupi Taluk

: Udupi - 576211¢

Industry Colour: Industry Scale: LARGE Tele: 0820-2572862
GREEN

(This document contains 8  pages including annexure & excluding additional conditions)

Please note that this is only consent for establishment issued to you to proceed with the formalities for
establishment

of the industry and does not give any right to proceed with trial/regular production. For this purpose, separate
consents of theBoard for discharge of liquid effluent and the emissionsto the air shall haveto be obtained by

remitting prescribed consent fee. The application for consent has to be made 45 days in advance of commissioning
for tria production of the plant.

The receipt of thisletter may please be acknowledged.

Consent Fee paid ' Rs. 26000
Note:
The following Conditions mentioned above are not applicable.
COPY TO:

1. Master copy (Dispatch).
2. Office copy.
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— Consent For Establishment (CFE) 28 Karnataka State Pollution Control Board
pe— . ~ Udupi
——— PCB ID: . ..
"‘""i'" 100829 _ Plot No. 36'C’, Shivalli indl Area,

C°”se"tu';‘t’(;_%-g'/56é/127002466 Valid Haleyur Road ,Manipal, Udupi Taluk
: Udupi - 576211¢
Industry Colour: Industry Scale: LARGE
GREEN

Tele: 0820-2572862

(This document contains 8  pages including annexure & excluding additional conditions)

Additional Conditions:

The applicant shall follow the additional conditions uploaded as Annexure 1(A) & Annexure 1(B).
Following conditions are not applicable I, 2(a), (b), VI.

Page-5
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Consent For Establishment (CFE)

e PCB ID: 100829

A | /4 Consent No. CTE-117046 Valid
upto: 08/06/2026

Industry Colour:

Industry Scale: LARGE
GREEN

29

Karnataka State Pollution Control Board
- Udupi

Plot No. 36 'C', Shivalli indl Area,
Haleyur Road ,Manipal, Udupi Taluk
Udupi - 576211¢

Tele: 0820-2572862

(This document contains 8  pages including annexure & excluding additional conditions)
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Consent For Establishment (CFE)

— 30
_——ae PCB ID: 100829
| Consent No. CTE-117046 Valid
upto: 08/06/2026
Industry Colour: Industry Scale: LARGE
GREEN

Karnataka State Pollution Control Board
- Udupi

Plot No. 36 'C', Shivalli indl Area,
Haleyur Road ,Manipal, Udupi Taluk
Udupi - 576211¢

Tele: 0820-2572862

(This document contains 8  pages including annexure & excluding additional conditions)

ANNEXURE- |
Slno Characteristics Tolerance Limits
1 Colour and Odour See Note
2 Suspended Solids, mg/l.max 30
3 pH Value 5.51t09.0
4 Oil and Grease, mg/l, Max 10
5 Bio-chemical Oxygen Demand, mg/l, max (3 days 20

at 27 deg/Centigrade)

Note: All efforts should be made to remove colour and unpleasant odour as far as practicable.

ANNEXURE- II
Chi Chimney KVA Rating Minimum Constituentsto be Tolerance
m.N attached to Capacity chimney controlled in the limits
o. height to be emission mg/NM 3
provided
above
ground
level
(in Mtr)
1 D.G. Sets 200 KVA 5 PM(mg/NM3),SO2  50,50,50
(PPM),NOx(PPM)
Note:
AEC . Accoustic Enclosures

Air pollution Date of which air
Control pollution control
equipment to equipments shall
be be provided to
installed,in  achievethe
additionto  stipulated

chimney tolerance limits

height asper and chimney

col.(4) heights
conforming to
stipulated
heights.

AEC Before

commissioning.
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Consent For Establishment (CFE)

31 K arnataka State Pollution Control Board
——— . - Udupi
=5 e i e PCB ID: 100829 Fal ; H
Plot No. 36 'C’', Shivalli indl Area,
| 4 Consent No. CTE-117046 Valid

) Haleyur Road ,Manipal, Udupi Taluk
upto: 08/06/2026 Udupi - 5762118

Industry Colour: Industry Scale: LARGE Tele: 0820-2572862
GREEN

(This document contains 8  pages including annexure & excluding additional conditions)

LOCATION OF SAMPLING PORTHOLES, THE PLATFORMS, THE ELECTRICAL OUTLET.

1. Location of Portholes and approach platform:

Portholes shall be provided for all Chimneys, stacks and other sources of emission. These shall serve as
the sampling points. The sampling point should belocated at a distance equal to at least eight timesthe
stack or duct diameter downstream from any flow disturbance such as bend, expansion, contraction and
visible flame. Further, the selected port has to be at least 2 stack/duct diameter before stack/duct exit or
from any other flow disturbance. For rectangular stacks, an equivalent diameter can be calculated using

following expression.

2 (Length x Width)

Equivalent Diameter =
(Length + Width)

2. Thediameter of the sampling port should not be less than 3”. Arrangements should be made so that the
portholeis closed firmly during the period when it is not used for sampling.

3. Aneasily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission
from the portholes shall be provided. Arrangements for an Electric Outlet Point off 230V 15 A with
suitable
switch control and 3 Pin Point shall be provided at the Porthole location.

FOR AND ON BEHALF OF
KARNATAKA POLLUTION
CONTROL BOARD

Signature/_fly_ot\ Verified
Digitally signedﬂb
Date: 2021.06‘.1& 12:46:56
+05:30 |
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Karnataka State Pollution Control Board

- UdupiPlot No. 36 'C', Shivalli indl Area,
Haleyur Road ,Manipal, Udupi Taluk
Udupi - 5762119

Tele : 0820-2572862
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Consent For Operation(CFO-Air,Water) - (CfO-Fresh)

As per the provisions of

The Water (Prevention & Control of Pollution) Act, 1974
&

The Air (Prevention & Control of Pollution) Act, 1981

To

Karthik Marine Industries, Industrial Zone, Industrial Area, Pithrody Post,
Udyavara-574118, Udupi District.

for the Facility located at,

Karthik Marine Industries,Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9,
189/1,2,7, 263/1A, 214/6, Industrial Zone, Industrial Area, Pithrody Post,
Udyavara-574118, Udupi District.

Udupi
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Consent Order No PCBID INW ID Industry Colour/Scale Date of Issue
AW-122915 100829 190412 GREEN/LARGE 08/03/2023

This Consent is granted for the Products/ Activity/Service name indicated
in the annexure along with the terms & conditions attached to this order

Validity through: 08/03/2023 to 31/12/2037

!
|
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(This document contains 8 pages im:ludiﬁnexur: & excluding additional conditions)

Combined Consent Order No: AW-122915 Date: 08/03/2023

Combined consent for discharge of effluents under the Water (Prevention and Control of Pollution) Act,
1374 and emission under Air (Prevention and Control of Pollution)Act , 1981

Ref: 1. Application filed by the industry / arganization on 08/03/2023
2.Inspection of the Industry/organization/by RO, - Udupi on 08/03/2023

Consent is hereby granted under Section 25(4) of the Water (Prevention & Control of Pollution) Act, 1974 ( herein
referred to as the Water Act) & Section 21 of Air (Prevention & Control of Pollution) Act, 1981, ( herein referred to as

the Air Act) and the Rules and Orders made there under and subject to the terms and conditions as detailed in the
Schedule Annexed to this order.

The Occupier is authorized to operate /carryout industry/activity & to make discharge of the effluents & emissions
confirming to the stipulated standards from the premises mentioned below:

Location:

MName of the Industry: Karthik Marine Industries

Address: Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1,2,7, 263/1A, 214/6,, Industrial

Zone, Industrial Area, Pithrody Post, Udyavara-574118, Udupi District.

Industrial Area: Not In LA, Udyavara,

Taluk: Udupi, District: Udupi

Discharge of effluents under the Water Act:

Sr | Water Code WCOKLD) | WWGKLD) Remark
1 | Domestic Purpose 2.250 1.800 Septic tank followed by soak
2 | Manufacturing Processes 13.700 13.450 ITJEteLcycled for Cooling tower,

floor wash and remaining
shall be discharged on land
for irrigation after trearing in
ja—— 15 KLD ETP.

Discharge of Air emissions under the Air Act from the following stacks etc.

Sl. No. Description of chimney/outlet Limits specified refer schedule

The details of Sources, control equipments and its specification, type of fuel, rate of

emissions, constituents to be controlied in emissions etc. are detailed in Annexure-|.
The consent for operation is granted considering the following activities/Products;

Sr Product Name Applied Qty Unit
1 fish freezing activity (Surimi Fish) 350.0000

Metric Tonnes/month |

This consent is valid for the period from 08/03/2023 to 31/12/2037
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To,
Karthik Marine Industries

Karthik Complex, Main Road, Malpe -
576108

NOTE:

The following Conditions A(1), A(3),A(7), Annexure-] mentioned above are not applicable.

COPY TO:
1. Master Register.
2. Case file.
Consent Fee paid :Rs. 2000000
SCHEDULE

TERMS AND CONDITIONS

A. TREATMENT AND DISPOSAL OF EFFLUENTS UNDER THE WATER ACT.

1. The discharge from the premises of the occupier shall pass through the terminal manhole/manholes where from the E

2. The sewage/domestic effluent shall be treated in septic tank and with soak pit. No overflow from the soak pitis allow
OR
3. The treated sewage effluent discharged shall conform to the standards specified in Annexure-1,

e . st —_— S e e m————
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{Additional Conditions:

fl. There shall n m i in rroundin ion of it.

c. | here shall not be any fresh fish cutting (heading & gutting) activities in the industn
3 e proponent shall adhere to all conditions with respect to activities, size of the unit. guantity of water consumption and waste
water generation, BOD

Vi er the Board Memo issued vi PCB/ categorization//2021-. ted: 2021 onr
GathQFiZBtiOI"I
54 :ase the quantity of fresh water us all not exceed 17.5 KLD and waste water generation 15 KLD

3 All solu:l was!g gﬂal{ be decanted befnra tal-qnu into the protein recovery plant and shaIJ not mix with mince washing water

b T[gated water shall be recycled for Cooling and washing (other than the process) as for as possible and only remaining yg_ fer
shall be di

harged on
land for irrigation
. shall obtain NOC from Ground Water authority for drawl of ground water
8. Shall operate the industry so as not to have any public complaint in the area diie to operation of the uni
0. This consent is issued without any prejudice ta any pending court case: either in Hon'ble NGT. Hon'ble High Court or Hon'ble

preme D f l'.-_

owin ) : EX entione &
Ple r Ann 1A &1 ditio dition a reated eﬁl

— e e el AT . o et 1 e —m— ——— J
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4. The occupier shall install flow measuring/recording devices to record the discharge guantity and maintain the
record.

5. The occupier shall not change or alter either the quality or the quantity or the place of discharge or temperature
or the point of discharge without the previous consent/ permission of the Board.

6. The Occupier shall not allow the discharge from the other premises to mix with the discharge from his premises.
Storm water shall not be allowed to mix with the effluents on the upstream of the terminal manhole where the

flow measuring devices are installed.

7. Domestic Sewage shall be discharged to Underground drainage System/ Sewers owned by Local body.

B. EMISSIONS:

1. The discharge of emissions from the premises of the applicant shall pass through the air pollution control
equipment and discharged through stacks/chimneys mentioned in Annexure-1 where from the Board shall be
free to collect the samples at any time in accordance with the provisions of the Act and Rules made there under.

2. The occupier shall provide port holes for sampling of emission, access platforms for carrying out stack sampling,
electrical points and all other necessary arrangements including ladder as indicated in Annexure-Il.

3. The Occupier shall upgrade/modify/replace the control equipment with prior permission of the Board.
C. MONITORING & REPORTING:

1. The occupier shall get the samples of effluents & emissions collected and get them analyzed once a month for
the parameters,

D. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1. The Occupier shall segregate solid waste from Hazardous Waste, Municipal Solid Waste and store it properly till
treatment/disposal without causing pollution to the surrounding Environment.

2. The solid waste generated shall be handled & disposed by scientific method without causing eye sore to the
general public and to the surrounding environment.
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E. NOISE POLLUTION CONTROL:

The applicant shall ensure that the ambient noise levels within its premises during construction and during
operational period shall not exceed w.rt Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000 as
mentioned below:-

a) In Industrial Areg 75 dB(A) Leq during day time and 70 dB(A) Leq during night time,

b) In Commercial Area 65 dB(A) Leq during day time and 55 dB(A) Leq during night time.
<) In Residential Area 55 dB(A) Leq during day time and 45 dB(a) Leq during night time.
d) In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.

Note: - * Day time shall mean 6 am to 10 pm and Night time shal| mean 10 pm to 6 am,

* dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which is
relatable to human hearing.

A “decibel” s a unit in which noise js measured,
“A”,in dB(A) Leq, denotes the frequency weighting in the measurement of noise and corresponds

to frequency response characteristics of the human ear.
* Leg:ltisan €Nergy mean of the noise level Over a specified period.

F. GENERAL CONDITIONS:

1. The Board reserves the right ta review, impose additional conditions, revoke, change or alter terms and
conditions of this consent.

3. The Occupier shal| provide alternative Power supply sufficient tq Operate all Pollution control equipments,

4. The entire pPremises shall always be kept clean. The effluent holding area, inspection chambers, outlets, flow
Measuring points should made easily dpproachable.

8. The occupier shall maintain register recording the ambient air guality and stack Monitoring. The register
shall be open for inspection by the Board Officers at all time.
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27 deg/Centigrade)

Note:
1. The Noise levels within the
during night time respectively,

(Protection)Rules.

3. There shall be no smell or odour nuisance from the industry.

—————__—__—-___—

Annexure-|
Slno Characteristics
1 Colour and Odour See Note
2 Suspended Solids, mg/|.max 30
3 Bio-chemical Oxygen Demand, mg/l, max (3daysat 20

Tolerance Limits

Note: All efforts should be made to remove colour and unpleasant odour as far as practicable.

Annexure-l|
Chim. Chimney KVA Minimum Constituents to be controlled in Tolerance  Air pollution
No.  attached to Rating/ chimney  the emission limits Control
Capacity height to mg/NM3 equipment to
he be installed,in
provided addition to
above chimney height
ground as per col.(4)
level
(in Mtr)
1 D.G.Sets 200 KVA 5 PM,S02,NOx 0,0,0,0,0 AEC
Nole:
AEC - Accoustic Enclosures

Date on which air
pollution control
equipments shall
be provided to
achieve the
stipulated
tolerance limits
and chimney
heights
conforming to
stipulated
heights.

premises shall not exceed 75 dB (A) leq during day time and 70 dB{A) leq

2. The DG set shall be provided with acoustic measures as per 5[.N0.94 in Schedule-l of Environment

—

e
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L%I!Qﬂ OF SAMPLING EDRTHQES. THE PLA TFORMS, THE ELECTRICAL OUTLET.
1. Location of Portholes and approach platform:

2 (Length x Width)
Equivalent Diameter =
(Length + Width)
2. Thediameter of the sampling port should not be less than 3”. Arrangements should be made so that the
parthole is closed firmly during the periad when it is not used for sampling.

For and on behalf of
Karnataka State Pollution Control Board

Signature Not Verified

Digitally sighied b
Date: 2023.0 18:47:10
+05:30 N

e ——————————— e ———————
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10.

Annuure-lA

There shall not be any smell nuisance in the surroundings area due Lo operation ol the unit.
There shall not he any [resh fish cutti ng (heading & gutting) activities in the imlusl_ry

The proponent shall adhere to a|| conditions with respect to activities, size of the unit,
quantity of water consumption and waste water generation, BOD level as per lhv Board
Memo issued vide KSPCB}COC/?l?jcalegul'izatinn/ﬂﬂZ1-22/434. dated: 05.05.2021 on
re-categorization,

In any case the quantity of fresh water usage shall not exceed 17.5 KLD and waste water
seneration 15 KLD,

All solid waste shall be decanted before takin
mix with mince washing water.

Treated water shall be recycled for Cooling and washing (other than the process) as lor as
Possible and only remaining water shall be discharged on land for irrigation.

Shall obtain NOC from Ground Water authority for draw| of ground water,

Shall operate the industry so as not to have any public complaint in the area due to
Operation of the unit, g . ;
This consent jg issued without any prejudice to any pending court cases either in Hon ble
NGT, Hon'ble High Court or Hon'ble Supreme Court of India. Industry shall bound by the
decision of Hon'ble Courts in the said matter.

The decision of the Board in any manner shall be final and the proponent shall abide by the
directions of the Board

8 into the protein recovery plant and shall not

\v:irunmen Oticer

E: I
@ KSPCR, Ldnpr™
L
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Annexure -3

Item No.2:-

IN THE

1)

2)

3)

4)

5)

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 12 of 2022 (SZ)

(Through Video Conference)

MATTER OF:

Sri Jitendra Shetty
Aged about 40 years
S/o. Sri Ratnakara Shetty
Patel House, Bolargudde
Udayavara, Udupi - 576 104
Karnataka.
...Applicant(s)
Versus

Union of India

Represented by the Secretary,

Ministry of Forest, Ecology and Environment,
Paryavaran Bhavan, C.G.O. Complex

Lodhi Road, New Delhi - 110 001.

State of Karnataka

Rep. by the Chief Secretary
Government of Karnataka
Vidhanasoudha, Bangalore - 560 001.

Karnataka State Pollution Control Board
Rep. by the Member Secretary,

Parisara Bhavana #49, 4th& 5th Floors
Church Street, Bangalore - 560 001.

The Regional Director (Environment)

Forest, Environment and Ecology Department
1st Floor, ‘C’ Block, Rajathadri

Manipal, Udupi - 576 104

Karnataka.

The Environmental Officer,

Regional Office,

Karnataka State Pollution Control Board
Parisara Bhavana

Plot No.36 C Shivalli Industrial Area, Manipal
Udupi - 576 104, Karnataka.
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6) Karthik Marine Industries
(A Partnership firm)
Represented by its Managing Partner,
Industrial Zone, Industrial Area,

Pithrodi Post, Udayavara - 574 118
Udupi Dt. Karnataka.
...Respondent(s)

For Applicant(s): Mr. Srinivassan. ] and
Mr. R. Muralidhara

For Respondent(s): None.

Date of Order: 21st January, 2022.

CORAM:
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

ORDER

1. The prayer in this application is to set aside the Order of Consent to
Establish granted by the 5t Respondent/Karnataka State Pollution
Control Board to the 6th Respondent by their Proceedings Consent Order
No.CTE-117046 dated 14.06.2021, on the ground that the 5th Respondent

has no jurisdiction to issue the Consent to Establish.

2. When it was pointed that the order of issuing the Consent to Establish is
an appealable order under the Water (Prevention and Control of
Pollution) Act, 1974 as well as the Air (Prevention and Control of
Pollution) Act, 1981 before the Appellate Authority and the question
regarding the jurisdiction of the 5t Respondent to issue the order also

can be challenged as a ground before the Appellate Authority, the

Page 2 of 3
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learned counsel appearing for the applicant sought permission to
withdraw this application with liberty to approach the Appellate
Authority or other authorities for redressal of their grievance as

provided under the respective statutes.

3. The above submission is recorded and this Original Application is

dismissed as withdrawn with the above liberty.

Sd/-
...................................... J.M.
(Justice K. Ramakrishnan)

Sd/-
..................................... E.M.
(Dr. Satyagopal Korlapati)

O.A. No.12/2022 (SZ)
21sJanuary, 2022. Mn.
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INT
HE Higy COURT of kARNATAKA AT BENGALURU
DA
TED THyg THE 14™ pay OF FEBRUARY/

. PRESENT
HE HON'BLE MR. RITU RAJ AWASTHI, C

—ay 4
v

AND P

LTI L
-

THE HON'BLE MR jygr1cE suRAJ GO‘”"‘""E"'u "

WRIT PET TION NO. 581 2022—_( PQL_)_ \\\\\\ , < \. .

BETWEEN: o eed

SRI JITENDRA SHETTY,
AGED ABOUT 40 YEARS, © ™. [ _ "o ™,
>/0 SRI RATNAKARA SHETTY:* .~ % 57 o, ™
PATEL HOUSE BOLARGUDDE
UDAYAVARA, AT
UDUPI -576104, KARNATAKA
i " ... PETITIONER

(BY SRI. RAMANA M v V ADVOCP\TL)

T,

AND: | S RN
1. STATE OF I\‘-\RNATA!\A

REP. BY THE CHIEF QELRE"ARY

GOVERNME? T OF KAR’*IATAKA
VIDHANA SOUDI—'A BANGALORE -560 001.

9 “THE:KAKNATAKA S TATE POLLUTION
% ™. .CONTROL BOARD, ‘PARISARA BHAVANA',

" .. NO.49, 4TH AND 4TH FLOORS,
"':-C'-IURCH STRf—ET BANGALORE -560 001

. "‘ £ 2 “"THE R E....“ ”\lAI I)II{ 0”‘( El“VIROI ”
0 i 3 ™ q ﬁ EN )

*’,\ £ oL OGY DEPA T
N EgT FLOOR, ‘C’ BLOCK, RAJATHADR],

. MANIPAL, UDUPI -576 104, KARNATAKA

THE ENVIRONMENTAL OFFICER,

L OFFICE,
Eﬁﬁﬁ'ﬂrﬁm STATE POLLUTION

OARD:
CONTROL B
\PARISARA H.AVAmLu
pLOT NO.36°C’ SH!

-

Scanned with CamScanner
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INDUSTRIAL AREA, MANIPAL,

UDUPI -57¢ 104,
KARNATAKA.,

KARTHIK MARINE INDUSTRIES T
SY. NO. 187/7, 183;1;3.,18, 4C,8A, 8B, 111/9,
189/1,2,7, 263/1A, 214/6,

INDUSTRIAL ZONE, INDUSTRIAL AREA,
PITHRODI POST,
HngAVARA -574 118 e T Y

(BY SRI. S. RAJASHEKAR, AGA FOR RESPONDENT NO 1,
SRI. MAHESH CHOWDHARY, ADVOCATE FOR. RESPOND"NT NO 2,
SRI. SHASHI KIRAN SHETTY, SERNIOR CG)UNSH ‘FOR
SRI. PRASANNA SHETTY, ADVOCATE). : Sy

-
i
,

W o m
) | ! 3

¥ ‘e - ™ - "‘
“\

I
! "
b A \ : S
oy et R , SO .
= . .‘_ ‘.

}

THIS WRIT PETITION 15 I-TLED U'\IDER ARTICLE 226 OF
THE CONSTITUTION:.OF ‘INDIA PRAYING..TO QUASH THE
CONSENT OF.- ESTABLISHVIE\IT ‘PASSED BY THE 4TH
RESPONDENT PRODUCED-AS "ANNEXURE:A'WITH No.CTE-117046
DATED 14/(5{‘_20.31 IN'FRIM PRAYER PRAfs TO DIRECT THE 4TH

RESPONDENT NQT.TO I.:bUE CON‘-ENT FOR OPERATION OF THE
UNIT TO 'IHE ':TH RhCPONDuN fAP!D ETC.

THIS PETITION COMIN(: ON FOR PRELIMINARY HEARING
THROUGH VIDEQ LONFERENLING THIS DAY, CHIEF JUSTICE

g
o

i £ ) .
A, & »
=, % 7 e
4 T
ST N = RDE
4, S W,
v, S L
1 . - 5

-|'-:is wr;t petltion has been filed challenglng the

: """--"'u._'_conseﬂt for es@bllshment issued by the fourth respondent

"":-as Conta.ned in Annexure-A, with CTE-117046, dated

14 6. 2021.

2. The petitioner is said to be a residentldf the

" yillage where the respondent No.5 wants to establish the

Scanned with CamScanner
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rea of
(S“"ml Fish) in the industrial 2

ka.
9, Udupi in the State of Karnat

%
g
Pt &,
¥, \,

3,

-

!‘Q 4
e 'earneq counsel for respondent © NOE‘ '&

has

raised objection Fegarding malntainablllw ofv the writ
eti e i
Petition, on the ground  that th& lmpugﬁed ordpr Ih
ad ™.

appealable ang Secondly, the petltlonel Is not an aggruew,

person. L

'8 te “ay -
v "y hey wnnh
s
_w ".

4. The learned come-:ei fur theg. Iii{at"'”-"'"'er has not

\ “&

been able to sattsfy the ourt as to how1 he is aggrieved

party and how +he wrlr pptltmn |5 mamtamable against the

lmpugned order' R

5. We are satnqt‘ ed **nat in the given facts and

cwcurnstances, the wnt petntmn on behalf of the petitloner

o - “ ™
i, 5
¢ |s ot Tnamtamable and it is accordingly dismissed.

o«

T W Sd/-
Y P CHIEF JUSTICE
'”fjwm ...... ; Sd//-
e JUDGE
1)
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Annexure-5

Deed of Reconstitution of Partnership of

KARTHIK MARINE INDUSTRIES


Annexure-5


Certificate No.

Certificate Issued Date
Account Reference
Unigue Doc. Reference
Purchased by
Description of Decument
Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)
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INDIA NON JUDICIAL

Government of Karnataka

e-Stamp

IN-KAG52096942773423T

20-Jul-2021 10:49 AM

NONACC (Fl)/ kaksfclog/ UDUPI1/ KA-UD
SUBIN-KAKAKSFCL0869043516366839T

Ms KARTHIK MARINE INDUSTRIES

Article 40(B) Reconstitution(without immoveable property)
RECONSTITUTION OF PARTNERSHIP DEED

0
(Zero)

Ms KARTHIK MARINE INDUSTRIES
HARIYAPPA KOTIAN AND OTHERS

Ms KARTHIK MARINE INDUSTRIES

1,000
(One Thousand only)

Please write or type below this ling

DEED OF RECONSTITUTION OF PARTNERSHIP

THIS DEED OF RECONSTITUTION OF PARTNERSHIP is made on this
the 20" July 2021 by and between,

| &c /./_/-
TR

o ksl Statutory Adert

e auf Wicky of his Siamg

y Tibealalle o /?5/

= P S M @ch.’ $ ugn !

prithicate should be veribed at 'www shrilestamp com' or using e-Stamp Moblle App of Stock Hodding

le on the website | Mobie App renders il invihd
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Sri HARIAPPA KOTIAN, son of Sri Raju Kotian, aged about 65 years, residing at
Karthik”, Kidiyur, Udupi Taluk - 576103 (hereinafter called the First Party or the First
Partner or the Continuing Partner)

Smt. USHALATHA KOTIAN, wife of Sri Hariappa Kotian, aged about 57  years,
residing at * Karthik”, Kidiyur, Udupi Taluk — 576103 (hereinafter called the Second
Party or the Second Partner or the Continuing Partner)

Sri SHANKAR N. SUVARNA, son of Sri Narayana Bangera, aged about 57 years,
residing at “Om Matha”, Near Gajanana Rice Mills, Nejar, Kelarkalabettu, Post
Santhekatte, Udupi Taluk — 576 105(hereinafter called the Third Party or the Third
Partner or the Continuing Partner)

Smt. SUMATHI R. KOTIAN., wife of Sri Ramesh Kotian, aged about 48 years.
residing at “Rajalaxmi”, Badanidiyur, Via Kemmannu, Udupi Taluk 576
115(hereinafter called the Fourth Party or the Fourth Partner or the Continuing
Partner)

Sti SOMANATH G. KANCHAN, son of Sri Gopal Kunder, aged about 62 years,
residing at “ Akshathamrutha”, Kodavoor Road, Malpe, Udupi Taluk -
576108 (hereinafter called the Fifth Party or the Fifth Partner or the Continuing
Partner)

Smt. BABY S. MENDON, wife of Sri Sudhakar Mendon, aged about 60 years,

residing at “ Shri Ambika”, Ambalpady Post & Village, Udupi Taluk — 576103

(hereinafter called the Sixth Party or the Sixth Partner or the Continuing Partner)
AND

M/s NISHIINDO FOODS PRIVATE LIMITED (CIN: Ul5134GJ
2019PTC108442) , a company incorporated under the Companies Act,2013 having its
Registered Office at Plot No.3 to 8, Somnath Road, GIDC Veraval, Junagadh,
Gujarath — 362269 through its director Sri HASAN KASIM SAB ( DIN: 08461768)
specifically authorized to enter into this Partnership ( hereinafter called the seventh

party or the seventh partner or the Incoming Partner)

Sri K. RAGHUPATHI BHAT, son of Sri Srinivas Barithaya Karamballi, aged about
52 years, residing at 8-32, “ Guruprasad”, Rajacharya Marga, Karamballi, Post
Kunjibettu, Udupi - 576102 ( hereinafter called the Eighth Party or the Eighth Partner
or the Incoming Partner)
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9. S MITHUN KUNDAR, son of Sri Vasudeva Karkera, aged about 40 years, residing
at * Gayathri Raksha”, Kola, Malpe, Udupi Taluk — 576108 ( hereinafter called the
Ninth Party or the Ninth Partner or the Incoming Partner)

10. Sri LOKANATH KOTIAN, son of Sri Challa Karkera, aged about 52 Years, residing
at D.No.13-40C1, “ Sri Radhe”, Padla Nergi, Post Kodavoor, Udupi Taluk — 576106 (
hereinafter called the Tenth Party or the Tenth Partner or the Incoming Partner)

11. Sri KIRAN KUMAR, son of Sri Upendra C. Maindan, aged about 42 years, residing
at 9-130, * Sumathindra”, Pithrody, Udyavara, Udupi Taluk - 574118 ( hereinafter
called the Eleventh Party or the Eleventh Partner or the Incoming Partner)

12. Sri SANTHOSH KUMAR, son of Sri Bhaskar Udyavar, aged about 41 years,
residing at 9-125A, Pithrody, Udyavara, Udupi Taluk - 574118 ( hereinafter called the
twelfth party or the twelfth partner or the incoming partner)

The expression “Party” shall mean and include the parties themselves, all their legal

heirs, successors, administrators, executors and assignees.

WHEREAS the above said Continuing Partners had formed a Partnership to carry on the
business of manufacture and sale of fish fillets and other fish meat (whether or not minced),
fresh, chilled or frozen, fish Meal, Fish Oil and other Marine Products in Partnership on the 19"
day of April, 2017. AND WHEREAS in order to carry on the business in a more beneficial way
the Continuing Partners have decided to admit the Incoming Partners into the Partnership to
which the Incoming Partners are readily agreeable. AND WHERE AS the Continuing Partners
and the Incoming Partners have decided to reduce the terms and conditions governing their

partnership into writing.

NOW THEREFORE THIS DEED OF RECONSTITUTION OF PARTNERSHIP
WITNESSETH AS FOLLOWS;

1. Name

The name of the partnership firm shall be “KARTHIK MARINE INDUSTRIES”.

and/or such other name/s as the partners may decide from time to time.

2. Place of business

The Partnership business shall be carried on at S.No. 187/7, Pithrody, Udyavara, Udupi
Taluk - 574118, and/or at such other place/s as the partners may decide from time to time.
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3, Nature of Business

\ 7
STShonl B 2 0:
Cdop S, DIRECTOR © &

The business of the partnership shall be that of

1. To carry on the business of Manufacture and Sale of fish fillets and other fish meat (
whether or not minced), fresh, chilled or frozen.

To carry on the business of Manufacture and Sale of Fish Meal.

To carry on the business of Manufacture and Sale of Fish Oil.

To carry on the business of Manufacture and Sale of other Marine Products.

To carry on any other business/es as the partners may decide from time to time.

L o e 2

5. Date of Commencement & Duration

The Partnership is deemed to have commenced from the date of the original deed i.e.
19/04/2017 and reconstituted on the date given hereinabove i.e. 20/07/2021 and the duration
of the partnership shall be AT WILL.

. Capital Account

The balance standing to the credit of the capital accounts of the continuing partners shall
be their capital in the Firm. The incoming Partners shall bring in such sum of money as their

capital in the firm as may be agreed between the Partners mutually.

In addition to the land brought in by the partners towards their capital as per the Deed of
Partnership dated 19" day of April 2017, the following partners shall bring in further land
detailed below which are situated in Udyavara village in Udupi Taluk towards their capital
in the Firm.

First Partner Sri Hariappa Kotian
S.No.188/2A 18.00 Cents Agricultural Land

Second Partner Smt. Ushalatha Kotian

S. No.188/8B, 18.00 Cents Industrial Converted
S. No. 111/9 17.00 Cents Industrial Converted
S. No. 188/3 8.00 Cents Agriculture Land
S.No.188/4B 9.00 Cents Agriculture Land
S.No.190/2A 21.00 Cents Agriculture Land

The Third Partner Shankar N. Suvarna

S. No. 189/7 12.00 Cents Industrial Converted
S.No.214/5 15.76 Cents Residential Converted

The Fourth Partner Smt. Sumathi R. Kotian

S.No.188/2B 18.00 Cents Agriculture Land
S.No.188/10B 19.00 Cents Agriculture Land
S.No.243/2B 6.00 Cents Agriculture Land

: &// . elafls s
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Capital Accounts of such partners, who have introduced capital by way of Land as
given here above, to be credited with an amount as mutually decided by the Partners
(Continuing and Incoming Partners). Further, in case of need, such amount can be
decided with the help of experts/advocates who can give proper guidance in such
matters.

If any further capital is required, the same shall be contributed by the partners in
the manner to be decided by them mutually, The Capital Contribution of the Partners
can be either in Cash/ Bank or in Kind.

7. Share in Profits and Losses

The share of the partners in the Profits and Losses of the firm shall be as below.

First Partner : 10%
Second Partner 1 5%
Third Partner : 10%
Fourth Partner : 5%
Fifth Partner : 10%
Sixth Partner 1 5%
Seventh Partner :25%
Eighth Partner : 10%
Ninth Partner 1 6%
Tenth Partner 1 4%
Eleventh Partner 1 5%
Twelfth Partner : 5%

8. Bank Account

The Bank Account in the name of the firm shall be opened at such Bank/s as the
partners may decide from time to time and the account therein shall be operated upon
JOINTLY by THE FIRST and ANY ONE of the THIRD and the SEVENTH Partners
for and on behalf of the firm.

9. Books of Account

The firm shall maintain regular books of accounts recording the day-to-day
transactions of the business. All the parties to this Deed are entitled to inspect the
books of accounts, correspondence and other documents concerning the business of the
firm at any time during the business hours. The accounts of the firm shall be closed on

31* March every year and duly audited by a Chartered Accountant.

10. Borrowings

The firm may borrow money from Bank/s, and/or any other person/s either on the

personal security of the partners or op the pledge/mortgage of firm’s properties at such

%/’ 5 FOODS PVT. LTD. : IRJC
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rate of interest as may be agreed between the parties to the loans for the purpose of this
partnership and the partners shall make arrangements to repay such loans or advances

so borrowed.

Further, it is to be noted that before initiating the process of borrowing from any
Bank / any other persons, unanimous consent of all partners is required to be taken in

writing/ by way of unanimous resolution.

11. Managing Partner

The FIRST PARTY, THE THIRD PARTY and the SEVENTH PARTY shall be
collectively construed as the Managing Partners and they shall render true accounts of
the business to the other partners. In the case of emergency matters requiring the
consent of all the partners and where it is not possible to hold the meeting of all the
partners at a short notice, the Managing Partners will take the appropriate decisions at
the best of their knowledge and for the benefits of the partnership business in good
faith. They will have power

a) To execute any documents on behalf of the firm in respect of any transaction

agreed upon by the partners, hereto;

b) To represent the firm while dealing with outsiders;

c) To represent the firm in any Court matter and for that purpose to sign and

declare pleadings, affidavits and other papers, to appoint Advocates, and to do
all other things required to be done in that behalf;

d) To file any suit, complaint, petition etc., on behalf of the firm and also defend

any suit or complaint filed against the firm and to enter into compromise;

¢) To purchase and sell articles and things in which the firm would be dealing for

its business and

f) To do all acts and things required for the business of the firm except those

which are required to be done with the consent of the other partners under these
presents.

12. Working Partners

ALL the parties shall be the Working Partners who shall devote their time and
energy for the purpose of the business of the firm. They shall be entitled to a salary at
the end of each year, which shall be equal to a sum computed according to the method

of computation as laid down in sub clause v) of clause b) of section 40 of the Income

Tax Act, 1961 and is reproduced as below.

A Wlelall— ;@ ' J
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METHOD OF COMPUTATION

1. On the First Rs.3,00,000.00 of the : Rs. 1,50,000.00 or at the rate of 90 per
book profit or in case of loss cent of the book profit whichever is
more
2. On the balance of the book profit  : At the rate of 60 per cent
Provided that the salary so arrived at shall be paid to all the working partners in

their profit sharing ratio.

Provided that if there is any amendment in the aforesaid method of computation
as laid down in the sub clause v) of clause b) of section 40 of the Income Tax Act, 1961
the same shall be stand substituted accordingly with effect from the date of such
amendment in the Deed of Partnership unless otherwise decided by the parties.

13. Interest on Capital

The Interest on Partners capital in the firm or borrowings of the partners from the
firm shall be payable or receivable by the firm at a simple rate of not exceeding 12 per
cent per annum, the partners unless mutually decide otherwise. Provided always that in
case of loss or inadequacy of profit the rate of interest shall be NIL or lower than 12 per
cent per annum or such rate as may be prescribed under section 40 b) iv) of the Income

Tax Act, 1961 or any other applicable provision as may be in force.

14. None of the partners shall without the consent of the other partners;

a) Submit a dispute relating to the business of the firm to arbitration:

b) Open a Banking Account on behalf of the firm in his/her/its own name:
c¢) Compromise or relinquish any claim or portion of claim by the firm;

d) Withdraw a suit or proceedings filed on behalf of the firm;

e) Admit any liability in suit or proceedings against the firm:

f) Acquire immovable property in the name of the firm;

g) Transfer immovable property belonging to the firm;

h) Enter into partnership on behalf of the firm.

15. Retirement

If any partner intends to retire from partnership he/she/it shall give 60 days’
notice thereof in writing and within 90 days from the expiry of the notice period the
sum due to the outgoing partner shall be ascertained which shall be the balance in
his/her/its capital account on the date of retirement and the share in the profits/losses
from the last completed accounting year to the date of retirement which shall be

ascertained on the basis of the previous completed account. The retiring partner shall
! B{, R 5 Wr MJI@FODDS PVT.LTD. < W Rk
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not have any right to claim for revaluation of any assets including land, complex,
building and goodwill. The remaining partners can continue the business either by

themselves or by taking some other into partnership.

16. Death of a Partner

In case of death of any partner, one of the legal representatives of the deceased
partner shall step into the shoes of the deceased partner and become a partner in the
firm. In case the legal representatives wish not to become a partner then they will have
right to claim the balance standing in the deceased partner’s capital account on the date
of death and share in the profits/losses from the last completed accounting year to date
of death, which shall be ascertained on the basis of the previous completed account, and
have right to claim share in the goodwill of the business which shall be decided by the
remaining partners on mutual consent. The remaining partners can continue the

business either by themselves or by taking some other into partnership.

17. Arbitration

Any dispute or differences whatsoever which may at any time arise among the
partners in respect of conduct of the business of the partnership or in respect of
enforcement of any of the Terms and Conditions of this Deed or in respect of
interpretations, operation or in respect of any other matter, cause or thing whatsoever
not herein otherwise provided for the same shall be referred to arbitration in accordance

with the provisions of the Arbitration and Conciliation Act, 1996.

18. Any Clause in the Partnership Deed may be varied on mutual consent of the

partners. Such alteration shall be in writing.

19. In all other matters the relationship between the partners shall be governed by the
Indian Partnership Act 1932.

IN WITNESS WHEREOF the partners have signed this Deed of Reconstitution of

Partnership on the day and year first above mentioned herein.
Continuing Partners:

1. Sri Hariappa Kotian
» holalla -

2. Smt. Ushalatha Kotian
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3. Sri Shankar N. Suvarna
» M‘G-K
4. Smt Sumathi R. Kotian

‘?M
(%%

5. Sri Somanath G. Kanchan

« S Nendoon
6. Smt. Baby S. Mendon

Incoming NESHIENDO FOODS PVT LTD.

\J / DIRECTOR
7. M/s Nishiindo Foods Private Limited

represented by Sri Hasan Kasim Sab

8 %pathi Bhat.

‘, P
:iz |@y

9. Sri Mithun Kundar

¥
10. Sri Lokanath Kotian

A

11. Sri Kiran Kumar
el ey

12. Sri Santhosh Kumar

Witnesses

- Yihiyan
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Udupi Town planning Authority
Udupi - 576103
Form (Rule 35)
No: UNAPRA:PRA:PRA:PA:253:2020-2 1 Date:2-2-2021
Commencement certificate

(Karnataka Urban and Rural Act 1961 Proceeding 15[ 1)

Sri: Smt. Hariyappa Kotian, Ushalatha H Kotian, Shankar Narayana Suvarna, Baby S
Mendon, Sumathi R Kotian.

Udupi Taluk, Udyavara Village 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1, 2, 7,
263/1A.214/6 Survey number 3.585 acre site/land Fish Freezing Plant building purpose,
Hariyappa Kotian, Ushalatha H Kotian, Shankar Narayana Suvarna, Baby S Mendon,
Sumathi R Kotian on 12-2-2021 challan No 20214 Rupees 119875=00 Development Fes,
improvement fee etc., after paying fee as per below mentioned condition commencement

certificate has been issued.

: As mentioned in licence the said land and building shall be utilized as per the
licence,
2. The license shall be applicable only for Karnataka urban and Rural Development

Authority. Before commencing construction necessary permission has to be obtained as

per Land Revenue Act and other Acts.

X As per approved sketch for the construction of building commencement certificate

g T
T
Fvi

4, - ﬂ@ pet, approved sketch commencement of building and development has to be

y

e 1% B! £y . ’ ; : 3
dt;_ma;'-;Without‘%phtammg any prior permission there should not be any changes in the

planning, .,/ .- |
. T R LS _,;f
Wie b qa%?uf Industrial building, Additional Horse power shall not be utilized against

Lol 8 TP I
: ‘;ﬂ-_tvhé péplf‘_‘;l;lfiﬁed /sanctioned power.
6. The licence and authority will not be responsible for any of the development,

foundation, Fire and safety measurement incident. Applicant is solely responsible for the

said acts,

7 There should be proper outlet for flow of rain water and there should be no

environment pollution while constructing building.

8. Authority is not under obligation to prove amenities just because licence is granted.
SIGNED BEFOR r/m\té)[ M ne
[0] K &

YTARY UDUP!
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sk

b 8 Commencement certificate will be valid for 2 years from the date of issue. [n a year

renewal licence will be given only 2 times.

10.  If licence obtained by giving false information or violating the licence condition
licence will be cancelled and action shall be initiated as per Karnataka Town and country
Planning Act 1961.

11.  The approved plan shall be made available in the property,

12.  The applicants have to abide by the conditions of affidavit filed before the authority
and if there is any dispute regarding connecting road, the applicants have to be solely

responsible and authority will not responsible,
13.  Child labour should not be permitted in the site,

14. To the concerned local authority the applicants have to hand over the road attached
to the site.

15.  The applicants have to obtain permission from concerned architect and engineer for

installing the fire safety equipment in a proper way.

16.  Village Panchayth has to inspect in respect of Drainage system and Drinking water.

,.—_....m. -:-H_

: %of the building estimation amount has to be deposited to the Labourer workers
" W‘EIfare Qgpd;nnent.

"!.
" >

" & As} }39 the pollution control board proper action will be taken for STP and

eﬂnservamn, jof water and NOC should be obtained from Environment and pollution
ot S
- b i'd.
\ r Cn, %

------

19. As per the instruction proper measure should be taken to the rain water harvesting
and soak pit.

20.  Abide the order of the court in respect of civil dispute.

Members Town Planning Authority, Commissioner
Town Planning Authority, Udupi Town Planning Authority,
Udupi

With thanks forwarded to Secretary Udyavara Village Panchayth has sent along with
approved sketch. As per Sl No. 14 sketch shall be released after hand overing road to the

Tromslafis 4o Enghth Jlom wanrods

v

SANJAY K. NILAVAR

local concerned authority with written document.

Draf ¥ Nara yana ‘1!1:‘1::'}’ ADVOCATE rH
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Aduocate, Motory Arbiirator Ajjarkad, Udupi-576 101
sppvies ©alIANA Mob: 9886830121
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Samyuktha Karnataka Saturday 9 November, 2019, Mangalore
UDUPI URBAN DEVELOPMENT AUTHORITY
UNAPRA:BHUBA:26/2019-20 Date: 08-11-20219
Notice

Karnataka Town and Country Planning Act 1961 (Amendment) Section 14A)—

Subject: . Regarding conversion from residential zone to industrial zone In Survey No. 187/7. 188/1A,
188/4C, 188/38, 111/9, 189/1, 189/2. 189/7, 236/1A, 188/1B, 214/6 measuring 0.26+0.69+0.4340.32+
0.18+0.17+0.27+0.06+0.12+0.26-0.66+0.065 Total 3.585 acre land.

Mr. Hariappa Kotian and others, Udyavara Village, has applied to the authority for land change from
residential zone to industrial zone of immovable property bearing Survey no. 187/7. 188/1A, 188/4C,
}§8/§B 111/9, 189/1, 189/2. 189/7, 236/1A, 188/1B, 214/6 measuring  0.26+0.69+0.43+0.32+

-
-

r;'f':::j:g*ﬁ.‘ﬁfa"i‘ﬂ. fhg\@hﬂ.ﬁﬁ*ﬂ.12+0.3ﬁ:ﬂ.65+0.065 Total 3.585 acre land. The proposed site is connected by a

o

¢ :
/ ?“j*‘l‘l’i@ﬂ‘_mﬁldé‘-ﬁshing road and the said site falls under the residential zone as per Udupi Malpe Master

; 7 Plan Revised -.1.’(*"1 urrounding the site are industrial sites and an ice plant and fish cold freezer plant and

L L, | ; . ;

|/ C} :x—.hn{q:‘i%;geu —m}l s. Therefore, the applicant has sought land change in the public puposes of setting up
i ¥ AR el Sy L.l 5 ; it " s
| o | & & fish cald fr & unit at this place and providing employment opportunities to the locals and providing
basi¢amenities o the fishermen in a way that will benefit the public.

- :’ o

b % N .Q(_(f\' i ;;.g. .{-"'
uggestion from the public regarding the above land use change: In case of any objection, it is

: d to inform in writing to "Commissioner Urban Development Authority, Udupi Malpe Main
Road, Adiudupi Udupi within 15 days of publication. Signature/- Commissioner, Urban Development

A

i

Authority, Udupi
Ean L—-‘:SL
paesdh o153 Ko 3
(%—{Uﬁ“ e
— Advncaio 4-5:;? r' '.-’!.Ia\ ::;i{“'arzr
T MR DL _|.“
LA NEURN - f\_r r:rj‘ltl
SANJAY i NILAVARLLB Ml&i‘("‘i: :)*:3:‘#-‘1 52542497
ADVOCATE . gai Road,

w15t Floor, Jhan
DIANA ‘N, st d, Udupi A
L
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KANNADA PRABHA Saturday 9 November, 2019, Udupi

UDUPI URBAN DEVELOPMENT AUTHORITY

UNAPRA:BHUBA:26/2019-20 Date: 08-11-20219

Motice

Karnataka Town and Country Planning Act 1961 (Amendment) Section 14A)-

Subject: . Regarding conversion from residential zane to industrial zone In Survey No. 187/7. 188/1A,
188/4C, 188/8B, 111/9, 189/1, 189/2. 189/7, 236/1A, 188/1B, 214/6 measuring 0.26+0.69+0.43+0.32+
0.18+0.17+0.27+0.06+0.12+0.36-0.66+0.065 Total 3.585 acre land.

Mr. Hariappa Kotian and others, Udyavara Village, has applied to the authority for land change from

residential zone to industrial zone of immovable property bearing Survey no. 187/7. 188/1A, 188/4C,
/JBSL{J 111/9, 189/1, 189/2. 189/7, 236/1A, 188/1B, 214/6 measuring  0.26+0.69+0.43+0.32+
OO';H&’@ F 3 27+0.06+0.12+0.36-0.66+0.065 Total 3.585 acre land. The proposed site is connected by a
/7/1'“0‘ m.widleNishing road and the said site falls under the residential zone as per Udupi Malpe Master
!.-* f mF‘ul:;;\rrla Re\gs d - 1.burrounding the site are industrial sites and an ice plant and fish cold freezer plant and
{ % / N l:%ﬁa%f ETEI - Therefore, the applicant has sought land change in the public puposes of setting up

‘i, \ ubadishicold freezeffunit at this place and providing employment opportunities to the locals and providing
\C‘:‘\“ G B‘as:tfaméry%g the fishermen in a way that will benefit the pubic.

oy
S
\“;? ,%q%sug'gk} i from the public regarding the above land use change: In case of any objection, it is
“~régyestéd to inform in writing to "Commissioner Urban Development Authority, Udupi Malpe Main
Road, Adiudupi Udupi within 15 days of publication. Signature/- Commissioner, Urban Development

Authority, Udupi
e i :
vamslagd o Em}f&ﬂ%\ SIGNED bt‘.f‘{;:-‘:z’:m
\_f\,;r-\_fg‘k L 9 5
/]Ve(m LLe\ ¥ L"“] A I.J.. ,L,,q\, Jt) 1z t/'{
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L @ / @Mfw |
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Udupi Urban Development Authority, Udupi

Date: 13-02-2020 at 3:00 PM Praceedings of the General Meeting of Udupi Urban Development
Authority held under the Chairmanship of Hon'ble District Collector, Udupi District, Udupi.

Ammmmmn s samsennssow T L L R T T .

Attendees-

1. Hon'ble Deputy Commissioner, Udupi District, Udupi and Chairman, Urban Development
Authority, Udupi,

2. Shri Raghupathi Bhat, Hon'ble MLA, Udupi Assembly Constituency, Udupi.

3. The Commissioner, Urban Development Authority, Udupi,

4, Town Planning Miember, Urban Uevelopment Authority, Udupi,

3. Municipal Commissioner, Municipal Corporation, Udupi,

6. Executive Engineers, Mescom, Udupi

7. On behaif of the District Health Officer, Health and Family Welfare Department, Udupi,

8. Executive Engineer, Public Works Department, Udupi.

Anplication regarding change of Zone from Residential zone to industrial zone in Udyavara village Udupi
Taluk of survey no . 187/7, 188/1A, 188/4C, 188/8A. 188/8B, 111/9, 189/1, 189/2, 189/7, 263/1A.
188/1B. 214/6 measuring 0.26 +0.6940.43+0.3240.18+0.17+ 0.27+0.06+0.12+0.3610 .066 + 0.065 total
3.585 acres of land.

As per the Application submitted by Hariappa Kotian and others , regarding conversion of land from
residentiai zone to industriai zone iof Udupi Taluk Udyavara viliage under survey no . 187/7, i88/1A,
188/4C, 188/8A. 188/8B, 111/9, 189/1, 189/2, 189/7, 263/1A. 188/1B. 214/6 measuring 0.26
+0.69+0.43+0.32+0.18+0.17+ 0.27+0.06+0.12+0.36+0 066 + 0.065 total 3.585 acres of land, the
proposed site is connected by a 12.00m wide fishing road and the said site falls under the residential
zone as per Udupi Malpe Manste Plan Revised-1. Surrounding the site are industrial estates and an ice
ol Sidfish cold storage plant and two large fish mills. Hence in 2 way that benefits the public,
f{{)ﬁ;ﬁgﬁﬁ Javenfiled a request for conversion of land for industrial purpose in the public interest of
?ﬁ*;yﬁétting Nh‘@ld storage unit at this place and providing employment opportunities to the local
/ = ( peoplﬁ andp viﬁiﬁg infrastructure in such a way as to encourage the fishermen, under section 14(a) of

! uha! 3 ;:,B'-LAct, 1961, !_fter Inviting suggestlons/objections from the public, On 09.11.2019 2 press release
i‘lﬂ x nss{ibt:[ ‘in“two dailies, no suggestions/objections was received from the public within the prescribed
| \

\ \ peFi‘qd. Ih'é'»i‘riétter has been placed before the meeting of the authority for decision.

iﬂ«;“ﬁa pr‘oppsed matter was reviewed in the meeting. The said site is conneacted by a 12.00 m wide fishing
\:&_c{;aﬂ and since the said site is close to industrial development and a press release was issued in two daily
newspapers, since no suggestions/objections were received from the public within the stipulated
oerind. a decision was taken by President of Udupi Zilla Panchayat dated: 31-01-2020 to recommend
and submit to the government the fand use change proposal for industrial purpose, except for the fish

mill.
Commissioner Commissioner
Urban Development Authority, Udupi President
E""‘e{"”"” Urban Development Authority, Udupi
-'h-s—ﬂ"-—-_.i_ﬂ-u. E.A_l |
S {r
Si(erEL‘ BEFORE V"
i
SANJAY K. NILAVAR /l ~ VI 9
ADVOCATE /2 BETARY upy oA
DIANA ‘N, 1st Floor, Jhansi Laxmi Bai Road, FOT, i1, Napsoad.. «
Ajjarkad, Udupi-576 101 “YENa She
Mob: 9886830121 Advoeatn )
mpte. Notary cp
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Proceedings of Karnataka Government

Subject: Regarding change of Zone from Residential zone to industrial (Disintegration Unit) zone in
Udyavara village Udupi Taluk of survey no. 187/7 measuring 0-26 acres, survey no 188/1A measuring
0.69 acres, Survey No. 188/4C measuring 0.43 aCres, survey no. 188/8A measuring 0.32 acres, Survey
no. 188/8B measuring 0.18 acres, survey no. 111/9 measuring 0.17 acres, survey no. 189/1 measuring
0.27 acres, survey no. 189/2 measuring 0.06 acres, survey no. 189/7 measuring 0.12 acres, survey no.
263/1A measuring 0.36 acres, survey no. 188/1B measuring 0.66 acres, survey no. 214/6 measuring
0.065 acres total 3.585 acres.

Read:
1. Commissioner, Udupi Urban Development Authority, Udupi Letter No: Unapra: Bhu.U.B /26/2019-20.

2. Director, Urban and Rural Planning Department No. DTCP-04-MYS/UDP /CLU-2019-20 Dated:
23.03.2020.

Proposal:

In the letter shown in (1) as above, on the proposal of the Commissioner, Udupi Urban Development
Authority, Udupi Taluk, Udyavara Village of survey no. 187/7 measuring 0-26 acres ,survey no 188/1A
measuring 0.69 acres, Survey No. 188/4C measuring 0.43 acres, survey no. 188/8A measuring 0.32
acres, Survey no. 188/8B measuring 0.18 acres, survey no, 111/9 measuring 0.17 acres, survey no. 189/1
measuring 0.27 acres, survey no. 189/2 measuring 0.06 acres, survey no. 189/7 measuring 0.12 acres,
survey no. 263/1A measuring 0.36 acres, survey no. 188/1B measuring 0.66 acres, survey no. 214/6
measuring 0.065 acres total 3.585 acres for change of land use from residential zone to Industrial {cold
freezer Unit) zone, Karnataka Urban and Rural Planning Act 1961 Article 14(a) has been published in the
local newspapers and since no objections have been received within the prescribed period, the proposal
has been discussed and recommended to the Director of Town and Rural Planning in the General
Meeting of the Authority held on 13.02.2020 Item No: 29(3).

/ # In the single file read in (2) above, the Director, Town and Country Planning Department has
* K. Iéégommended for consideration of the proposal. Having considered the said proposal, it is ordered as
follaws. ¥

up Lt

|
L N /i
! QN“J HO uﬁuuevéme’ﬁt Order No: NAE 76 of Mai A pra 2020(E), Bangalore, Date: 06.08.2020

WA =y
‘\\‘“ ?‘-Ihrvigwjt{@‘-‘fhe;’p'oints described in the proposal, section 14(a) of the Karnataka Town and Country
- “Plarining Act1961, Udyavara Village Udupi Taluk, S.No.187/7 measuring 0.26 acres, S.No. 188/1A2

measuring 0.69 Survey No. 188/4C measuring 0.43 acres, survey no. 188/8A measuring 0. 32 acres,
Survey no. 188/88 measuring 0.18 acres, survey no. 111/9 measuring 0.17 acres, survey no. 189/1
measuring 0.27 acres, survey no. 189/2 measuring 0.06 acres, survey no. 189/7 measuring 0.12 acres,
survey no. 263/1A measuring 0.36 acres, survey no. 188/1B measuring 0.66 acres, survey no. 214/6
measuring 0.065 acres total 3.585 acres. The land has been approved for change of use from residential
zone to industrial (cold freezer unit) zone, su bject to the following conditions.
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1. Section 18 of the Karnataka Town and Country Planning Act, 1961, the fee shall be paid by the
Authority.

2. The said land use change should be incorporated in the master plan.

3. Before undertaking any development work on the said land, a land conversion order should he
obtained from the Revenue Department and industrial purpose design should be obtained as per Zoning
regulations. Approval of planning for Industrial activity on the land in question.

4. Before undertaking, Industrial (cold freezer) it is Necessary to obtain no objection letter/permission
from the Karnataka State Pollution Control Board.

5. The President, Udupi Zilla Panchayat, shall comply with the order dated: 31.01.2020.

6. No objection letter / permission should be obtained from the concerned competent authorities
before carrying out industrial {cold freezer ) activity on the land in question.

7. At the time of approving the industrial design appropriate buffer zone around and reserve the area
proposed to widen the existing road in the master plan and approve the planning.

8. Necessary measures should be taken for rain water harvesting.
R

,;;:‘fﬁj'-)“iﬁ ere"q\f H.T. line, the necessary buffer are should be reserved and safety measures to be
/@ éﬁ‘i‘bg_ﬁi\
4 % s iis & ;
J [ 6 A0 A ;a;‘-qw‘@yste}:rln should be implemented During the revision of the Master Plan, industrial zones
! !' [ .should be addptﬂ{tisvstematicaily from residential zone.
\ \ uwoweios ¢
¢ A RE :lll_-g,.ln;g ise of-any 'civil litigations it shall be bound by order of court.

Y
"

3

e R
_ ‘-?‘.,;12_,. It shal{ﬁé the responsibility of the Authority to verify the documents relating to the land ownership
\?_;\Ef‘-ﬂhéla}l}d‘.jﬁ'he established.

13. In case of false information or any information/documents submitted are incorrect / forgery the
change of land use will be automatically cancelled.

14. In the industrial layout of the proposed 3.585 acre land, the cost of providing infrastructure,
connection to trunk services of local bodies as per the estimated list received from the concerned
authority. The authority shall approve the industrial design subject to the condition that the applicant
pays the cost to the local body or that the applicant himself provides basic standard amenities,

* Necessary water connection should be provided

* UGD Local Septic Tank should be adopted.

*Door to Door garbage disposal should be done by the local body.
*Stable roads should be designed to handle the average traffic in the city.

* A rain water drainage system should be provided with the capacity to completely drain the rain water
from the proposed building into natural drains.
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In the above model, fix a liability period of 05 years for the works undertaken in relation to

infrastructure, the land owner between the developer, the contractor and the authority. A third party
agreement should be made.

By order and name of Hon’ble Governor of Karnataka
(C.S. Sivakumaraswamy), Under Secretary to Government,

(Development Authority & Investment), Urban Development Department.

For:

1. The Director of Town and Country Planning Department, Multi-Storied Buildin em&;@}m,
Bangalore. e ,rf‘"_“ﬂ\i*'%\
/ % 3
wasrne b o ¥'T|\f\'n 2
!'ﬂ 1:[-"}:‘“.'-‘-\.-:.51:.1 {.‘ F§

2. District Commissioner, Udupi District, Udupi.

; st ATE 1
3. Commissioner, Udupi Urban Development Authority, Udupi District. J » ( Hl‘r""‘ Sl J 5}
' I S i
N ser N0 102047 it
4. To concerned — through the Commissioner, Udupi Urban Development Autho%@ \_jf'c' L 3 _:::* v
N N g 7

5. Branch Defense File / Additional Copies.
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SANJAY K. NILAVAR R SALah
ADVOCATE B Wit e

i i Bai Road,
‘N, 15t Floor, Jhansi Laxmi Bai
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Udupi Urban Development Authority, Udupi

Udupi Malpe Main Road, Adiudpi, Udupi-576103.

web site: www.udupi.uda.gov.in Contact: :0820-2522606

Email id: Commissioneruuda @gmail.com .

L has M e A 53 hias ha b ka b et Ay B e B L FEE Kk o 8 B A AN AL A S iy s, L P ——— A S e BA R B AS 208 Ras Ad e an A ras [T

UNAPRA:BHU: BHA:26/2019-20 10-08-2020

To,

Hariappa Kotian and others
Udyavara village, Udupi.
Sir,

Subject: Regarding Change from Residential Zone to Industrial Zane of land situated in Udyavara
village bearing Survey no, 187/7 measuring 0.26 Acres , Sy no.188/1D measuring 0.69 acres, Sy.No.
) Mggmeasuring 0.43 acres, sy. No, 188/8A measuring 0.32 acres, Sy.No. 188/8B measuring 0.18

i ﬁ"*f ' acres, sy;?ﬁﬁ;t;iljg measuring 0.17 acres, Sy.No. 189/1 meas uring 0.27 acres, Sy.No. 189/2 measuring
.‘_/s;:-‘“ /fo’ljl;ﬁé“&ms, Svl\lq 189/7 measuring 0.12 acres, Sy.No. 263/1A measuring 0.36 acres, Sy.No. 188/1BA

S - B b e g "

/}:{ / rq;g?§ynng$. 0.66 acres, Sy.No.214/6 measuring 0.065 acres.
C‘:{ “Reference: ‘\| e 4y

§ : g 3 £ & L i

e AN RIS L /f

W A fy Yu};rﬁ:ﬁp(iacatiun dated 2-11-2019
L o

N\ *\_,.Zi;ﬁ?\*ie;rfment order NaaE: 76 Maiapra2020(E) Maiapra 2020(E) Bangalore 2020
N6 Civalian No. 19508 Date:7-8.2020 e 2,17,685/-

Regarding this matter, Survey no. 187/7 meas uring 0.26 Acres , Sy no.188/1A measuring 0.69 acres,
Sy.No. 1884/4cC measuring 0.43 acres, sy. No. 188/8A measuring 0.32 acres, Sy.No. 188/8B measuring
0.18 acres, Sy.No. 111/9 measuring 0.17 acres, Sy.No, 189/1 measuring 0.27 acres, Sy.No. 189/2
measuring 0.06 acres, Sy.No. 189/7 measuring 0.12 acres, Sy.No. 263/1A measuring 0.36 acres, Sy.No.
188/1BA measu ring 0.66 acres, Sy.No.214/6 measuring 0.065 acres totally 3.585 acres of land situated
in Udyavara village for conversion of the said land use from residential purpose to industrial land as per
Reference (1). As per government order land transfer from residential zone to industrial zone as per
referred accordingly and land transfer fee of Rs. 2.17,685/- as reference(3) having been paid, a copy of
the said land transfer order is enclosed with this letter,

e Tk Feo Eongs Yours Faithfully,
Vv el
i Mw__ﬁ'-.CL’L L’ﬂ 5
,J{—re'*" Commissioner (PRA)
A Urban Devel ment Authority .
: Y e fIK. WNarayana Shet
SANJAY K. NILAVAR SIGNEL BEFy; E:ri.j;“' el *:r ety
VAL LLE.,
= ' LLB Hibestn Riniasia: Avlt st
ADVOCATE 3 li[!--‘ 3t :Jr,-.r',b",,faf._:nfdfur
DIANA I:J Ist Floor, Jhansi Laxmi Baj Road 3.‘{-— hoSAOAEMNLT
ljarkad, Udupi-576 101 f KHOTARY UDHE FAL LA P OR <L 706 114
M0b2983683012f Chasy ¥ | VS Bcaie SN el
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Udupi Urban Development Authority, Udupi
Udupi Malpe Main Road, Adiudpi, Udupi-576103.

web site: www.udupi.uda.gov.in Contact: :0820-2522606
Email id: Commissioneruuda@gmail.com .

UNAPRA:VA.Dra.Pa:239/2020-21

Date:10-08.2020
To,
Hariappa Kotian,
Ushalatha H Kotan,
Shankaranarayana Suvarna,
Eabv S Mendon,
Sumati R Kotian,
Udyavara village, Udupi.
Sir,
Subject: Regarding issuing of confirmation of Zone Certificate to land situated in Udyavara village
bearing Survey no. 187/7 measuring 0.26 Acres , Sy no.188/1A measuring 0.69 acres, Sy.No. 188/4C
measuring 0.43 acres, sy. No. 188/8A measuring 0.32 acres, Sy.No. 188/8B measuring 0.18 acres, Sy,No.
111/9 measuring 0.17 acres, Sy.No. 189/1 measurin 0.27 acres, Sy.No. 189/2 measuring 0.06 acres,

Sy.No. 189/7 measuring 0.12 acres, Sy.No. 263/1A measuring 0.36 acres, Sy.No. 188/1B measuring 0.66
acres, Sy.No.214/6 measuring 0.065 acres. Total 3.585 acres.

Reference: Your application Dated 06-08-2020

With regard to the matter, your reference letter has has been considered and the Master Plan

_.—-.....,-_.,_

Rﬁrﬁ\r the local planning area of Udupi Urban Development Autharity and approved by the
O ent dated: 07-08-2008 and as per the said Master Plan in respect of - Survey no. 187/7
/;( % mea&%ﬁ\‘g:ﬂ cres, Sy no.188/1A measuring 0.69 acres, Sy.No. 188/4C measuring 0.43 acres, sy. No.
’? ?\Nlﬁ‘&?éﬁ meégurlrfg 0.32 acres, Sy.No. 188/8B measuring 0.18 acres, Sy.No. 111/9 measuring 0.17 acres,
[{ § W .«swﬁ}},ﬁaﬁgljmeasurm 0.27 acres, Sy.No. 189/2 measuring 0.06 acres, Sy.No. 189/7 measuring 0.12

\k}

, ‘J@g@st S\rNo’ 26 1A measuring 0.36 acres, Sy.No. 188/1B measuring 0.66 acres, Sy.No.214/6 measuring

1

:"‘1&

U 065 acrega'f’jand which are in residential zone and the said land are converted for industrial zone

M
e "r' iy underﬁnv&mment Order No. NAE:76:MYAPR:2020(E) DATE 06-08-2020 BANGALORE . The information

s gwen 10 ',rou through this letter.

Ivowsfold de Ersdimta

/ii—tf’; b pcnnnsnalo 1"‘?{ ¥
y i

SANJAY K. NILAVAIELB
ADVQCATE

DIANA *N', 1st Floor, Jhansi Laxmi Bai Road,

Ajjarkad Udupi-576 101
Mob:9886830121

Commissioner (PRA)

tUrban Development Authority

SIGNED BEFORE Nk
,/if e o
/?r'-;rﬁ'&?w upupr <\ /1
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!"'T-’J?‘f . ‘[".T:-;i:,.il.ir_--.‘c:. 5 Ll JHU
y

Advacate, Motary, Arbitrator
“hAYnA SADANRT
KAL LIAMESIUR - 970 114
M 9845254297
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Karnataka State Pollution

Control Board.

Regional Office

Parisara Bhavana

Plot No 36-C, Shivalli Industrial Area,
Manipal, Udupi-576104

Phone: 0820-2982016

No: Manima/ Praka{Udupi) Paa/Land-Conversion 2020-21/778 Date: 14-09-2020
Subject: Regarding issuance of no-objection letter for industrial land-conversion
Reference:

1) Date of receipt of your application:- 10/09/2020

2) Urban Development Department, Government of Karnataka, Bangalore vide Order

No.NAE/76 Maiapra 2020(E), Bangalore, Dated - 06/08/2020

3) Date of proposed site inspection by this office:- 10/09/2020

u-\-.,.‘.-‘-“
oy
'\.

=
A, ,%‘Remﬁngi Dirgctor (Environment) Office Udupi vide letter no. PRANIPA/ViVa/03/04/05/2017-
i ot e .
o Dal;eﬂ‘* 14 0‘1!
f " ; !
!*f\ L‘._"-‘ Regardmg the aﬁ;ove matter, In reference to the land under your possession situated at
i -E;.\

£ .

'\ \Lk;fdyavara V:Iiage” bearing Survey no. 187/7 measuring 0.26 cents, Survey no. 188/1A measuring
*‘\ &69' cengs;:l&BMC measuring 0.43 cents, 188/8A measuring 32 cents, 188/8B measuring 18
cents, 111/9 measuring 17 cents, 189/1 measuring 27 cents, 188/2 measuring 6 cents, 189/7
measuring 12 cents, 263/1 A measuring 36 cents, 188/1B measuring 66 cents, 214/6 measuring

0.6.5 cents(total land area of 3.58 1/2 acres), Your application submitted to Udupi Deputy
Commissioner office for conversion of land to industrial use, for which you have applied for no
objection letter from the board. And in the application also stated that you intend to set up

Surmi Freezing Plant and attach the project report.

Urban Development Department, Government of Karnataka, Bangalore has already issued an
order vide Order No: NAAE76 MYAPRA2020(E), Bangalore, dated:- 06/08/2020 to change the
land use of the above mentioned total 3.584 acres of land from existing residential zone to
industrial (cooling plant) zone. , have enclosed a copy of the said order with your application.
Also in respect of Survey .No. 187/7 A measuring 0.26 acres, 188/1A measuring 0 0.69 acres,
188/4C measuring 0.43 acres, and Survey no. 188/1B measuring 0..66 acres as per Zoning
Notification 2011, Regional Director (Environment), Udupi has issued a letter stating that it is

outside the coastal Regulation zone. The said letter is also attached.

Currently, as per your request application, the proposed location was inspected on Date:-
10/09/2120. As abserved during the inspection, the place wherei%;ave proposed to set up

the cold storagr Plant is about 270 m away from the Panchayat Road¥and the rest of the land
“‘L!‘LJ'\EI 5] r‘l ?—\J}tﬁﬂ"\” A',. ;’

- ");/ - )

N il

> g
C»/ﬁD'[ARY UDuPy
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adjacent to the Panchayat Road will be used as a road. GPS co-ordinates of the proposed
location as noted during verification, is N13.292557, E74.725762 .You have told that there are
5-6 residential houses in the north direction, some of which belong to your relatives and they
have no objection. Also, adjoining to this 3.58% acre land at Nadari place, you have additional

agricultural land of about 4 acres in your possession.

As an order has already been issued by the Urban Development Government of Karnataka,
Bangalore to change the use of land from the existing residential Zone to the Industrial (cooling
Unit) Zone and the applicant has been informed that there will be additional agricultural land of
approximately 4 acres adjacent to this land, the proposed land can be converted to industrial

purposes subject to the following conditions.

1) Pre-establishment approval from the Board before setting up the unit and
commissioning to be obtained.

2) No fish mill & oil plant can be set up in the said place for any reason.

3) Atreatment plant equipped with modern technology should be installed to treat the
waste water generated by the proposed industry.

4} The treatment plant should be constructed away from panchayat road and houses.

5} Reuse of treated water in agricultural land in surplus within the premises of the
enterprise.

6) Waste water/treated water shall not be discharged into river or sea for any reason.

7) Shall abide by the order of the court in case of any litigation in the court on this subject.

8) Coastal Regulation Zone Notification, 2011 shall be followed.

Enclosed the GPS readings of the proposed land, map, survey numbers and a detailed map of

T T
Pl 8 m‘\;\
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3 i}-:; T%{«,‘\v' W
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{ *_7;} :Li Hrd Haytapﬂa Kotyan, Udyavara Village, Udupi Taluk and Distt.
Ay ~
=G - / b
B

{ by B Smt. U‘sl,};a'latha H Katian, Udyavara Village, Udupi Taluk and District.
o '71,! e
P e

3) ’Sn Shankara Narayana Suvarna, Udyavara Village, Udupi Taluk and Distt.
4) Mrs. Baby S. Mendon, Udyavara Village, Udupi Taluk and District.

5) Smt. Sumathi R. Udyavara Village, Udupi Taluk and Distt.
Thresdadd 2o Gnghisl His faithfulness
/_"Pél_'nﬁ‘ W o o da (:-a, Orvnd !

- QJ@ Environmental Officer "Karamanimum. Udupi
e & i
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LCUM10018051
Taluk Office, Udupi Taluk

No: LCUM10018051 Dated: 30-11-2020

Endorsement

Sub: Application by Smt, Ushalatha H Kotian for conversion of agricultural property
into non agricultural Industrial/Industrial Purpose of S. No. 188/*/8A measuring
0.32.0.00 acre of Udyavara Village, Udupi Hobli, Uidupi Taluk and District.

Ref: The applicant has deposited 1. Conversion Fee Rs. 13952 Podi Fee Rs. 100
Penalty fee Rs. 0 and Kharab Fee Rs. 0 Total Rs. 14052 as per DD Challan No.
CR1120002900574520 dated 27-11-2020 with treasury.
2. No Objection letter UUDA (Authority/Municipality /etc) No. letter: 239/20-21,
dated 10-08-2020.
EE———
As per Sec 95(2), 95(7) of Karnataka Land Revenue Act 1964 conditions and below
mentioned conditions, Karnataka Land Revenue (Amended Rules 1964 Rule 107(1) per
one acre Rs. 43600.0000 (Rupees Fourty Three Thousand Six Hundred Only) as mentioned
in Ref No. (2) applicant H Ushalatha H Kotian has deposited the amount for conversion of
S. No 188/%/8A measuring out of 0,32.0.00 total 0.32.0.00 cents situated at Udyavara
gﬂgg&f f“m' c{mVertmg the agricultural property into non agricultural Industrial/Industrial

/ {;‘ ’,fpurpose anli accurdmgly order is made for converting the agricultural property into non

by \|~ e _. 4 - 1}
t\ ﬁ‘- ‘.. .l_,.‘”! . ‘;.

3\ oot

;_L_-@ Wlthout G’Etammg Permission from Concerned Authority Like Development

[ff < | {'} agrm&lmral Industhal/ Industrial purpose.
L

N (ﬁomﬁﬂCMC/TMC/ Pollution Control Board/Village Panchayth, the land cannot be utilized
for the purpose which land is converted. Otherwise person has No Right to use the said

property.

Z, The said site is utilized for only for Industrial purpose and without prior permission

from the authority land cannot be utilized for other purposes.

3. According to the Approved Layout plan and licence obtained from the UUDA
{Authority/Municipality/etc) the building should be constructed. Without obtaining

approval of layout plan site cannot be sold.

4. The land reserved for road, road margin, open vacant land as approved in layout
sketch from Authority /Municipality land has to be kept reserved,
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il

5. Itis the responsibility of the applicant to provide Electricity, Water Supply, Drainage

system in the concerned Health, pollution control and Safety to occupants of the said land

b, As per government Order No. PWD 7556-665-R  and B-6-54-5 and Central
Government Transportation Department letter No. P1 7 (11)67 dated 1-1-1966 and within
a distance of 40 meters from the centre of the road on the National Highway and 25 meters
from the centre of the road for District Highway no building shall be constructed in this

vacant lot,

7. If the Applicant has not submitted Declaration letter as per Country and Town
Planning Act 1976 Article 6 (1), he shall submit the declaration letter and said order letter
has to be sent to Land limit Authority.

8. The applicant shall ensure the Industrial units set up on this land conversion must
effectively prevent emitting, polluting gases and shall not cause any harm to the health of
the public and environment and shall obtain licence from Pollution Control

Board/Environment department.

2 If any of the conditions is violated, this land conversion order will be cancelled

without notice and further action will be initiated to impose a penalty, charge under

S 6. 0f Karnataka Land Revenue Act 1961, and steps will be taken to vacate the

}uthzed Bulldmg on this land without any compensation and cost shall be borne by
\

."

W 5 ‘::ll .
- ‘t»‘ L8 R '\
PP S 1 Schedule Detail
.i*- I - 3 ¥ -t-

.
‘l

\1 = Udupi m "4 u’du i Taluk, Udupi Hobli, Udyavara Village S. No.: 188/*/8A measuring
P P
‘Q-Lﬂ.ﬂﬂ’}mé’ﬁ/ undaries of converted land.

S.No Extent Boundaries

A-C East West North South
188/%/8A 0.32.0.00 3. No. 111 188/4A+11 188/8B 188/7
Tashildar Name: L 'w
PRADEEP KURUDEKAR S = R
Tashildar Signed date:
30/11/2020
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i
Copy sent to below mentioned person for further action:

1 [t should be mentioned in the RTC that the survey number converted as per this

e ~ar:der r by sending the original file and the challan to Tahasildar and cess shall be reduced.
}m Uﬁ@a (Authority/Municipality) for the next appropriate action.

iStant commissioner of Kundapura Sub-Division.

i < ?uty Director, Kundapura Sub Division Jand measurement and land records.
¥ ey L = b

Q'up}r ent to the Ushalatha H Kotian as per registered notice.

- *&d/dmanal Copies.




LCUM10018050

Svugth Belid, suthd-muga
Rod, 1 LCUM¥050 _ " ood ¢ 300172078
ours
el : e we) endd mugth o Hend womdd MEd Mak: HEAEE 00N 0180400 ofd Jol Jderd
. Grimabd ndrsd, fiduwbat 8 min | §mte nugrim da S50 detd b ovmnosy au o
deith BOWS ey Barod
Gy I 25 st iy, de 7948 Zrtledby, da 106 dodd Ty s 1 Serle 20w By de: aty e 7B 6. B
ot 7oL CRIJI0602900574743 Damos 27/11/2010 Tolb asaah palioedih Bats drdidiand,
2 UUDA (mp0m0 ¢ Srigmodinmy ), st devidoe 9, | 139720-2F, Bawos: J0082)2.
BFRFTACTREETIEE D
dmerns-de Hoorul oRJabd 1964 O duo 95 (2], 95(4) ebel) 957 o Sty srte @ dvmdied aideievaR, dmros-tih domal (SR
Sabzhrish 1554.¢ Jabahy 1071) So a¥d wodd, da 43600.0000 (CazRdbnd Sud Tusth medd wxh dsth dessduddy g Jived oo
FuLai 2} 0 Adiedddaiod spail sols il shed eSrmotod b eummuse o detret dad edrobig 20 ounhd e oA rpaiic
o IBRMEE OR 0.1E0.00 U9 vy 0.18.0.00 o6 Hogs Hlenrd rmobd bl S9maledd gmbes | 3mboy wiidmh udew @
Sndad Bt ez de dciErmm adeaai Radhdounia.
oo gladialy dno vdof SOUSGOEER © W, RS S apbntlied, send uddl Dot idacdiitdnowy
DobrFe Lol o Soudinvod diptaued el dcbd dRUd Srodinin) sruidmdan dagdesa debghe
2. & RlaStEenr ndnsRy 8mim | Srefoy cugedeyf dna oudmleeRtdsvnEr o st demerdsd ool od eugdih
ETolatP T
s adedg mgihide oot 3 svls ddodh embediy UUBA (J8nd [ Bds0ieey®) dutod erbdatBldsad, o o
erieerErlag e erbrba e i aas), SR, dU0 IR et s usbalurdd] Suleid S3ind dreadetts
4 WS eEgEmRG o anr, UF HRErR, ano asd STRnvAED, (T3Es ROt DI unton MRismBNG vovaE 38 Sav il ABrgHANT
Aalilyiy Teel welh vudodenh eudyOsEs,
5wl T8 Bt Cher B aiai st asites SIgprives Jep Rl oy Xoim aiite R A 5. wey By el Al
Rl Uiy w0 r Dot aany v sanle B ol ek Oo s Buls et e
G TRt dayii v 2 *ur b TESEER e 22l L5545 e from mvrry et marihy o e T 08T, Bepmart I T0GR o e sl

&, EE

r,_-,f:::-‘"" '“'”w:ﬁ._gms sy cr-.am s iz FendH deuofibdont o SirarBod 4 Do Av coddel, whidh doy Hagbrt donobdted ddab

O ﬁ, ¢-udﬁ4m*ﬁd¢m§g&aﬂrﬂa =l 20 Boitai) cndide Busty dusdds.
7 7. el Hay s S0 e 1976 95 6(1) 0 Fav0 Agey Tﬁmﬁdbﬁﬁ:ﬂﬂm Wiy il 2dn eoid ;’lﬁiuﬁjﬂj"ﬁé‘ RO cy iy
o e a&a.—atuq\ma o 2B mH 5e08, BhEDN. a

W AN e AL n%mm:é%ﬂo Ay € rrites PRV Sar v e Bu BV Sbmbetolnh ddiy massddd uderld, aingde Bisl
ATV R@‘wlﬂmm;_—ﬁ =t ,,a%u ST AuBdedeyel. Sbns ngamA e S8 s SR Rt rrelins gudid g g
Jf)&ﬂhﬂ&ﬁﬂ ;oc.-dﬂ:n?‘d Bemaliv emhthd deolUstd) :

REG MO Eﬁ'é.w %ﬁﬂw TugodilEy & sle Seadrn vk stngdoaladtiy Sedoniok ¥R bl ched danirud gadooadl sacl fuedd duo

94 el ﬂ«:s’;&,t;&f Renler bl ot Srickavuwrloheh, oyt & edaIT0 eRbLEmN do 5 dudivit dregs sDmd dee Sug e i

*ﬂ_,g[;a?@ N Eh, @57t e, SiessS Bl Wetcealh 1935 o AIEHEDD Bt by,

e W i
“v;-.%:__é_,v__,_x_wf—"’ g o
Auitd ded; euthd et euclid vy, ot MRET Do 1887458 055 0.18:0.00, 2 “Hout* Arrwd o ZD=Bea a el wisi o,
sk 1 i ; iy el
' W, | @y, | ogo g, ]

5378 | T TG ~JiiE0n IpmEA

“Tashitoar Mme : ' Aot

PHADEEP KUNUDEKARLS et

Tashifdar  Sned  Darer § kil

307100020 el et

3otk einolal ded Sabmf dvodEan duitc;
1, eyt outhS 50 dustr S0 mrle Homf alh cBH Huitabon b alesi g amg Honntily Soe oo ele
sttt coth Ronodidly von A abg NEhRBRY th e o Bt AT UALG TS Bods g
Rorsshal dijabrts Oshcch,
2 LUDA (Tevd / Iridmod) et b Rieg 8o
3.3 JerrfiEmbrivd, Kondapue szt dirart,
4. U3 Aciereh, glotings Tve) Yeteutniy Kusdapur 60 devark, ¢

S LFURURE TOSROTT Qi BRORT CHE TS sot tinus, / /7

6 FYABA




88

LCUM10018050
Taluk Office, Udupi Taluk
No: LCUM10018050 Dated: 30-11-2020
Endorsement
Sub: Application by Smt. Ushalatha H. Kotian for conversion of agricultural property
into non agricultural Industrial/Industrial Purpose of S. No. 188/*/8B measuring
0.18.0.00 acre of Udyavara Village, Udupi Hobli, Udupi Taluk and District.

Ref; The applicant has deposited 1. Conversion Fee Rs. 7848 Podi Fee Rs. 100
Penalty fee Rs. 0 and Kharabhu Fee Rs. 0 Total Rs. 7948 as per DD Challan No.
CR1120002900574743 dated 27-11-2020 with treasury.

2. No Objection letter UUDA (Authority/Municipality /etc) No. letter: 239/20-21,
dated 10-08-2020.

Tk ok ek

As per Sec 95(2), 95(7) of Karnataka Land Revenue Act 1964 conditions and below
mentioned conditions and as per Karnataka Land Revenue (Amended Rules 1964 Rule
107(1) per one acre Rs. 43600.0000 (Rupees Fourty Three Thousand Six Hundred Only) as
mentioned in Ref No. (2) applicant Ushalath H. Kotian has deposited the amount for
conversion of S. No. 188/*/8B measuring out of 0.18.0.00 total 0.18.0.00 cents situated at
Udyavara Village for converting the agricultural property into non agricultural
Industnal/ Industrial purpose and accordingly order is made for converting the agricultural

unm'nzh

'grﬁhegy % non agricultural Industrial/Industrial purpose on the following terms and

conditio ‘?\.1
!t&" BN SAEL H\, *’l‘"-‘“a
PR, e ; i |

i §

i 2
oy Dial

1 g uWiﬂmUt Obtammg Permission from Concerned Authority Like Development
BnaTdIEMC ITMC/ Pollution Control Board/Village Panchayth, the land cannot be utilized
™~ {c.u: tﬁe;pﬁrpme for which land is converted otherwise person has No Right to use the said

property.

2 The said site is utilized for only for Industrial purpose and without prior permission

from the authority land cannot be utilized for other purposes.

3. According to the Approved Layout plan and licence obtained from the UUDA
{Authority /Municipality/etc), the building should be constructed. Without obtaining
approval of layout plan site cannot be sold.

4 The land reserved for road, road margin, open vacant land as appreved layout

sketch from Authority /Municipality land has to kept is reserved.

SIGNEL BeFURE i\
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3. Itis the responsibility of the applicant to provide Electricity, Water Supply, Drainage
system in the concerned Health, pollution contrel and Safety to occupants of the said land

6. As per government Order No. PWD 7556-665-R and B-6-54-5 and Central
Government Transportation Department letter No. P1 7 (11)67 dated 1-1-1966 and within
a distance of 40 meters from the centre of the road on the National highway and 25 meters
from the centre of the road on District Highway and no building shall be constructed in this
vacant lot.

7. If the Applicant has not submitted Declaration letter as per Country and Town
Planning Act 1976 Article 6 (1), he shall submit the declaration letter and said order letter
has to be sent to Land limit Authority.

8. The applicant shall ensure the Industrial units set up on this land conversion must
effectively prevent emitting, polluting gases and shall not cause any harm to the health of
the public and environment and shall obtain licence from Pollution Control

Board/Environment department.

9. If any of the conditions is violated this land conversion order will be cancelled
without notice and further action will be initiated to impose a penalty charge under Section
_S6—of Karnataka Land Revenue Act 1961, and steps will be taken to vacate the

//q

Pﬁ“nnauthprlze& buﬂdmg on this land without any compensation and cost shall borne by
A ap}ﬂrcant.\
G o \_t?',_.;ff"' qu ‘. :“ '5
N qﬁ«"""‘g"? ';‘*- ~ _f: f Schedule Detail
N ditgl_ﬁtﬁ t Udup1 Taluk, Udupi Hobli, Udyavara Village S. No.: 188/*/8B measuring
e \[ﬂi_&_:ﬁ.‘h@ icre Boundaries of converted land.
S.No Extent Boundaries
East West North South
188/*/8B 0.18.0.00 S.No.111 188/4C 188/9B 188/8A
L
Tashildar Name:
PRADEEP KURUDEKAR S
A 9/11}1
Tashildar Sigried date:
ubup; [ A)

30/11/2020

%)
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7 It should be mentioned in the RTC that the survey number converted as per this

- -grder hy sending the ongmal file and the challan to Tahasildar and cess shall be reduced.

wJ-" "'""'-1..

-
‘-1"

%s %@nt commissioner of Kundapura Sub-Division.

lllll b‘bpﬂ%{ Directors, Kundapura Sub Division land measurement and land records.
M 5 i1 Cupy sttnt to the Ushalatha H Kotian as per registered notice.

2

6 Adchtional Copies.
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LCUM10018049
Taluk Office, Udupi Taluk
No: LCUM10018049 Dated: 30-11-2020
Endorsement
Sub: Application by Sri. Hariyappa Kotian for conversion of agricultural property
into non agricultural Industrial/Industrial Purpose of S. No. 188/*/1A measuring
0.69.0.00 acre of Udyavara Village, Udupi Hobli, Udupi Taluk and District.

Ref: The applicant has deposited 1. Conversion Fee Rs. 30084 Podi Fee Rs. 100
Penalty fee Rs. 0 and Kharab Fee Rs. 0, Total Rs. 30184 as per DD Challan No.
CR1120002900574698 dated 27-11-2020 with treasury.
2. No Objection letter UUDA (Authority/Municipality /etc) No, letter; 239/20-21,
dated 10-08-2020.
D
As per Sec 95(2), 95(7) of Karnataka Land Revenue Act 1964 conditions and below
mentioned conditions and as per Karnataka Land Revenue (Amended Rules 1964 Rule
107(1) per one acre Rs. 43600.0000 (Rupees Fourty Three Thousand Six Hundred Only) as
mentioned in Ref No. (2} applicant Hariyappa Kotian has deposited the amount for
conversion of S. No. 188/*/1A measuring out of 0.69.0.00 total 0.69.0.00 cents situated at
U@r@aﬁ\vmage for converting the agricultural property into non agricultural
7 f‘;}“ra'usma}fm istrial purpose and accordmgly order is made for convert:ng the agricultural

......

\J? ?“\‘ %] ?
o e 1
i 3 r

_ \-:\\é’-»{}» = w}ﬂygﬁt Obtaining Permission from Concerned Authority Like Development
'B‘aard}‘CMC/TMG/ Pollution Control Board/Village Panchayth, the land cannot be utilized
for the purpose for which land is converted otherwise person has No Right to use the said
property.

2 The said site is utilized for only for Industrial purpose and without prior permission

from the authority land cannot be utilized for other purposes.

3. According to the Approved Layout plan and licence obtained from the UUDA
(Authority/Municipality/etc,) the building should be constructed. Without obtaining

approval of layout plan site cannot be sold.

4. The land reserved for road, road margin, open vacant land as approved layout plan
from Authority /Municipality land has to be kept as reserved.
=1y ,_—__,c:w:'{_) HE {

tleht ——

) -:ﬁ\F"
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5. Itis the responsibility of the applicant to provide Electricity, Water Supply, Drainage

system in the concerned Health, pollution control and Safety to occupants of the said land

6. As per government Order No. PWD 7556-665-R and B-6-54-5 and Central
Government Transportation Department letter No. P1 7 (11)67 dated 1-1-1966 and a
distance of 40 meters from the centre of the road for the National highway and 25 meters
from the centre of the road on District Highway and no building shall be constructed in this

vacant lot.

7. If the Applicant has not submitted Declaration letter as per Country and Town
Planning Act 1976 Article 6 (1), he shall submit the declaration letter and said order letter
has to be sent to Land limit Authority.

8. The applicant shall ensure the Industrial units set up on this land conversion must
effectively prevent emitting, polluting gases and shall not cause any harm to the health of
the public and environment and shall obtain licence from Pollution Control

Board/Environment department.

3 If any of the conditions is violated, this land conversion order will be cancelled

without notice and further action will be initiated to impose a penalty, charge under

/.ggg 96 of Karnataka Land Revenue Act 1961, and steps will be taken to vacate the

buﬂdmg on this land without any compensation and cost shall borne by

Schedule Detail

S.No Extent Boundaries
East West North South
188/*/1A 0.69.0.00 188/9A 188/2A S.No.187 188/1B

Tashildar Name:
PRADEEP KURUDEKAR S
Tashildar Signed date:
30/11/2020
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: [t should be mentioned in the RTC that the survey number converted as per this
order by sending the original file and the challan to Tahasildar and cess shall be reduced.
By “HHE)A [Authonty/Mumc:pahty} for the next appropriate action.

l/ \.13":\ nd ; \t:\ommlsswner of Kundapura Sub-Division.

f/ 4|..,\.q o ,P@Eﬁw Dirgctor, Kundapura Sub Division land measurement and land records.

{ 5. A0va Cﬁgy sent t ;the Sri. Hariyappa Kotian as per registered notice.

I| B TS
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' jaravang Shaily
SANJAY K. NILAVARLB Prof. K. Narays & wlég
ARQBII Advocate, Botary .'l-"z',-v:;;u:_cir

DIANA ‘N’, 1st Floor, Jhansi Laxmi Bai Road, “MYNA SADANA
Aﬁarkad Udupi-576 101 AL LINNPLR « 576 114

Mob: 9886830121 V- 9845254297
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LCUM10018569
Taluk Office, Udupi Taluk

No: LCUM10018569 Dated: 30-11-2020
Endorsement

Sub: Application by Smt. Ushalatha H Kotian for conversion of agricultural property
inte non agricultural Industrial/Industrial Purpose of S. No. 188/*/4C measuring
0.43 acre of Udyavara Village, Udupi Hobli, Udupi Taluk and District.

Ref: The applicant has deposited 1. Conversion Fee Rs. 18748 Podi Fee Rs. 100
Penalty fee Rs. 0 and Kharab Fee Rs. 0, Total Rs, 18848 as per DD Challan No.
CR1120002900574662 dated 27-11-2020 with treasuryv.

2. No Objection letter UUDA (Authority/Municipality /etc) No. letter: 239/20-21,
dated 10-08-2020.

Aesdeskokok otk ek

As per Sec 95(2), 95(7) of Karnataka Land Revenue Act 1964 conditions and below
mentioned conditions, Karnataka Land Revenue (Amended Rules 1964 Rule 107(1) per
one acre Rs. 43600.0000 (Rupees Fourty Three Thousand Six Hundred Only) as mentioned
in Ref No. (2) applicant Smt. Ushalatha H Kotian has deposited the amount for conversion
of S. No. 188/*/4C measuring out of 0.43 total 0.43 cents situated at Udyavara Village for
converting the agricultural property into non agricultural Industrial/Industrial purpose

/” E QQtux\lngly, order is made for converting the agricultural property into non
{::: ““““““
/

.

F

- agrlcditm'zl ‘?n\dusmalf Industrial purpose,
L

i 1’ Ij 11\
; 1 W1thouﬁ Obtaining Permission from Concerned Authority Like Development

\\‘,\ r\\‘ G BndrdfCM&fFMC/ Pollution Control Board/Village Panchayth, the land cannot be utilized
| -\\ ; “for, the\purpose which land is converted. Otherwise person has No Right to use the said

'Bm}fem‘

2, The said site is utilized for only for Industrial purpose and without prior permission

from the authority land cannot be utilized for other purposes.

3. According to the Approved Layout sketch and licence obtained from the UuDA
(Authority/Municipality/etc) the building should be constructed. Without obtaining

approval of layout plan site cannot be sold.

4, The land reserved for road, road margin, open vacant land as approved layout

sketch from Authority /Municipality land has to be kept as reserved.

SIGNED BEFORE ME

AN
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e

5. Itis the responsibility of the applicant to provide Electricity, Water Supply, Drainage

system in the concerned Health, pollution control and Safety to occupants of the said land,

6. As per government Order No. PWD 7556-665-R  and B-6-54-5 and Central
Government Transportation Department letter No. P1 7 (11)67 dated 1-1-1966 and within
a distance of 40 meters from the centre of the road for the National highway and 25 meters
from the centre of the road for District Highway no building shall be constructed in this
vacant lot.

7. If the Applicant has not submitted Declaration letter as per Country and Town
Planning Act 1976 Article 6 (1), he shall submit the declaration letter and said order letter
has to be sent to Land limit Authority.

8. The applicant shall ensure the Industrial units set up on this land conversion must
effectively prevent emitting, polluting gases and shall not cause any harm to the health of
the public and environment and shall obtain licence from Pollution Control

Board/Environment department.

9. If any of the conditions is violated this land conversion order will be cancelled
without notice and further action will be initiated to impose a penalty, charge under
ngon 96 of Karnataka Land Revenue Act 1961, and steps will be taken to vacate the

,--

///:i/” \ﬁfauéidnzed ,building on this land without any compensation and cost shall borne by
> apphcant“ 1 ‘:‘.‘a“
{ % “tc1|-'| u 4 !1 -i\‘ i
et (I Schedule Detail
N ol o . L};L‘U}' b i'

NG }Udllpl Dw@{ldupl Taluk, Udupi Hobli, Udyavara Village S. No.: 188/*/4C measuring 0.43
\\ ‘;’a@re Bﬂﬁnﬂan es of converted land.

__.J-.J

S.No Extent Boundaries
A-C East West North South

188/*/4C 0.43.0.00 188/8B 188/3 188/1B 188/4A+11
Tashildar Name:
PRADEEP KURUDEKAR $ SIGNED BEFORS
Tashildar Signed date: o ;

ARY unDney s
30/11/2020 / f’\/{

w3



100

s

Copy sent to below mentioned persen for further action
1.

It should be mentioned in the RTC that the survey number converted as per this
~order by sendmg the original file and the challan to Tahasildar and cess shall be reduced.
£s _jZ;; "y UU‘BA \ (Authority/Municipality) for the next appropriate action,

Assmtant commissioner of Kundapura Sub-Division,

gputy; pirectors Kundapura Sub Division land measurement and land records,

*' Co[éy s?ﬁt to the Ushalatha H Kotian as per registered notice.
% 46“ Addltgﬁnal Copies.

SANJAY K. NILAVAR -
ADVOGATE L':’ . Prat. K. N L e,
A°N', 1st Floor, Jhansi Laxmi Bai Road, bz Arhitratar
e Ajjarkad, Udupi-576 101 Advocata, Motary. Af
Mob: 9886830121

A ": A N'A
KALLIANDUR, - 576 118
M 9845254297
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LCUM10018569
Taluk Office, Udupi Taluk
No: LCUM10018569 Dated: 30-11-2020
Endorsement
Sub: Application by Sri. Ushalatha H Kotian for conversion of agricultural property
inte non agricultural Industrial/Industrial Purpose of S. No. 188/*/4C measuring 0.43
cents of Udyavara Village, Udupi Hobli, Udupi Taluk and District.
Ref: 1. Conversion Fee Rs. 18748 Podi Fee Rs. 100 Penalty fee Rs. 0 and Karabu Fee
Rs. 0 Total Rs. 18848 DD Challan No. CR1120002900574662 dated 27-11-2020 has
deposited to the treasury,
2. UUDA (Appellate/Municipality/etc) Non objection certificate letter:
239/20-21, dated 10-08-2020.
Rk
Karnataka Land Revenue Act 1964 Sec 95(2), 95(7) conditions and below mentioned
conditions, Karnataka Land Reform (Amendment Rules 1964 Rule 107 (1) for one acre Rs.
43600.0000 (Rupees Fourty Three Thousand Six Hundred Only) as mentioned in Ref No.
(2) applicant H Ushalatha H Kotian has deposited the amount for conversion of S. No.
%L /4C measuring 0.43 total 0.43 cents situated at Udyavara Village for converting the
a‘g_rﬁgz'ultuml,property into non agricultural Industrial /Industrial purpose.

M “*Wlthoul; Obtaining Permission from Concerned Authority Like/Development

“
L

-

Depamnent/{jMC/TMC/ Pollution Control Board/Village Panchayth, the site cannot be
i

: utilzegf for ¥hich purpose land is converted otherwise person has No Right to use the said

pﬁ?PEF@-

2, The said site is utilized for only for Industrial purpose and without prior permission

from the authority land cannot be utilized for other purpose.

3. Approving  the  Layout sketch and licence from the UUDA
(Authority/Municipality/etc) after approval as per approved sketch building should be
constructed. Without obtaining layout plan sitec annot be sold.

4. As per the approved layout sketch from Authoity /Munciplaity land has to kept for

in the said site Road, Raod Marging, vacant land and etc,

5 Applicant has to provide Electricity, Water Supply, Drainage syatme in the concern
of Health, pollution contrel and Safety of the citizen in the public interest.

6. Government Order No. PWD 7556-665-R and B-6-54-5 and Central Government
Transporation Department letter No. P1 7 (11)67 dated 1-1-1966 and 40 meters from the
centre of the road for the state highway and 25 meters from the centre of the road for
District Highway and I%D;bhmliimgﬁhaj’l;

nsiructed in this vacant lot.

e
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7. If the Applicant didn’t submit Declaration letter as per Country Town Planning Act
1976 Article 6 (1) he has to submit the declaration letter and said order letter has sent to
Land appellate Authority.

8. The Industrial units set up on this land conversion farm shall be effectively
prevented from polluting the gases and other pollutants and preventing any harm to the
health of the public and environment. Licence shall be obtained Poulltion Control

Board/Environment department.

9, If any of the conditions are violated this land conversion order will be cancelled
without notice and further action will be taken to impose a penalty charge under Section 96
of Karnataka Land Revenue Act 1961, steps will be taken to clear the unauthorized

building on this site without any compensation and cost shall beared by applicant.
Schedule Detail

Udupi District: Udupi Taluk, Udupi Hobli, Udyavara Village S. No.: 188/*/4C measuring 0,43

cents Boundaries of converted land.

:
e ™ ey

SN 1 f“."‘"g'(xtent | Boundaries
5 § East West North South

\ 188 J5ac

1943000 | 1i88/8B 188/3 188/1B 188/4A+11

r‘.
L

3 i
'{H_’

SRR

Téshildar Name:

Pradeep KURUDEKAR S
Tashildar Signed date:
30/11/2020
Copy sent to below mentioned person for further action:
1. [t should be mentioned in the RTC that the surbey number converted as per this
order by sending the original file and the challan to Tahasildar and minimizing revenue.
2. UUDA (Authority/Municiplaity} for the next appropriate action.
Sub Divisional officers, KUndapura Sub-Division.

3
4, Deputy Directors, Kundapura Sub Division Geometry and land records.
5 Copy sent to the Ushalatha H Kotian as per registered notice.

6

Additional Copies.
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No. 16020820781408 Sketch No. 16020820781408001

Survey Number 188/*/4C

District: Udupi Taluk: Udupi
Applicant Name: Ushalatha H Kotian
Address: Udyavara Village, Udupi Taluk

Hobli: Udupi Village: Udyavara

Note: The sketch is prepared through Bio Login Digital system. Physical sign is not necessary.

Block Information
S.No Bloc | Total | Karab | Karab | Extentof Extentof | Desig | RTC Father
kNo | Exten [u u Agriculaural | conversio | n Holder name
t A B site n land Name /Husband
Extent | Extent name |
188/%/4 | 1 0-43- [ 0-0- | 0-0- . 0-43-0-.00 Ushalath | Hariyapp
C 9.00 | 000 0.60 aH a Kotian
Kotian
Boundaries Details:
Block No. North East South West
1 188/1B 188/8B 188/4A+11 188/3
Sale Division Details:
B&ack‘bﬁ:mber Sale Type Extent Design Water Source
vl f’i o Ry .| Alienation 0-43-0.00 0.00 Rain

i f’fﬁ:’:#f/f/ "~. -.H

W ‘; rszEﬂ'.‘h-Fl"eﬂal‘ed b}r i checked By Aporoved by

1 ﬂ g Theerthakshi K.C Dayanad Rao

} ;] 1 Surveyor 23-9-2020
Tel, ““’“ 3; ¥ 2 2292020

,f é'
w L, }t&ce Udtrpt > Jyothi BK

Drate g4 Valid Till: 22-3-2021 Incharge
S
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ADIS:LNA(1)CR/267/2020(Master Plan Based)

Government of Karnataka
Revenue Department
Deputy Commissioner Office, Udupi District
No. 187487 Dated 26-11-2020

Official Reminder

Sub: Order pertaining to the Conversion Of the Agricultural Land
based on Master Plan Of Deemed Conversion based Sy. No. 189/%/7

Measuring 0.12.00 acre Situated at Udyavara Village of Udupi Hobli,
Udupi Taluk and District.

Ref: 1. No objection certificate issued by of Udupi- Malpe Planning
Authority.

2. The applicant has paid as per Conversion Fee of Rs. 5232 Challan
No. IE1120002900029469 dated 26-11-2020, Podi Fee Rs. 100
Challan No. IE1120002900029471 Dated 26-11-2020 Karabu Fee Rs.
0 And Penalty Fee Rs. 0 totaling amount of Rs. 5332.

CCCLLL>>>2>>

Considering the application Sri. Shankarnarayana Suvarna, Narayan
Bangera, as per Sec. 95(2) of Karnataka Land Revenue Act, 1964 in respect
of Sy. No. 189/*/7 Measuring 0.12.00 acre falling under Local planning
Authority area, as per master Plan said land is specified for Cold Storage-

. Industrial Purpose As Per Ref ( 1) has submitted to Concerned Department

;;;;
l,.

/%/ Stqrage -Industrial Purpose. As Per Section 95 (4) And 95 (7) conditions and

;J :jj . \.,w'?\gar‘nataka Land(Recttﬁcat[on) Revenue Rules 1994 Rule 107 (1) has been
a}\ {\\t\ mlpo‘sed Feg as per Ref (2) of applicant has paid aforesaid fee in respect
: Sy No. ‘1;89/*/7 measuring 0.12.00 Cents Situated At Udyavara Village,
t‘fjj_aj.ﬁ';ﬁobh Udupi Taluk And District has been converted For Cold Storage-

Industrial Purpose on the below Shown Terms And Conditions.

i
W
\\\.e

1. The Applicant without obtaining any permission from concerned Authority
Like /Development Authority/CMC/TMC/ Pollution Control Board/Village
Panchayth, has Right To Use The Said Property For Which Applicant Has

Converted the Property, P il
SIGNED BEFORE/ME

”1 1S TERY UDUP! F\[g/w -
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2. The converted property shall be utilized only for cold storage-industrial
purpose. Without obtaining prior permission, the said land cannot be used
for any other purpose.

3. The building shall be constructed obtaining licence and as per approved
Layout Plan And Licence etc.,, from Udupi-Malpe  (Authority
/Municipality/Etc). Without obtaining approval for layout plan, the land
cannot be alienated.

4. The land allotted for road, Road Margin, Vacant iand shall be reserved, as
per the Approved Layout Plan and rules and objectives of (as imposed by
Authority/Municiplaity/Etc).

5. It is the responsibility of the applicant to provide water, electricity,
drainage etc.,, to the residents and to maintain Health, hygiene and
security.

6. As per Government Order No, PWD 7556-665-R and B-6-54-5 and Central
Government Transportation Department Letter No. P1:7(11)67, Dated 1-1-
1966, the Land In Question where Construction of building is to be put,
there must be distance Between 40 Meter From middle of the road on
National Highway and in State Highway there must Be 25 meter distance,
and no construction shall be done in the said vacant land.

7. In case he Applicant Didnt Submit the Declaration to the Concerned
Authority As Per Sec 6 (1) of Urban Land Limit Act 1976 the applicant shall
immediately submit the declaration and the copy of declaration has to be
sent to the concerned department.

e

*" 28 Theréh shall not be any smoke, emission and sewage from the Industrial

i
'r
-1‘ 'r""r -.‘/

e

un:b m“stalled on the converted land by the applicant. License from pollution
~ﬁbntml Bp , Environment Department shall be obtained for establishing
Indqs‘tna[

"'\}

: “wé I{{th.éy/ btain the Conversion Order by furnishing false information and
'\.\___'( O

ocument, the Said Conversion order will be immediately cancelled
without giving Any Notice/Intimation.

SIGNED BE;;@ ol

iyz\u&m uoup '}/g’\
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10. If any of the above rules is violated the conversion order will be
cancelled without giving any intimation/notice and action will also be
initiated and penalty will also be imposed as per S. 69 of Land Revenue Act
Of 1964. Steps will be taken to demolish the building and no compensation
will be paid and the amount incurred for demolishing will be recovered fron
applicant as Land assessment.

Additional Condition

1. Till further order this conversion order is valid, if the conversion order has
to be changed for any purpose, they have to obtain new order as per Section
97.

2. As Per The Condition No. 2 the said converted land shall be utilized
only for Industrial cold storage purpose. In case the converted land is to be
Utilized For any other Purpose, fresh order shall be obtained As Per Section
97. Licence from Planning Authority/Development Authority/ CMC/
TMC/Pollution Control Board/Village Panchayath shall be obtained for using
the land for which the order for conversion is obtained.

3. The Conversion Order is passed on the Basis Of Affidavit Filed By
Applicant. If the content/information of the affidavit is found to be wrong,
the said conversion order will be cancelled.

4. The entire preperty shall be alienated as a single unit urban development
Author:ty!wllage Panchayath/ Development Authority/Approving Autherity

s
_p""

”Qram:t sappmval and the same is managed in Bhoomi website of Revenue

;"
7 /i;)e:::artment am;i plotting is to be done.
uuﬁqlﬁm " =. !L
: Shr

------

Smﬂ‘réfs,a}d qonv;erted land shall be utilized only for cold storage industry and
the satd Iarui stzall not be used for Fish Miil and Fish oil Industry.

\Qdﬁndaﬁsﬁrrﬁ respect Of Sy. No. 189/*/7 measuring 0.12.00 acre Situated

2t et =

at Udyavara Village, Udupi Hobli, Udupi Taluk And District.

SIGMNED GEFORE M‘Q
=
/ /o
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.4,
S. No Extent Boundaries
Total Converted | East ]West North South
Extent Extent
189/*/7 | 0.12.00 |0.12.00 186/2,1 | 189/14 189/3A1, | 189/14,8
2,1
Signature

G. Jagadeesha Deputy Commissioner

Udupi District

For further action the copy is sent to the below shown

1. Original Document Along With Challan Sent To The Tahasildar Udupi. As
per the said order concerned survey number is converted and in concerned
RTC has to mutated and cess of the said land shall be reduced.

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent applicant Sri. Shankaranarayana Suvarna,
Narayan Bangera, address: KELARKALABETTU through Registered post.

6. Additional copy.

T

4 2 e S sfe e sieofe sk sk sk o ol ok o o 2k ok e sk kot ol ol oloROE

Rectification order
Correction dated 22/12/2020

)b’ Rectification order of conversion of agricultural property in to
/commercsal purpose as per official reminder of application No. 187487
of Sy. No. 189/*/7 measuring 0-12.00 acre situated at Udyavara

Village of Udupi Taluk and District.

‘\-..

Ref: Conversion Official reminder number: 187487 | dated 26/11/2020

ol
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In respect of the above order of conversion additional conditions has to
be mentioned.

In the land conversion proceeding there is no scope for fish freezing
unit and so application is filed by the applicant for Coid storage and
accordingly order is passed. In the said application correction is sought as
cold fish freezing plant instead of cold storage. After verifying the applicant’s
application there is no reference/mention of fish freezing plant as per the
order of Karnataka High court and government, land conversion order has to
read as fish freezing plant. As per the order of the court except for use of
Fish mill and oil unit it can also be used for other fishing purposes.

All other condition are continued as per Conversion order Number
187487 dated 26-11-2020.

DC Name:
4_*_ Jagadggsna signature
7 ﬂ‘\l P‘ﬁf\ ‘*‘ft District commissioner
2:/'6 /@Lf\{ \,\\\ Udupi District

»ﬁﬁg \fﬁrthér actlcm the copy is sent to the below shown

o \o. =

.raEFhasﬂdhai“ upi.
dupi-Malpe (Authority/Municipality) For Suitable Action.

3. Assistant commissioner, Udupi Assistant commissioner office

4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent to applicant Sri. Shankaranarayana Suvarna,
Narayan Bangera, address: KELARKALABETTU through Registered post.
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ADIS:LNA(1)CR/262/2020(Master Plan Based)

Government of Karnataka
Revenue Department

Deputy Commissioner Office, Udupi District

No. 187485 Dated 26-11-2020

Official Reminder

Sub: Order Pertaining to the Conversion Of the Agricultural Land
based on Master Plan Of Deemed Conversion based Sy. No. 189/*/2
measuring 0.6.00 acre Situated at Udyavara Village of Udupi Hobli,
Udupi Taluk and District.

Ref: 1. No objection certificate issued by of Udupi- Malpe Planning
Authority.

2. The applicant has paid as per Conversion Fee of Rs. 2616 Challan

No. IE1120002900029466 Dated 26-11-2020, Podi Fee Rs. 100

_..---::m__Cha!ian No. IE1120002900029468, Dated 26-11-2020 Karabu Fee
j/bﬂ%& And Penalty Fee Rs. 0 Totaling amount of Rs. 2716.

"4

I/ » e 0\ “

S T <<<<L<<>EEE>

:.\\'\'(” '\.5“5 |

‘{_:m x“ltqnﬁdermg the Application of Sri. Shankarnarayana Suvarna, Narayan
/g

\“(?‘thg_gngera* @5 per Sec. 95(2) of Karnataka Land Revenue Act, 1964 in respect
) Ev’r’No 189/*/2 Measuring 0.6.00 acre falling under Local planning
Authority area, as per master Plan said land is specified for Cold Storage-
Industrial Purpose. As Per Ref (1) has submitted to Concerned Department

3

seeking No Objection certificate and informed Utilizing only For Cold
Storage-Industrial Purpose. As Per Section 95 (4) And 95 (7) conditions and
Karnataka Land(Rectification) Revenue Rules 1994 Rule 107 (1) has been
imposed Fee, as per Ref (2) of applicant has paid aforesaid fee in respect
Sy. No. 189/*/2 Measuring 0.6.00 Cents Situated At Udyavara Village, Udupi
Hobli, Udupi Taluk And District has been converted For Cold Storage-
Industrial Purpose on the below Shown Terms And Conditions.

1. The Applicant without obtaining any permission from concerned Authority
Like /Development Authonty}CMC,lTMC/ Pollution Control Board/Village
Panchayth, has Right To Use The Said Property For Which Applicant Has
Converted the Property.
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2. The converted property shall be utilized only for cold storage-industrial
purpose. Without obtaining prior permission, the said land cannot be used
for any other purpose.

3. The building shall be constructed obtaining licence and as per approved
Layout Plan And Licence etc., from Udupi-Malpe (Authority
/Municipality/Etc). Without obtaining approval for layout plan, the land
cannot be alienated.

4. The land allotted for road, Road Margin, Vacant land shall be reserved, as
per the Approved Layout Plan and rules and objectives of {as imposed by
Authority/Municiplaity/Etc).

5. It is the responsibility of the applicant to provide water, electricity,
drainage etc., to the residents and to maintain Health, hygiene and
security.

6. As per Government Order No. PWD 7556-665-R and B-6-54-5 and Central
Government Transportation Department Letter No. P1:7(11)67, Dated 1-1-
1966, the Land In Question where Construction of building is to be put,
there must be distance Between 40 Meter From middle of the road on
National Highway and in State Highway there must Be 25 meter distance,
and no construction shall be done in the said vacant land.

7. In case he Applicant Didn’t Submit the Declaration to the Concerned
Authority As Per Sec 6 (1) of Urban Land Limit Act 1976 the applicant shall
immediately submit the declaration and the copy of declaration has to be
sent to the concerned department.

8. There shall not be any smoke, emission and sewage from the Industrial
unit installed on the converted iand by the applicant. License from pollution
control Board, Envircnment Department shall be obtained for establishing

/ Tnﬂusmal limit.

.‘«’{F& i *L-—-.h,__‘ "'\‘
x/ "'f 2. If they ‘Obtain the Conversion Order by furnishing false information and

P e A= N
"""( "gake:”Dé-Gﬂ ment, the Said Conversion order will be immediately cancelled

g Any Notice/Intimation.

SIGNED BEFORE

/ Wﬁnnm \’\ﬁ@%
\
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10. If any of the above rules is violated the conversion order will be
cancelled without giving any Intimation/notice and action wiil also be
initiated and penalty will also be imposed as per S. 69 of Land Revenue Act
Of 1964. Steps will be taken to demolish the building and no compensation
will be paid and the amount incurred for demolishing will be recovered fron
applicant as Land assessment.

Additional Condition

1. Tili further order this conversion order is valid, if the conversion order has
to be changed for any purpose, they have to obtain new order as per Section
97.

2. As Per The Condition No. 2 the said converted land shall be utilized
only for Industrial cold storage purpose. In case the converted land is to be
Utilized For any other Purpose, fresh order shall be obtained As Per Section
97. Licence from Planning Autherity/Development  Authority/ CMC/
TMC/Pollution Control Board/Village Panchayath shall be obtained for using
the land for which the order for conversion is obtained.

3. The Conversion Order is passed on the Basis Of Affidavit Filed By
Applicant. If the content/information of the affidavit is found to be wrong,
the said conversion order will be cancelled.

4. The entire property shall be alienated as a single unit urban development
Authority/village Panchayath/ Development Authority/Approving Authority
grants approval and the same is managed in Bhoomi website of Revenue
Department and plotting is to be done.

5. The said converted land shall be utilized only for cold storage industry and
the said land shall not be used for Fish Mill and Fish oil Industry.

R

ni:lam%s in respect Of Sy. No. 189/*/2 Measuring 0.6.00 acre Situated at
‘ydyavara»“\{i.lj e, Udupi Hobli, Udupi Taluk And District.

L.
{ o A" Em) N .4
e Reg N IST # ‘rj .
\\D o m‘_,(m/ /}[ SIGNED BEFORE ML

ors Josllaciafrl
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S. No Extent Boundaries

Total Converte | East West North South
Extent d Extent
189/*%/2 | 0.6.00 0.6.00 189/1 |S.N0.189/7 | 189/3A1 | 189/7

Signature
G. Jagadeesha Deputy Commissioner
Udupi District

For further action the copy is sent to the below shown

1. Original Document Along With Challan Sent To The Tahasildar Udupi. As
per the said order concerned survey number is converted and in concerned
RTC has to mutated and cess of the said land shall be reduced.

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent applicant Sri. Shankarnarayana Suvarna,
Narayan Bangera, address: OM MATHA through Registered post.

6. Additional copy.

AR AR R RR R R KRR R RE KRR AR kR Rk koK%

Rectification order
Application No: 187485 Correction dated 21/12/2020

Sub: Rectification order of conversion of agricultural property in to
commercial purpose as per official reminder of application No. 187485
of Sy. No. 189/*/2 measuring 0-6.00 acre situated at Udyavara
Village of Udupi Taluk and District.

.3 b S RefConversion Official reminder number: 187485 | dated 26/11/2020
B e o~ 2
‘A 1
fe w0 respect of the above order of conversion additional conditions has to
{\ “"_be mentioned.
X f"\.,\r’-'r-'-r I
N (8 h : | =
<gf A pad

ﬁ\%J%
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In the land conversion proceeding there is no scope for fish freezing
unit and so application is filed by the applicant for Cold storage and
accerdingly order is passed. In the said application correction is sought as
cold fish freezing plant instead of cold storage. After verifying the applicant’s
application there is no reference/mention of fish freezing plant as per the
order of Karnataka High court and government, land conversion order has to
read as fish freezing plant. As per the order of the court except for use of
Fish mill and oil unit it can also be used for other fishing purposes.

All other condition are continued as per Conversion order Number 187485
dated 26-11-2020.

DC Name:
G Jagadeesha signature
e ;ﬂ‘:{“‘f\ District commissioner
b i '.\

ot N\ Udupi District
e Se For fu ér"ﬁaction the copy is sent to the below shown

":‘rb ‘iﬂ"t tdhar Udupi.

o

: x“*
\\C’VT T{}Id/pi’ Malpe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent to applicant Sri. Shankarnarayana Suvarna,
Narayan Bangera, address: OM MATHA through Registered post.
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ADIS:LNA(1)CR/265/ 2020(Master Plan Based)

Government of Karnataka
Revenue Department

Deputy Commissioner Office, Udupi District
No. 187479 Dated 02-12-2020
Official Reminder

Sub: Order pertaining to the Conversion Of the Agricultural Land
based on Master Plan Of Deemed Conversion based Sy. No. 188/*/1B
Measuring 0.66.00 acre Situated at Udyavara Village of Udupi Hobli,
Udupi Taluk and District.

Ref: 1. No objection certificate issued by of Udupi- Malpe Planning
Authority.

2. The applicant has paid as per Conversion Fee of Rs, 28776 Challan
~No. IE1120002900029448 dated 26-11- 2020, Podi Fee Rs. 100

7RO t;rauan No. IE1120002900029451 Dated 26-11-2020 Karabu Fee Rs.

aﬁnt} Penaity Fee Rs. 0 totaling amount of Rs. 28876,

\
L 1.‘
£y

j | <LLLLLE>D>S>
Cron;i'aermg the application Smt. Baby S Mendon, Sudhakar Mendon,
é’ﬁﬁéwec 95(2) of Karnataka Land Revenue Act, 1964 in respect of Sy. No.
188/*/18 Measuring 0.66.00 acre falling under Local planning Authority
area, as per master Plan said land is specified for Cold Storage-Industrial
Purpose. As Per Ref (1) has submitted to Concerned Department seeking No
Objection certificate and informed Utilizing only For Cold Storage-Industrial
Purpose. As Per Section 95 (4) And 95 (7) conditions and Karnataka
Land{Rectification) Revenue Rules 1994 Rule 107 (1) has been imposed Fee,
as per Ref (2) of applicant has paid aforesaid fee in respect Sy. No.
188/*/1B measuring 0.66.00 Cents Situated At Udyavara Village, Udupi
Hobli, Udupi Taluk And District has been converted For Cold Storage-
Industrial Purpose on the below Shown Terms And Conditions.

1. The Applicant without obtaining any permission from concerned Authority
Like /Development Authority/CMC/TMC/ Pollution Control Board/Village
Panchayth, has Right To Use The Said Property For Which Applicant Has

Converted the Property. w
SIGNED BEFORE Mk

[ 'f%r l
MNMOTARY UDUP?J!?( j |
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2. The converted property shall be utilized only for cold storage-industrial
purpose. Without obtaining prior permission, the said land cannot be used
for any other purpose.

3. The building shall be constructed obtaining licence and as pPer approved
Layout Plan And Licence etc., from Udupi-Malpe (Authority
/Municipality/Etc). Without obtaining approval for layout plan, the land
cannot be alienated.

4. The land allotted for road, Road Margin, Vacant land shall be reserved, as
per the Approved Layout Plan and rules and objectives of (as imposed by
Authorlty/Mumcipla:ty/Etc)

5. It is the responsibility of the applicant to provide water, electricity,
drainage etc.,, to the residents and to maintain Health, hygiene and
security.

6. As per Government Order No. PWD 7556-665-R and B-6-54-5 and Central
Government Transportation Department Letter No. P1: 7(11)67, Dated 1-1-
1966, the Land In Question where Construction of building is to be put,
there must be distance Between 40 Meter From middle of the road on
National Highway and in State Highway there must Be 25 meter distance,
and no construction shall be done in the said vacant land.

a"f e ke
Y, -;;'::/ Lv*fz;rhcaSg he Applicant Dicdnt Submit the Declaration to the Concerned

thonty As \Per Sec 6 (1) of Urban tand Limit Act 1976 the applicant shall

- Nagg) il SHET

*"‘1mm&diat§ht subm:t the declaration and the copy of declaration has to be

il}g ] L‘]l(v
\ M‘ﬂ’ senlr;tej:y{
‘:\tﬁ!}\m e 0\?
‘\ ﬁ)FT ﬁé‘ hall not be any smoke, emission and sewage from the Industrial

unit lnstalled on the converted land by the applicant. License from pollution
control Board, Environment Department shall be obtained for establishing

ncerned department.

Industrial limit.

9. If they Obtain the Conversion Order by furnishing false information and
Fake Document, the Said Conversion order will be immediately cancelled
without giving Any Notice/Intimation.

SIGNEL #aER LJ.-.L“‘qE

\ Wﬂuwﬁ\dl
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10. If any of the above rules is violated the conversion order wil be
cancelled without giving any intimation/notice and action will also be
initiated and penalty will also be imposed as per S. 69 of Land Revenue Act
Of 1964. Steps will be taken to demolish the building and no compensation
will be paid and the amount incurred for demolishing will be recovered fron
applicant as Land assessment.

Additional Condition

1. Till further order this conversion order is valid, if the conversion order has
to be changed for any purpose, they have to obtain new order as per Section
7.

2. As Per The Condition No. 2 the said converted land shall be utilized
only for Industrial cold storage purpose. In case the converted land is to be
Utilized For any other Purpose, fresh order shall be obtained As Per Section
97. Licence from Planning Authority/Development Authority/ CMC/
TMC/Pollution Control Board/Village Panchayath shall be obtained for using
the land for which the order for conversion is obtained.

3. The Conversion Order is passed on the Basis Of Affidavit Filed By
Applicant. If the content/information of the affidavit is found to be wrong,
the said conversion order will be cancelied,

4. The entire property shall be alienated as a single unit urban development
Authority/village Panchayath/ Development Authority/Approving Authority
=

B eyl
it -
P jl e .

e “.graﬁ:g%,"%gproval and the same is managed in Bhoomi website of Revenue

?E‘Ea&meﬁx and plotting is to be done.
g NpResanh SR

jﬁ.%The said \:canverted land shall be utilized only for cold storage industry and
" “the said land shall not be used for Fish Mill and Fish ail Industry.

\

Lo, .
f} :é_zfqhadaries in respect Of Sy. No. 188/*/1B measuring 0.66.00 acre Situated
at Udyavara Village, Udupi Hobli, Udupi Taluk And District.

s UORE NI

SIGNED DE
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4.,
S. No Extent Boundaries
Total Converte | East West North South
Extent d Extent
188/*/1B | 0.66.00 | 0.66.00 188/9B | 188/2B 188/1A | 188/4C
Signature

G. Jagadeesha Deputy Commissioner

Udupi District

For further action the copy is sent to the below shown

1. Original Document Along With Challan Sent To The Tahasildar Udupi. As
per the said order concerned survey number is converted and in concerned
RTC has to mutated and cess of the said land shall be reduced.

2. Udupi-Maipe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent applicant Smt. Baby S Mendon, Sudhakar
,,Mgﬁﬁcm .address: PANDUBETTU through Registered post.

-'/ n-—"

1 i—

"8, Addlfltmai copy.
’ "’*-'nf’,c*.\a- \
RLER! j stk ok ok sk sk ke sk okesk ok ok e o ok sk ok sk oK KoK o oK R R K

Rectification order

Correction dated 22/12/2020

Sub: Rectification order of conversion of agricultural property in to
commercial purpose as per official reminder of application No. 187479
of Sy. No. 188/*/1B measuring 0-66.00 acre situated at Udyavara
Village of Udupi Taluk and District.

Ref: Conversion Official reminder number: 187479 | dated 02/12/2020

JNGNED BEFORE

.N;i/Tk\iw upuer 7L
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In respect of the above order of conversion additional conditions has to
be mentioned.

In the land conversion proceeding there is no scope for fish freezing
unit and so application is filed by the applicant for Cold storage and
accordingly order is passed. In the said application correction is sought as
cold fish freezing plant instead of cold storage. After verifying the applicant’s
application there is no reference/mention of fish freezing plant as per the
order of Karnataka High court and government, land conversion order has to
read as fish freezing plant. As per the order of the court except for use of
Fish mill and oil unit it can also be used for other fishing purposes.

All other condition are continued as per Conversion order Number
187479 dated 02-12-2020.

,ﬁ’i@@"ﬂ‘a‘me:
O A £ ,

/w;&/ﬁ'ﬂ‘dﬁé’dggﬁha signature

'/ b T i

* 4 \ . . & =
'I; M K pAR: YANA SHLTT{\ “ ,}\ District commissioner
{ e 1T Udupi District
Hallp'd B % ._t !
i\ G, \¥EG For ﬁuﬁt‘péj; action the copy is sent to the below shown
N W

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent to applicant Smt. Baby S Mendon, Sudhakar
Mendonaddress: PANDUBETTU through Registered post.

TTramelatd JAom Basghods SIGNED BEFORET
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ADIS:LNA(1)CR/263/2020(Master Plan Based)

Government of Karnataka
Revenue Department

Deputy Commissioner Office, Udupi District
No. 187484 Dated 26-11-2020
Official Reminder

Sub: Order pertaining to the Conversion Of the Agricultural Land
based on Master Plan Of Deemed Conversion based Sy. No. 189/*/1
Measuring 0.27.0 acre Situated at Udyavara Village of Udupi Hobli,
Udupi Taluk and District.

Ref: 1. No objection certificate issued by of Udupi- Malpe Planning
Authaority.

2. The applicant has paid as per Conversion Fee of Rs. 11772 Challan
No. IE1120002900029454 Dated 26-11-2020, Podi Fee Rs. 100

f;n-.. ~LChallan No. IE1120002900029457 Dated 26-11-2020 Karabu Fee Rs.

ZAAR H
/»C’ | oo Aﬁg Penaity Fee Rs. O totaling amount of Rs. 11872.
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wk h, COHSIdErmg the application of Sri. Shankarnarayana Suvarna, Narayan
ngera as per Sec. 95(2) of Karnataka Land Revenue Act, 1964 in respect

fNo 189/*/1 Measuring 0.27.00 acre falling under Local planning
Authority area, as per master Plan said land is specified for Cold Storage-
Industrial Purpose. As Per Ref (1) has submitted to Concerned Department
seeking No Objection certificate and informed Utilizing only For Cold
Storage-Industrial Purpose. As Per Section 95 (4) And 95 (7) conditions and
Karnataka Land(Rectification) Revenue Rules 1994 Rule 107 (1) has been
imposed Fee, as per Ref (2) of applicant has paid aforesaid fee in respect
Sy. No. 189/*/1 Measuring 0.27.00 Cents Situated At Udyavara Village,
Udupi Hobli, Udupi Taluk And District has been converted For Cold Storage-
Industrial Purpose on the below Shown Terms And Conditions.

1. The Applicant without obtaining any permission from concerned Authority
Like /Development Authority/CMC/TMC/ Pollution Control Board/Village
Panchayth, has Right To Use The Said Property Which Applicant Has

Converted the Property. SIGNED BEFORE M
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2. The converted property shall be utilized only for cold storage-industrial
purpose. Without obtaining prior permission, the said land cannot be used
for any other purpose.

3. The building shall be constructed obtaining licence and as per approved
Layout Plan And Licence etc., from Udupi-Malpe (Authority
/Municipality/Etc). Without obtaining approval for layout plan, the land
cannot be alienated.

4. The land allotted for road, Road Margin, Vacant land shall be reserved, as
per the Approved Layout Plan and rules and objectives of (as imposed by
Authority/Municiplaity/Etc).

5. It is the responsibility of the applicant to provide water, electricity,
drainage etc., to the residents and to maintain Health, hygiene and
security.

6. As per Government Order No. PWD 7556-665-R and B-6-54-5 and Central
Government Transportation Department Letter No. P1:7(11)67, Dated 1-1-
1966, the Land In Question where Construction of buiiding is to be put,
there must be distance Between 40 Meter From middle of the road on
National Highway and in State Highway there must Be 25 meter distance,
and no construction shall be done in the said vacant land.

7. In case he Applicant Didn't Submit the Declaration to the Concerned
Authority As Per Sec 6 (1) of Urban Land Limit Act 1976 the applicant shall
immediately submit the declaration and the copy of declaration has to be
sent to the concerned department.

8. There shall not be any smoke, emission and sewage from the Industrial
unit instalied on the converted land by the applicant. License from pollution
control Board, Environment Department shall be obtained for establishing

o ustrfa{ Irmlt
£ 2 "JF I}d 4' .‘
i n "‘“'f "“-. )
i</ 9, IF ;@g\ko am the Conversion Order by furnishing false information and
C

Tﬂa."“‘jﬁg!@ ‘Do m#ﬂ: the Said Conversion order will be immediately cancelied
\ W@Qﬂtﬁj&m Any Notice/Intimation.
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10. If any of the above rules is violated the conversion order will be
cancelled without giving any intimation/notice and action will also be
initiated and penalty will also be imposed as per 5. 69 of Land Revenue Act
Of 1964. Steps will be taken to demolish the buiiding and no compensation
will be paid and the amount incurred for demolishing will be recovered fron
applicant as Land assessment.

Additional Condition

1. Till further order this conversion order is valid, if the conversion order has
to be changed for any purpose, they have to obtain new order as per Section
97.

2. As Per The Condition No. 2 the said converted land shall be utilized
only for Industrial cold storage purpose. In case the converted land is to be
Utilized For any other Purpose, fresh order shall be obtained As Per Section
97. Licence from Planning Authority/Development Authority/ CMC/
TMC/Pollution Control Board/Village Panchayath shall be obtained for using
the land for which the order for conversion is obtained.

3. The Conversion Order is passed on the Basis Of Affidavit Filed By
Applicant. If the content/information of the affidavit is found to be wrong,
the said conversion order will be cancelled.

4. The entire property shall be alienated as a single unit urban development
Authority/village Panchayath/ Development Authority/Approving Authority
grants approval and the same is managed in Bhoomi website of Revenue
Department and plotting is to be done.

5. The said converted land shall be utilized only for cold storage industry and
the said land shall not be used for Fish Mill and Fish oil Industry.

ﬁh s;arlres in respect Of Sy, No. 189/*%/1 measuring 0.27.00 acre Situated

tlﬂvmfara Village, Udupi Hobli, Udupi Taluk And District.
NN
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S. No Extent Boundaries

Total Converted | East West North South
Extent | Extent
189/*%/1 |0.27.00 | 0.27.00 S. No263 | 189/3A1,2 | 189/3A, | 189/7,
o7 S.No. 8,3A2
262

Signature
G. Jagadeesha Deputy Commissioner
Udupi District

For further action the copy is sent to the below shown

1. Original Document Along With Challan Sent To The Tahasildar Udupi. As
per the said order concerned survey number is converted and in concerned
RTC has to mutated and cess of the said land shall be reduced.

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent applicant Sri. Shankarnarayana Suvarna,

3 ,Ma:c—aggn Bangera, address: KELARKALABETTU through Registered post.
e ’Lé'*
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Rectification order
on No: 187484 Correction dated 22/12/2020

Sub: Rectification order of conversion of agricultural property in to
commercial purpose as per official reminder of application No. 187484
of Sy. No. 189/*/1 measuring 0-27.00 acre situated at Udyavara
Village of Udupi Taluk and District.

Ref: Conversion Official reminder number: 187484 | dated 26/11/2020

In respect of the above order of conversion additional conditions has to

be mentioned. "
SICNED BEroRrf i
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In the land conversion proceeding there is no scope for fish freezing
unit and so application is filed by the applicant for Coid storage and
accordingly order is passed. In the said application correction is sought as
cold fish freezing plant instead of cold storage. After verifying the applicant’s
application there is no reference/mention of fish freezing plant as per the
order of Karnataka High court and government, land conversion order has to
read as fish freezing plant. As per the order of the court except for use of
Fish mill and oil unit it can also be used for other fishing purpases.

All other condition are continued as per Conversion order Number 187484
dated 26-11-2020.

.f G ] .,-u.:; “x_“\
//’(3 jﬁg&d%iQ? signature
/ * Ravags %,r;\l "1"~.‘ District commissioner
\ {f’sz};_j,?‘g“r ) Udupi District
ISy .
%_ “Fér ﬁm[)er action the copy is sent to the below shown
\\ s
L)hieiidhar Udupi.

'\--.'“"--—4:-”—"

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent to applicant Sri. Shankarnarayana Suvarna,
Narayan Bangera, address: KELARKALABETTU through Registered post.

——— "
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ADIS:LNA(1)CR/266/2020(Master Plan Based)

Government of Karnataka
Revenue Department

Deputy Commissioner Office, Udupi District
No. 187477 Dated 02-12-2020

Official Reminder

Sub: Order pertaining to the Conversion Of the Agricultural Land
based on Master Plan Of Deemed Conversion based Sy. No. 187/*/7
measuring 0.26.00 acre Situated at Udyavara Village of Udupi Hobli,
Udupi Taluk and District.

Ref: 1. No objection certificate issued by of Udupi- Malpe Planning
Authority.

2. The applicant has paid as per Conversion Fee of Rs. 11336 Challan
.No IE1120002900029444 dated 26-11-2020, Podi Fee Rs. 100
thal!an No. IE1120002900029447 Dated 26-11-2020 Karabu Fee Rs.
?chﬁ\nd ﬁenaity Fee Rs. 0 totaling amount of Rs. 11436,

""‘ .\T

(-‘.ﬁ__“.“n??"'l .:L 4= ": ﬁ
gl o i CCLLLCLE>>>>>
L |_1\|-;\10 \n ,' : ,r
\ O - T E?m‘ )cfermg the application Sri. Hariyappa Kotian, Raju Kotian, as per
"\
\,

“-;

-95{2) of Karnataka Land Revenue Act, 1964 in respect of Sy. No.
187/*/7 Measuring 0.26.00 acre falling under Local planning Authority area,
as per master Plan said land is specified for Cold Storage-Industrial Purpose.
As Per Ref (1) has submitted to Concerned Department seeking No
Objection certificate and informed Utilizing only For Cold Storage-Industrial
Purpose. As Per Section 95 (4) And 95 (7) conditions and Karnataka
Land(Rectification) Revenue Rules 1994 Rule 107 (1) has been imposed Fee,
as per Ref (2) of applicant has paid aforesaid fee in respect Sy. No. 187/*/7
measuring 0.26.00 Cents Situated At Udyavara Village, Udupi Hobli, Udupi
Taluk And District has been converted For Cold Storage-Industrial Purpose
on the below Shown Terms And Conditions.

1. The Applicant without obtaining any permission from concerned Authority
Like /Development Authority/CMC/TMC/ Pollution Control Board/Village
Panchayth, has Right To Use The Said Property For Which Applicant Has
Converted the Property.

B

SIGNED BEFORE/ME
1 ) . P
“NETARY  UDUe | 7,/&&’!.:5/

\



155

selis

2. The converted property shall be utilized only for cold storage-industrial
purpose. Without obtaining prior permission, the said land cannot be used
for any other purpose,

3. The building shall be constructed obtaining licence and as per approved
Layout Plan And Licence etc., from Udupi-Malpe (Authority
/Municipality/Etc). Without obtaining approval for layout plan, the land
cannot be alienated.

4. The land allotted for road, Road Margin, Vacant land shall be reserved, as
per the Approved Layout Plan and rules and objectives of (as imposed by
Authority/Municiplaity/Etc).

5. It is the responsibility of the applicant to provide water, electricity,
drainage etc.,, to the residents and to maintain Health, hygiene and
security.

6. As per Government Order No. PWD 7556-665-R and B-6-54-5 and Central
Government Transportation Department Letter No. P1:7(11)67, Dated 1-1-
1966, the Land In Question where Construction of building is to be put,
there must be distance Between 40 Meter From middle of the road on
National Highway and in State Highway there must Be 25 meter distance,
and no construction shall be done in the said vacant land.

7. In case he Applicant Didn’t Submit the Declaration to the Concerned

F ,";"@lgh@rit As Per Sec 6 (1) of Urban Land Limit Act 1976 the applicant shall

,’.;{ g P

/ lmmeid@te submit the declaration and the copy of declaration has to be
f Er gseht«,to pncerned department.

\\ \ﬁ"‘:'h \_Jc
J} H_ eﬂi; Pier II not be any smoke, emission and sewage from the Industrial
\ \ on the converted land by the applicant. License from pollution
) 1-F@F’/E!.oélrd Environment Department shall be obtained for establishing

Industrial limit.

9. If they Obtain the Conversion Order by furnishing false information and
Fake Document, the Said Conversion order will be immediately cancelled
without giving Any Notice/Intimation.
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10. If any of the above rules is violated the conversion order will be
canceiled without giving any intimation/notice and action will also be
initiated and penalty will also be imposed as per S. 69 of Land Revenue Act
Of 1964. Steps will be taken to demolish the building and no compensation
will be paid and the amount incurred for demolishing will be recovered fron
applicant as Land assessment.

Additional Condition

1. Till further order this conversion order is valid, if the conversion order has
to be changed for any purpose, they have to obtain new order as per Section
97.

2. As Per The Condition No. 2 the said converted land shall be utilized
only for Industrial cold storage purpose. In case the converted land is to be
Utilized For any other Purpose, fresh order shall be obtained As Per Section
97. Licence from Planning Authority/Development Authority/ CMC/
TMC/Pollution Control Board/Village Panchayath shall be obtained for using
the land for which the order for conversion is obtained.

3. The Conversion Order is passed on the Basis Of Affidavit Filed By
Applicant. If the content/information of the affidavit is found to be wrong,

the sa;d qonversmn order will be cancelled.
J"/{? I o Sy

£ e

#‘

I r’ The‘én&?é\ property shall be alienated as a single unit urban development
{( {: W Auth{jnty,{wi%ge Panchayath/ Development Authority/Approving Authority
=

pranté afpn

\G? (j-:‘,} ;:E?-EE@EE 'ﬁé
o o

X

al and the same is managed in Bhoomi website of Revenue
and plotting is to be done.

oo e
e
e

5. The said converted land shall be utilized only for cold storage industry and
the said land shall not be used for Fish Mill and Fish oil Industry.

Boundaries in respect Of Sy. No. 187/*%/7 measuring 0.26.00 acre Situated
at Udyavara Village, Udupi Hobli, Udupi Taluk And District.
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S. No

Extent Boundaries

Total Converted | Fast }West }North South
Extent Extent ‘

187/%/7 | 0.26.00 |0.26.00 187/8 ‘1‘87/6 187/8 |S. No. 188

Signature

G. Jagadeesha Deputy Commissioner

Udupi District

For further action the copy is sent to the below shown

1. Original Document Along With Chalflan Sent To The Tahasildar Udupi. As
per the said order concerned survey number is converted and in concerned

RTC has to mutated and cess of the said land shall be reduced.

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.

3. Assistant commissioner, Udupi Assistant commissioner office

4. Deputy Director, Land surveyor and land records Udupi sub division.

5. Th

-

e copy has to be sent applicant Sri. Hariyappa Kotian, Raju Kotian,

.~ address: KARTHIK through Registered post.
e W

e

A ’,_--1‘ o s ,1"'\"-,
SOt 6. Additional copy.
I Al 3
f e ¥
(2[ we \o)
i 1 PO B R e oK 3k 3 o 2 3 o1 ik ok ok K 3K 3K ok 3K K KK K Sk K sk K sk sk sk ok
Nl R AL Ll e
\ \ Qo £3
@\ R .
s .

; Rectification order
ion No: 187477 Correction dated 22/12/2020

Sub: Rectification order of conversion of agricultural property in to
commercial purpose as per official reminder of application No. 187477
of Sy. No. 187/*/7 measuring 0-26.00 acre situated at Udyavara
Village of Udupi Taluk and District.

Ref: Conversion Official reminder number: 187477 | dated 02/12/2020

.
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In respect of the above order of conversion additional conditions has to
be mentioned.

In the land conversion proceeding there is no scope for fish freezing
unit and so application is filed by the applicant for Cold storage and
accordingly order is passed. In the said application correction is sought as
cold fish freezing plant instead of cold storage. After verifying the applicant’s
application there is no reference/mention of fish freezing plant as per the
order of Karnataka High court and government, land conversion order has to
read as fish freezing plant. As per the order of the court except for use of
Fish mill and oil unit it can also be used for other fishing purposes.

All other condition are continued as per Conversion order Number
187477 dated 02-12-2020.

DC Name:
P g:&agaﬂ&esha signature
7N
/ &,_ il \ \ District commissioner
l' ,'f ".. % \i

‘l \ Udupi District
¢ \ *Fijxh fir‘lr;_her a’qﬂion the copy is sent to the below shown

s
ns,_,k
w“i Thagj@ Udupi.
H{Maipe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent to applicant Sri. Hariyappa Kotian, Raju Kotian
address: KARTHIK through Registered post.
BEF mtx@

lmp,ﬁ///ﬁ’f/ 25

17(:'-” e §_,~.-—\JL s
=t L6y ELd
gt gN ¢
i
SANJAY K. NILAVAR SR S0
ADVOCATE ,‘\glﬂkw‘ﬁ?i}ﬁ’ﬂ“t 5

d,
15t Floor, Jhansi Laxmi BaiRoa
L ﬁJli.j_wurkau:l Udupi-576 101

Mob: 9886330121
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ADIS:LNA(I)CR/264}2020(Master Plan Based)

Government of Karnataka
Revenue Department

Deputy Commissioner Office, Udupi District

No. 187471 Dated 02-12-2020

Official Reminder

Sub: Order pertaining to the Conversion Of the Agricultural Land
based on Master Plan Of Deemed Conversion based Sy. No. 111/*/9

Measuring 0.17.00 acre Situated at Udyavara Village of Udupi Hobli,
Udupi Taluk and District.

Ref: 1. No objection certificate issued by of Udupi- Malpe Planning
Authaority,

2. The applicant has paid as per Conversion Fee of Rs. 7412 Challan
No. IE1120002900029435 Dated 26-11-2020, Podi Fee Rs, 100
Challan No. 1E1120002900029439 Dated 26-11-2020 Karabu Fee Rs.

\
e il

W
&  N72 <LK >>>>>

k T
N
W R

M 4
n§i}§iering the application Smt. Ushalatha H Kotian, Hariyappa
Kotian,'as per Sec. 95(2) of Karnataka Land Revenue Act, 1964 in respect of

f Vo= o No..'-"f'illij*/g Measuring 0.17.00 acre falling under Local planning

i

“Authority area, as per master Plan said land is specified for Cold Storage-

Industrial Purpose. As Per Ref (1) has submitted to Concerned Department
seeking No Objection certificate and informed Utilizing only For Cold
Storage-Industrial Purpose. As Per Section 95 (4) And 95 (7) conditions and
Karnataka Land(Rectification) Revenue Rules 1994 Rule 107 (1) has been
imposed Fee, as per Ref (2) of applicant has paid aforesaid fee in respect
Sy. No. 111/*%/9 measuring 0.17.00 Cents Situated At Udyavara Village,
Udupi Hobli, Udupi Taluk And District has been converted For Cold Storage-
Industrial Purpose on the below Shown Terms And Conditions,

1. The Applicant without obtaining any permission from concerned Authority
Like /Development Authority/CMC/TMC/ Pollution Control Board/Village
Panchayth, has Right To Use The Said Property For Which Applicant Has
Converted the Property.

SIGNED BEFORE

Y U'ﬁUFﬂ ‘Q}\\\\



165

sl

2. The converted property shall be utilized only for cold storage-industrial
purpose. Without obtaining prior permission, the said land cannot be used
for any other purpose.

3. The building shall be constructed obtaining licence and as per approved
Layout Plan And Licence etc., from Udupi-Malpe  (Authority

/Municipality/Etc). Without obtaining approval for layout plan, the land
cannot be alienated.

4. The land allotted for road, Road Margin, Vacant land shaii be reserved, as
per the Approved Layout Plan and rules and objectives of (as imposed by
Authority/Municiplaity/Etc).

5. It is the responsibility of the applicant to provide water, electricity,
drainage etc.,, to the residents and to maintain Health, hygiene and
security,

6. As per Government Order No. PWD 7556-665-R and B-6-54-5 and Central
Government Transportation Department Letter No. P1:7(11)67, Dated 1-1-
1566, the Land In Question where Construction of building is to be put,
there must be distance Between 40 Meter From middle of the road on
National Highway and in State Highway there must Be 25 meter distance,
and no construction shall be done in the said vacant land.

7. In case he Applicant Didn't Submit the Declaration to the Concerned
Authority As Per Sec 6 (1) of Urban Land Limit Act 1976 the applicant shall
immediately submit the declaration and the copy of declaration has to be
/égm;.‘tq the concerned department.
%O”é{fhere shall not be any smoke, emission and sewage from the Industrial
K Kafamit.installed on the converted land by the applicant. License from pollution
\f\* Sééphféa[ Egloa-rcl, Environment Department shall be obtained for establishing
S

| @‘ﬁg Inddstriarimit.
\¥ )/

\\f,f;..“‘-,._ <|’F

B%M Obtain the Conversion Order by furnishing false information and
Fake Document, the Said Conversion order will be immediately cancelled
without giving Any Notice/Intimation.
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10. If any of the above rules is violated the conversion order will be
cancelled without giving any intimation/notice and action wiii also be
initiated and penalty will also be imposed as per S. 69 of Land Revenue Act
Of 1964. Steps will be taken to demolish the building and no compensation
will be paid and the amount incurred for demolishing will be recovered fron
applicant as Land assessment,

Additional Condition

1. Till further order this conversion order is valid, if the conversion order has

to be changed for any purpose, they have to obtain new order as per Section
97.

2. As Per The Condition No. 2 the said converted land shall be utilized
only for Industrial cold storage purpose. In case the converted land is to be
Utiiized For any other Purpose, fresh order shall be obtained As Per Section
97. Licence from Planning Authority/Development Authority/ CMC/
TMC/Pollution Control Board/Village Panchayath shall be obtained for using
the land for which the order for conversion is obtained.

3. The Conversion Order is passed on the Basis Of Affidavit Filed By
Applicant. If the content/information of the affidavit is found to be wrong,
the said conversion order will be cancelled.

4. The entire property shall be alienated as a single unit urban development
Authority/village Panchayath/ Development Authority/Approving Authority
grants approval and the same is managed in Bhoomi website of Revenue
Department and plotting is to be done.

3 tgéﬁaaﬂ Iand shall not be used for Fish Mill and Fish oil Industry.

‘ﬂ" A" };
c% Bohﬁ.gaprésﬁm respect Of Sy. No. 111/*/9 measuring 0.17.00 acre Situated
4

«/

.':3

: o Tl 4 6‘

'%\\ zgﬁ*’ud /ilvarp Village, Udupi Hobli, Udupi Taluk And District.
oy

*‘0
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S. No Extent Boundaries

Total Converted | East West North South
Extent | Extent
111/*%/9 | 0.17.00 | 0.17.00 S. No189 | S.No.188 |111/1Al |111/1
B, S.No. | A2

189

Signature
G. Jagadeesha Deputy Commissioner
Udupi District

For further action the copy is sent to the below shown

1. Original Document Along With Challan Sent To The Tahasildar Udupi. As
per the said order concerned survey number is converted and in concerned
RTC has to mutated and cess of the said land shall be reduced.

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5 The copy has to be sent applicant Sri. Ushalatha H Kotian, Hariyappa

;aﬂ *ad{:lress KEDIYOOR through Registered post.
i = /K ,«,-6& Addit"‘ona \copy.
\\ i

1 Gy
a,:; ke, 300;!?‘-34?'5"“}' ;; 3k 3k 3k 3k 3k 3K 3k ok ok ok ok ok 3k 5K 3 3K 5K oK oK oK ok oK 3 oK oK K ok K ok
e \ R Y
\1\ _‘:_\ o 26 o i
W W V4 Rectification order
~Appfication No: 187471 Correction dated 22/12/2020

Sub: Rectification order of conversion of agricultural property in to
commercial purpose as per official reminder of application No. 187471
of Sy. No. 111/*/9 measuring 0-17.00 acre situated at Udyavara
Village of Udupi Taluk and District.
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.
Ref: Conversion Official reminder number: 187471 { dated 02/12/2020

In respect of the above order of conversion additional conditions has to
be mentioned.

In the land conversion proceeding there is no scope for fish freezing
unit and so application is filed by the applicant for Cold storage and
accordingly order is passed. In the said application correction is sought as
cold fish freezing plant instead of cold storage. After verifying the applicant’s
application there is no reference/mention of fish freezing plant as per the
order of Karnataka High court and government, land conversion order has to
read as fish freezing plant. As per the order of the court except for use of
Fish mill and oil unit it can also be used for other fishing purposes. All other
condition are continued as per Conversion order Number 187471 dated 02-
12-2020.

d,Eéﬁha

/@T’E‘%"’M’

K. NARAYALA SHETT \!i
* ADNVOL ATE i
UDUR! DIST ﬁ

signature
District commissioner
Udupi District

N\ Q\REG FOr furt /94:110:1 the copy is sent to the below shown

S aovhaSid her Udupi.

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.

3. Assistant commissioner, Udupi Assistant commissioner office

4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent to applicant Smt. Ushalatha H Kotian, Hariyappa
Kotian, address: KEDIYOOR through Registered post.

ﬁ;mms\a.b\_} o E“‘X\ﬂ% 'R)L?m

Vot o hcka

-,

—_____'__,..—-

SANJAY K. NILAVAR

ADVOCATE
W', 1st Floor, Jhansi Laxmi Bai Road,
Aﬂalkad Udupi-576 ‘1?0;1
Mob: 98686830 1

DIANAS

SIGNED BEFORE ys[)
TERY UDUP! /‘7{3/ 2/?

&er . Mara iyana F‘\' :L}
Wi L t..

Advocate, Matary, {kr rr-'jl':sr
VY ‘\13\ 3 i
LALLIANPUR - .1!-9 14

M. 9845254247
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fax i i httpsi/landrecards karmatake gov.in/service99/FmalOrders
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ADIS:LNA.(l)CRf269/2020(Master Plan Based)

Government of Karnataka
Revenue Department

Deputy Commissioner Office, Udupi District
No. 187491 Dated 26-11-2020

Official Reminder

Sub: Order Pertaining to the Conversion Of the Agricultural Land
based on Master Plan Of Deemed Conversion based Sy. No, 214/*/6
Measuring 0.6.50 acre Situated at Udyavara Village of Udupi Hobli,
Udupi Taluk and District.

Ref: 1. No objection certificate issued by of Udupi- Malpe Planning
Authority.

2. The applicant has paid as per Conversion Fee Of Rs. 2834 Challan
No. IE 1120002900029473 Dated 26-11-2020, Podi Fee Rs. 100
Challan No. IE 1120002900029476 Dated 26-11-2020 Karabu Fee Rs.
0 And Penalty Fee Rs. 0 Totalling amount of Rs. 2934,

LLCLCKLE>2>3>3>>>

Considering the Application of Smt. Sumathi R. Ramesh as per Sec.

95(2) of Karnataka Land Revenue Act, 1964 in respect of Sy. No. 214/*/6
Measuring 6.50 cents falling under Local planning Authority area, as per
master Plan said land is specified for Cold Storage-Industrial Purpose. As Per

Ref (1) has submitted to Concerned Department seeking No Objection
certificate and informed Utilizing only For Cold Storage-Industrial Purpose.

As Per Section 95 (4) And 95 (7) conditions and Karnataka

£ ectification) Revenue Rules 1994 Rule 107 (1) has been imposed Fee,
{%2) of applicant has paid aforesaid fee in respect Sy. No. 214/*%/6
2’0 Meagfi 650 Cents Situated At Udyavara Village, Udupi Hobli, Udupi Taluk
j rl' {p%s been converted For Cold Storage-Industrial Purpose on the

.L e, !
\4: helfw Shoi ;Ierms And Conditions.
AN &° 7
\E‘EJ;VThe:ﬁp;iﬁ::ant without obtaining any permission from concerned Authority
e .----".':’*"'I’r

Like ™ /Development Authority/CMC/TMC/ Pollution Control Board/Village
Panchayth, has Right To Use The Said Property For Which Applicant Has

Converted the Property. e
Perty SIGNED BEFORE [ME)

/TM‘? g2f .2
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2. The converted property shall be utilized only for cold storage-industrial
purpose. Without obtaining prior permission, the said land cannot be used
for any other purpose.

3. The building shall be constructed obtaining licence and as per approved
Layout Plan And Licence etc.,, from Udupi-Malpe (Authority
/Municipality/Etc). Without obtaining approval for layout pian, the land
cannot be alienated.

4. The land allotted for road, Road Margin, Vacant land shall be reserved, as
per the Approved Layout Plan and rules and objectives of (as imposed by
Authority/Municiplaity/Etc).

5. It is the responsibility of the applicant to provide water, electricity,
drainage etc., to the residents and to maintain Health, hygiene and
security.

6. As per Government Order No. PWD 7556-665-R and B-6-54-5 and
Central Government Transportation Department lLetter No. P1:7(11)67,
Dated 1-1-1966, the Land In Question where Construction of building is to
be put, there must be distance Between 40 Meter From middle of the road
on National Highway and in State Highway there must Be 25 meter distance,
and no construction shall be done in the said vacant land.

7. In case he Applicant Didn't Submit the Declaration to the Concerned
Authority As Per Sec 6 (1) of Urban Land Limit Act 1976 the applicant shall
immediately submit the declaration and the copy of declaration has to be
sent to the concerned department.

8. There shall not be any smoke, emission and sewage from the Industrial
unit installed on the converted land by the applicant. License from pollution
control Board, Environment Department shall be obtained for establishing
Industrial limit.

=If-they Obtain the Conversion Order by furnishing false information and
A, .akeYDocu ent, the Said Conversion order will be immediately cancelled
wnthe?ut gwm \Any Notice/Intimation.

gw av

e ,f SIGNED BEFORETIE")

/ Y %‘MY@{%
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10. If any of the above rules is violated the conversion order will be
cancelled without giving any intimation/notice and action will also be
initiated and penalty will also be imposed as per S. 69 of Land Revenue Act
Of 1964. Steps will be taken to demolish the building and no compensation
will be paid and the amount incurred for demolishing will be recovered fron
applicant as Land assessment.

Additional dition

1. Till further order this conversion order is valid, if the conversion order has
to be changed for any purpose, they have to obtain new order as per Section
97.

2. As Per The Condition No. 2 the said converted land shall be utilized
only for Industrial cold storage purpose. In case the converted land is to be
Utilized For any other Purpose, fresh order shall be obtained As Per Section
97. Licence from Planning Authority/Development Authority/ CMC/
TMC/Pollution Control Board/Village Panchayath shall be obtained for using
the land for which the order for conversion is obtained.

3. The Conversion Order is Passed On The Basis Of Affidavit Filed By
Applicant. If the content/information of the affidavit is found to be wrong,
the said conversion order will be cancelled.

4. The entire property shall be alienated as a single unit urban development
Authority/village Panchayath/ Development Authority/Approving Authority
grants approval and the same is managed in Bhoomi website of Revenue
Department and plotting is to be done.

5. The said converted land shall be utilized only for cold storage industry and
the said land shail not be used for Fish Mill and Fish oil Industry.

kS -OR (W
&5 /&) SIGNED BEFOR

o 1 ‘-.,_T_ _. ""‘,.‘:‘: : {J
HH_,,,/ /(M 199/
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- .
S. No Extent Boundaries
Total Converte | East West North South
Extent d Extent
214/*/6 | 0.6.50.00 | 0.6.50.00 | S.N0.262 | S.N0.262 |214/1 214/7
Signature

G. Jagadeesha Deputy Commissioner

Udupi District

For further action the copy is sent to the below shown

1. Original Document Along With Challan Sent To The Tahasildar Udupi. As
per the said order concerned survey number is converted and in concerned
RTC has to mutated and cess of the said land shall be reduced.

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent applicant Sri/Smt Sumathi R Ramesh,
address:Badanidiyur through Registered post.

6. Additional copy.

¢ 3 3 e o e o ok ok SRk RoR SekoR ok SR sk kR R R kR K

Rectification order
Application No: 187491 Correction dated 22/12/2020

Sub: Rectification order of conversion of agricultural property in to
mercral purpose as per official reminder of application No. 187491

/6 ""\Q\f: y. No. 214/*/6 measuring 0-6.50 acre situated at Udyavara
‘\@& Vllag \iof Udupi Taluk and District.

G ¢
‘ ‘Ref" Ccinversmn Official reminder number: 187491 dated 26/11/2020

\ ?1.:.‘:
‘M}ﬂ d-‘“ ﬁlﬁ/r,e'spect of the above order of conversion additional conditions has to

—

“be mentioned.

SIGNED BEroRg E
r . }?{ xaid

N : 1Y
]; NOTARY UDUPl/ﬁI..x‘
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In the land conversion proceeding there is no scope for fish freezing
unit and so application is filed by the applicant for Cold storage and
accerdingly order is passed. In the said application correction is sought as
cold fish freezing plant instead of coid storage. After verifying the applicant’s
application there is no reference/mention of fish freezing plant as per the
order of Karnataka High court and government, land conversion order has to
read as fish freezing plant. As per the order of the court except for use of
Fish' mill and oil unit it can also be used for other fishing purposes.

All other condition are continued as per Conversion order Number 187491
dated 26-11-2020.

DC Name:
G Jagadeesha signature
District commissioner
Udupi District
For further action the copy is sent to the below shown

1. Thasildhar Udupi.

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.

3. Assistant commissioner, Udupi Assistant commissioner office

4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent to applicant Sri/Smt Sumathi R Ramesh,
address:Badanidiyur through Registered post.

SIGNED BEFORE ME
/?QJM:;?@M
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Sketch No. 16020820781350001

Survey Number 214/%/6

District: Udupi  Taluk: Udupi Hobli: Udupi Village: Udyavara
Applicant Name: Sumathi R
Address: Udyavara Grama, Udupi Taluk
Block Information " . .
s. Bloc | Total Karabu | Karabu | Agricultural | Converted | Skte | Name Father
No |k Extent Extent | Extent |land extent | extent ch Holder of | name
No RTC JHusban
d name
214 | 1 0-6-50.00 | 0-0- 0-0- C 0-6-50.00 |- Sumathi | Ramesh
! 0.00 0.00
*/6
Boundary Information
Block No. North South North West
214/1 S.No.262 214/7 S.N0.263
% mxplanatmn
ie] \ )
l{( 21 P lcfc!t Nuﬁ'!thr Extent Design Water Source
W W ELe [T [Alienation 0-6-50.00 0.00 Rain
‘r\‘\\‘m < 4 I,_;Hyf
f §kﬁgc,naPrepared by checked By Approved by
Theerthakshi K.C Dayanad Rao
Surveyor 24-8-2020
24-8-2020
Place: Udupi Jyothi B K
Date: 26-8-2020 Valid Till: 20-2-2021 Incharge

ol do En

X

r_r_,(*—“@

SANJAY K. NILAVAR |
ADVOCATE

DIANA ‘N, 1stFloor, Jhansi Laxmi Bai Road,

Ajjarkad, Udupi -576 101
!.]*'fob D886830121

At

A

SIGNED BEFORE W

UDUP! MJS/M

Frof. K. Narayana Shertty
D‘.L LLE.
ﬂ\mfn ftE fvr' Y. Arbitrator
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2075 orrarra(l) JeT268/2020 (Master Plan Based)
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ADIS:LNA(1)CR/268/2020(Master Plan Based)

Government of Karnataka
Revenue Department
Deputy Commissioner Office, Udupi District
No. 187498 Dated 26-11-2020

Official Reminder

Sub: Order pertaining to the Conversion Of the Agricultural Land
based on Master Pian Of Deemed Conversion based Sy. No. 263/*%/1A
Measuring 0.36.00 acre Situated at Udyavara Village of Udupi Hobli,
Udupi Taluk and District.

Ref: 1. No objection certificate issued by of Udupi- Malpe Planning
Authority.

2. The applicant has paid as per Conversion Fee of Rs. 15696 Challan
No. IE1120002900029480 dated 26-11-2020, Podi Fee Rs. 100
Challan No. IE1120002900029486 Dated 26-11-2020 Karabu Fee Rs.
0 And Penalty Fee Rs. 0 totaling amount of Rs. 15796.

LKL L>>>>>>

Considering the application Sri. Shankarnarayana Suvarna, Narayan
Bangera, as per Sec. 95(2) of Karnataka Land Revenue Act, 1964 in respect
of Sy. No. 263/*%/1A Measuring 0.36.00 acre falling under Local planning
Authority area, as per master Plan said land is specified for Cold Storage-
Industrial Purpose. As Per Ref (1) has submitted to Concerned Department
seeking No Objection certificate and informed Utilizing only For Cold
Storage-Industrial Purpose. As Per Section 95 (4) And 95 (7) conditions and
Karnataka Land(Rectification) Revenue Rules 1994 Rule 107 (1) has been
imposed Fee, as per Ref (2) of applicant has paid aforesaid fee in respect
Sy. No. 263/*/1A measuring 0.36.00 Cents Situated At Udyavara Village,
Udupi Hobli, Udupi Taluk And District has been converted For Cold Storage-
Industrial Purpose on the below Shown Terms And Conditions.

e
e g

/f;'»_'-‘,%f k}ig“éggnplicant without obtaining any permission from concerned Authority

f@%’i&%@f@pmeﬂt Authority/CMC/TMC/ Poliution Control Board/Village
; A \ 3 :

g{‘ff f W;Eﬁf&}iayth‘} h‘&,s Right To Use The Said Property For Which Applicant Has
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2. The converted property shall be utilized only for cold storage-industrial
purpose. Without obtaining prior permission, the said land cannot be used
for any other purpose.

3. The building shall be constructed obtaining licence and as per approved
Layout Plan And Licence etc., from Udupi-Malpe (Authority

/Municipality/Etc). Without obtaining approval for layout plan, the land
cannot be alienated.

4. The land allotted for road, Road Margin, Vacant land shail be reserved, as
per the Approved Layout Plan and rules and objectives of (as imposed by
Authority/Municiplaity/Etc).

3. It is the responsibility of the applicant to provide water, electricity,
drainage etc., to the residents and to maintain Health, hygiene and
security.

6. As per Government Order No. PWD 7556-665-R and B-6-54-5 and Central
Government Transportation Department Letter No. P1:7(11)67, Dated 1-1-
1966, the Land In Question where Construction of building is to be put,
there must be distance Between 40 Meter From middle of the road on
National Highway and in State Highway there must Be 25 meter distance,
and no construction shall be done in the said vacant land.

7. In case he Applicant Didnt Submit the Declaration to the Concerned
Authority As Per Sec 6 (1) of Urban Land Limit Act 1976 the applicant shall
immediately submit the declaration and the copy of declaration has to be
sent to the concerned department.

8. There shall not be any smoke, emission and sewage from the Industrial
unit instailed on the converted land by the applicant. License from poliution
control Board, Environment Department shall be obtained for establishing
Industrial limit.

9. If they Obtain the Conversion Order by furnishing false information and
Fake Document, the Said Conversion order will be immediately cancelled

=, fﬁ‘ﬁ"ﬁ'Eﬁfy' ing Any Notice/Intimation.
/ﬁh N \‘?’\
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10. If any of the above rules is violated the conversion order will be
cancelled without giving any intimation/notice and action will also be
Initiated and penalty will also be imposed as per S. 69 of Land Revenue Act
Of 1964. Steps will be taken to demolish the building and no compensation
will be paid and the amount incurred for demolishing will be recovered fron
applicant as Land assessment.

Additional Condition

1. Till further order this conversion order is valid, if the conversion order has

to be changed for any purpose, they have to obtain new order as per Section
97.

2. As Per The Condition No. 2 the said converted land shall be utilized
only for Industrial cold storage purpose. In case the converted land is to be
Utilized Far any other Purpose, fresh order shall be obtained As Per Section
97. Licence from Planning Authority/Development Authority/ CMC/
TMC/Pellution Control Board/Village Panchayath shall be obtained for using
the land for which the order for conversion is obtained.

3. The Conversion Order is passed on the Basis Of Affidavit Filed By
Applicant. If the content/information of the affidavit is found to be wrong,
the said conversion order will be cancelled.

4. The entire property shall be alienated as a single unit urban development
Authority/village Panchayath/ Development Authority/Approving Authority
grants approval and the same is managed in Bhoomi website of Revenue

Department and plotting is to be done.

5. The said converted land shall be utilized only for cold storage industry and
the said land shall not be used for Fish Miil and Fish oii Industry.

Boundaries in respect Of Sy. No. 263/*/1A measuring 0.36.00 acre Situated
at Udyavara Village, Udupi Hobli, Udupi Taluk And District.
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S. No Extent Boundaries

Total Converted | East West North South
Extent | Extent

263/*/1A | 0.36.00 | 0.36.00 263/3, S. No. |S. No. 262, | 263/1B
S5.No. 214 | 189 263/3

Signature
G. Jagadeesha Deputy Commissioner
Udupi District

For further action the copy is sent to the below shown

1. Original Document Along With Challan Sent To The Tahasildar Udupi. As
per the said order concerned survey number is converted and in concerned
RTC has to mutated and cess of the said land shall be reduced.

2. Udupi-Malpe (Authority/Municipality) For Suitable Action.
3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent applicant Sri. Shankaranarayana Suvarna,
Narayan Bangera, address: KELARKALABETTU through Registered post.

6. Additional copy.

e 20 2 e 2 e D e N e e 3 8 e e o e 3 i ok ok SRk Sk ok ok
Rectification order

Application No: 187498 Correction dated 22/12/2020

Sub: Rectification order of conversion of agricultural property in to
commercial purpose as per official reminder of application No. 187498
of Sy. No. 263/*/1A measuring 0-36.00 acre situated at Udyavara
Village of Udupi Taluk and District.

e O

B,e?:w&a\:nversion Official reminder number: 187498 | dated 26/11/2020
F ~ N
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In respect of the above order of conversion additional conditions has to
be mentioned.

In the land conversion proceeding there is no scope for fish freezing
unit and so application is filed by the applicant for Coid storage and
accordingly order is passed. In the said application correction is sought as
cold fish freezing plant instead of cold storage. After verifying the applicant’s
application there is no reference/mention of fish freezing plant as per the
order of Karnataka High court and government, land conversion order has to
read as fish freezing plant. As per the order of the court except for use of
Fish mill and oil unit it can also be used for other fishing purposes.

All other condition are continued as per Conversion order Number 187498
dated 26-11-2020.

DC Name:
G Jagadeesha signature

. :,5:‘:-:‘:"'“"“@%
7 A RPN District commissioner
!f/’?O e -
f?”é} i 5\‘ b, Udupi District
AL
it wﬁF&f‘"fw‘theT a&tlon the copy is sent to the below shown
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3. Assistant commissioner, Udupi Assistant commissioner office
4. Deputy Director, Land surveyor and land records Udupi sub division.

5. The copy has to be sent to applicant Sri. Shankaranarayana Suvarna,
Narayan Bangera, address: KELARKALARETTU through Registered post.
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Udupi Town Development Authority, Adiudupi, Udupi,

Sub: Udupi Taluk, Udyavara Village 187/7, 188/1A. 1B, 4C, 8A,8B,111/9,189/1.2.7,

263/1A, 214/6 Survey number Khata Number site Industrial Approval for layout
planning.

Refi 1. Sri:Smt. Hariyappa Kotian, Ushalatha H Kotian, Shankar Narayana Suvarna, Baby S
Mendon, Sumathi R Kotian. Application Date: 01 /12/2020.

2. Development Fee, Drinking water planning cess, Ring Road Development Fee,
Drainage cleaning Fee, Lake Development Fee, Total payment Rs. 326365=00, as per
Challan No. 20147 dated 07/12/2020.

No:UNAPRA:VINYASA: 737:2020-21. Dated 9-12-2020

Endorsement
Sub: Udupi Taluk, Udyavara Village, 187/7, 188/1A, 1B. 4C, 8A, 8B, 111/9, 189/1, 2, 7
263/1A, 214/6 Survey number, Khata No Site 3.585 acre area Industry (Cold storage
Unit) Objectives Sri:Smt. Hariyappa Kotian, Ushalatha H. Kotian, Shankar Narayana

Suvarna, Baby S Mendon, Sumathi R Kotian as per Sec. 17 of Karnataka Municipality and
Village Development Act, Amended on 2015 as per the below mentioned conditions single
layo Eemnssmn given for the development.

1 i;} fl‘ke l"ilm;l shall be utilized for the purpose for which land is converted.
._,,\\ ®

v hhe I ns\ shall be applicable only for Karnataka area and Rural Development

£l MK Q‘m.
{ I Autﬁtﬁﬁnys. Bei“ developing the site necessary permission has to be obtained from Land
L Seel] ["]_1-»}.
‘\ AN ‘Rev‘énua ﬂ{:,l; qhd Qﬁ']&l" Acts.
\ (*" /' g ".

P
--.-__-._-—

development land has to be handed over.

4, All the development has to be made as mentioned in layout sketch. The land kept
for road, vacant land and other facilities shall not be minimized and shall not acquire the

other property.

5. As per the approval obtained for single layout, plotting and clubbing and without
any consideration road land has to be gifted to the local authority.
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6, With own funds drainage and road has to be constructed in front of the property

y After obtaining approval for single site from Authority separate Khata certificate is
to be obtained from local Authority for construction approval.

8. Layout Development work has to be completed as per the Rules of the Municipality
and Panchayath.

% This licence will be valid for 2 years and itis a temporary licence. Within prescribed
time layout has to be marked in site and land kept for Road, Vacant places and for Citizen
Facility has to be handed over without any consideration. After completing work Layout
licence has to be obtained from this office. Otherwise licence shall be renewed.

10.  Commencing certificate and licence from Municipality and Village Panchayath has to
be obtained before the construction of the building.

i If the applicant violated any of the condition or given false or wrong information

the licence will be cancelled.

% =B 'h-

Y 12 -2 G}ther conditions; an extent of 27.10 width is kept for road purpose and the same
g .;(“ Sl
7N ~has to“he glfted to the concerned local authority.

tf r YA !u‘ L_‘tl v
£ W LA =
A apot
| Ag ;_v,,t:- L g
%0 Members 'l;EJW‘ﬂ planning Authority Commissioner
-\\.. ~ : J..’ lf-
. _Town planning Authority Udupi Town planning Authority.
Udupi

Ly Copy to Sri: Smt: Hariyappa Kotian, Ushalatha H Kotian, Shankar Narayana Suvarna,
Baby S Mendon, Sumathi R Kotian, Udyavara Village, Udupi, 2 copies of sketch have been
provided.

2. Panchayath Development Officer Udyavara village Panchayath

Along with sketch copies has been sent.

I, L T IGNES o
\ =) Ao = %)\" SIGNED BEF OHE‘U}
mmS M P el i
A/{@V" i Y UbDUup: t7 {8/ KL
- Prot. K. Mareyana Shotly
[ o -
R i ate. Mota=y, Attty
SANJAY K. NILAVA P Auugiré tu% .‘.:')Hii_\.il.'.-"- ratnr
ADVOCATE ad KAL Lr MEUR - 575 114
DIANA ‘N, 15t Fioor, Jhansi Laﬁxl;‘l;}?ﬁ!““ ’ M: 9835554207

Udupi-5
Aﬁjg;kagda 5530121
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Form-|

Application Form for Building License {New/Modif ication/Additional)

To,
Panchayat Development Officer,

Udyavara, Gram Panchayat,

Udupi, Taluk
01 Applicant's name and Hariyappa Kotian
address and telephone Managing Partners
M/s Karthik Marine Industries
Udyavara, Pithrodi
0z Details of Construction New Building

(New/Alteration/Addition)

03 | Survey No./ House No. [187/7, 188/1A,
Property No{ 1B,4C,8A,8B,11 1[9,189/ 1,2,7,263/ 1A,214/ 6
Change/Additional

Measurement and prescribed
Measurements and Maps

) previously obtained from
AT "‘"'I“‘e:‘*"ﬁrgm Panchayath

P P F
/’E} f-d,fﬁlf-:“_ _\B:dt.fﬁdgﬂries:
A 1 st -5.No. 263
f ""'-» [ b Ay Al '-2.‘-‘\"@;"est -5.No. 188
T (e .i.nf,‘-‘“ - 3. Nprth -S.No. 187
- 4 'F'r;ﬂr‘\ o -\ it . South -5.No. 188
' \ -1-05° '["Number df rooms to be Sketch attached
'\{;\{_ g _ mngt'r_i.lgﬁed as mentioned in
t },‘_ oy " ;,bu?!diﬁg sketch
™~06...-J- Number of rooms to be Sketch attached
constructed as mentioned in
building sketch
07 Building material (Thatched R.C.C
mud/soil/sheet/RCC)
08 Direction in which the main | Sketch Attached
door to be placed
09 Floor Details 3995.73 sq mts
| 10 Details of ceiling RCC
ooty bo Evodin e
, SIGNED BEFORE Mb
¢ i { P g & / /'l
. (P 11 %4
#ﬁ\@ . NOTaRY UDUP! I
== SANJAY K. NILAVAR ,
ADVOCATE s

DIANA ‘N, 1st Floor, Jhansi Laxmi Bai Road,
Ajjarkad, Udupi-576 101
: Meh: 98868830121
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12 Building Cost

13 Building and site sketch (2 Attached
Copies)

14, Any information required by
the Gram Panchayath

15. Documents Attached to the 1. RTCCopy
application form (List) 2, Form9and 11 A copy
3. Sale Deed Copy
pereoer] 4. Conversion order copy
JiX 5. CP.Zclearance copy
% e 6. Ka.Ma.N Mandali permission copy
v 7. Zone Change Copy
[ Lo 8. Building sketch
W mm—::fﬁ‘"ﬂ 8. Single layout copy
\f‘jr.'J 1O -
G~
T o

In accordance with the Karnataka Panchayat Raj (Zilla Panchayat and Taluk Panchayat under the control
of Gram Panchayat in construction of buildings) Model By-laws, Building By-laws, 2015, Building Asset
No. - Plot No.......ccococ..... in Namme of Village.................| am intending and informing to construct / re-
construct. |confirmthat the details and documents submitted by me to SMt/Sri v Building
Construction Supervisor and Gram Panchayat, are true and correct as per the Land Rules/ Acts/ Laws,
which | am signing and submitting the following planning and records.

Far Karthik Marine Industries
Managing Partner
Place: Udyavara Signature of the Applicant
Date: 2-01-2021

Thandifiad by Tlyaonslelicd Yo E}'%""&M T \\-\?
(/Fbum lx__m.ﬂ_m_q_x_n- IGNED BE] JIKE “'\':%.r,\

[

A A i

' L\ | » ; il I‘-I‘Er'\\::
NOFARY UDUPR)
Prof. K. Narayana Shatty
SANJAY K. NILAVAR & s b
Lig Advoacate. Notary, Anitrarg
ADVOCATE WY AR SADAMA”
DIANA "N, 1st Floer, Jhansi Laxmi Bai Road, RALLIANPUR - 576 112
Ajjarkad, Udupi-576 101 M: Yaa5259297

Mob: 9886830121
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36 Udyavara Grama Panchayat
Udyavara Post, Udupi: Taluk

UDYAVARA GRAMA PANCHAYATH

Dublic announcement

It is informed to all concerned that Sri. Hariappa Kotian has filed an application to Udyavara Grama
Panchayath for Construction of Mew Building in House no. survey no 187/7, 188/1A, 1B,
4C,8A,888,111/9,189/1,2,7,263/1A,214/6 in Udyavara Grama Panchayath of Udupi Taluk. if there are
any public objections, they are allowed to submit them in writing with appropriate documents within
seven days from the date of this publication.

Date: 11/01/2023

Place:Udyavara

“Panchayath Development Officer

Udyavara Gram Panchayath,

SIGNED BEFORE Mit

"4 In r
? . "':.-" - _'i'ﬂf' e ! ; f'/-’
ff ‘.‘ ':’JI-I.:L N ] 4
\ £7NOTARY UDUP
Prof. K. arayana Shelly
WA, L LB
SANJAY K. NILAVAR Adarte Hotary, Arbitator
' canyain SADAWA
ADVOCATE RIS, Snv o
DIANA ‘N’, 1st Floor, Jhansi Laxmi Bai Road, ¥, ﬂ[_i_ri.._ f;ri; r.‘-‘-::’r‘ 4..“*7
Ajjarkad, Udupi-576 101 iz 9Ras 2 od Lt

Mob:9886830121
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36 Udyavara Grama Panchayat
Udyavara Post, Udupi: Tatuk

UDYAVARA GRAMA PANCHAYATH

NOTICE

uring spot inspection.

Reference: Asper the matter 80 of Karnataka Gram Swaraj and Panchayat Raj Act 1993

As per the above reference Inspection of Survey no. 187/7, 188/1A, 1B,

4C

8A,888B,111/9,189/1,2,7,126/1A,214/6 of Udyavara Grama Panchayath of Udupi Taluk will be held by

Grama Panchayath Official for the purposes of building construction on 18-01-2021 Afternoon 11.00

O’clock . You are hereby informed

,.,.;:;'"":‘I st
Y ) § ,,:f_i?\:*q\
o ’a“?' \:’f*\
Date:18/01/2021 7 “ - \\fh N
e Ay \ X
ks 1T 1]
b :
Place: Udyavara ‘ ( "TCJ’( ﬁﬁﬂfﬂ} ﬁ
1 (:. tﬁ"E :’UUI’, i j.f": I "‘:';f
.\T_\ ‘L‘r\ G NO |‘T{ b a}!
'_‘ B =iy ’,".
W e il -
TU, '_‘ _';n ,Ir-'._,._ ; "/r

Hariyappa Kotian
Managing Partner
Nt/s Karthik Marine Industries

Udvyavara

_'TTW-‘?!QJ-“'U ‘_x.-ﬂ.ntm lZ oo do

—te E.—,—\_%X,\‘-E;JL

r-'_'-—-—--.-.

SANJAY K. NILAVAR

ADVOCATE e

DIANA ‘N, 1st Floor, Jhansi Laxmi Bai Ro
Ajjarkad, Udupi-576 101
Mob: 3886830121

oA
I| 4

to be present with related documents.
——

Panchayat Development Officer

Udyavara Gram Panchayat

5" H £
~Uirch Dilk

I

|
i ,_\_'),-J.

of i
fLT “LDUPI

3 i 4 “p e ey am g I ‘..*.._.-
Prof, K. Narayana Shotty

I & 1_1,.:3.-,

Advooate, Notary. Artetralor

ad,

R iy S
YA DATTANA

KALLIANFUR - 576 114
W: 9845254297

'F“’; ; :.f"‘ |
g

.:'\:}j;
f et
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36 Udyavara Grama Panchayat
Udyavara Post, Udupi: Taluk- Telephone No: 0820 2523282

UDYAVARA GRAMA PANCHAYATH

Kra.San.U.Gra.Pan.215/2022-23 Dated: 18-08-2022

Confirmation letter

Udupi Taluk, Udyavara Village Pitrodi Survey No: 187/7, 188/1A, 188/18, 188/4C, 188/8A, 188/8B,
119/9, 189/1, 189/2, 189/7, 263/1A, 214 /6 measuring 3.585 acres land of Mr. Hariappa Kotyan, the
managing partner and Sri. Shankar Narayana Suvarna, the partner of M/s Karthik Marine, has bean
granted permission for construction of the building as per Industrial Building Permit No:
PRO011009948275 Date: 12.02.2021. The building owner submitted an application on 30.03.2022 with a
certificate from the technical engineer about the completion of the building and the door no. of the
building. For the said building, industrial building number and electricity objection letter has been issued
as 12/89 (B) and building tax has been levied on the basis of building area for the year 2022-23. It is
hereby confirmed that the said industrial building has been granted an industrial license for Surimi (fish
paste) product and surimi freezing purpose as per Udyavara Gram Panchayat's Business License No.:

= GTaRa 84129/22 23
AaY o
s .
Hf ?’v// ‘-.;"\ b ) \’\‘\h
/A £\ Al
I? 0 - s @ ,"%:"i Panchayat Development Officer
-+ FOF A \ et
kj"’ | s S as N & Udyavara Gram Panchayat

My/s Karthik Marine Industry

Pitrodi, Udyavara.

—WM&EJ =l 0 E’“._jtn-.:("\

/f‘gxrws 12 v aol e
i

X SIGNED BEFORE Mt )
I . 1 I ] “‘N-J Il’ i ': P 1
| j e '-\ ,vi.r \ .'I F
/ " NOTARY uDupr 11T
SANJAY K. NILAVAR -
) ADVOCATE LLB ) _ )
DIANA N', Ist Floor, Jhansi Laxmi Bai Aoad Prof. K. ivarayana Sheit
Ajjarkad, Udupi-578 101 ; Tk

Mob:9886830121 Advocate fo

i WHIEERd T
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As ordinary meeting of the Udyavara Grama Panchayth is held on 19-01-2021 at 10.30 am under the

Presidency of administrative Officer in the Udyavara Grama Panchayth meeting Hall and the proceedings
of the ordinary meeting as follows.

Subject: 1-1 i

Resolution: 1-1 --

Subject: 2-1

Resclution: 2-1

Subject: 3-12

Resolution: 3-12

Subject: 3-13 - i

Resolution: 3-13 - =

Subject: 3-14 — Application for building construction permission estimation list, land conversion, Building
Construction form, Property documents, Land Sketch, 9/11A Copy, Affidavit, Records pertaining to
Survey No, 187/7, 181/1A, 1B, 4C, 4A, 8A,111/9, 189/1, 2, 7, 263/1A, 216/16 with total extent of 3.505
acres industrial purpose(Cold Freezer Unit). A Notice is affixed in the notice board inviting any Public
Objection with proper records in the Notice board of the Panchayath but no objection is received till this
day. All the records are scrutinized by Secretary/Account Assistant/ Staff of the Panchayath. The
Secretary/Account Assistant/Staff have conducted spot visit and the said property is clear from any
objection from the surrounding public. The commencement Certificate approved by the authority and
building planning is not produced and with a note the matter is placed before the meeting.

Resolution: 3-14 — Panchayath Resolution is passed granting Commencement Certificate shall be
obtained from the Town Planning Authority and the same is examined by the administrative officer of
the Grama Panchayath with the Conditions.

Administrative Officer
Udyavara Grama Panchayath

Udupi Taluk and District.

st
SANJAY K. NILAVAR ﬂ'ﬁunv UDUPI
LLB
ADVOCATE . A
DIANA “N’, st Floor, Jhansi Laxmi Bai Road, SHEKARA BQVI BALLE
Aj]arkad Udupi-576 101 Aryncate porl Natary P:lh!lcr
Mab: 9886830121 Pamyach Anantha~inmaniting Temple Road

PO KUNNSETTU, LDUGH- 575102 Kamataea Sixe

. ) .
Ficts; MG T e S
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Government of Karnataka
Rural Development and Panchayath Raj Department
Licence Letter (Rule 64 of Karnataka Panchayath Raj Act)
Building Licence
District: Udupi

Taluk: Udupi

Village Panchayath: Udyavara Sakala No: PR0011009948275

Village: Udyavara

Licence No Application Property No. Classification of | Type of | Total

Date property Propert | Valuation
y of
Building
(In Lakhs)
12/02/2021 1526003029001 New 29766750
93164 .00

Boundaries Types of Building

North East west south RCC Ceiling,

187 263 188 188 Concrete/Brick wall,
Marble floor, Teak
wood Window and
Door

Name of Father's Name | Licence Rate Receipt number

owner

Hariyappa 5/0 Raju Kotian PR0012001446968

Kotian/Shank

arnarayana

Managing

partner of

M/s Karthik

Marine

Industries

Conditions/Agreement

I In every site, where building being constructed -

1. 10 feet vacant land facing public road

2. In any peint of the building under minimum of 5 feet and 10 feet measyrement vacant land
from Building back wall and all vacant land.

3. There must be 5 feet space for construction of any building,

2. Building constructed for residential purpose.

1. Minimum of 2 feet foundation above ground.

2. Such building should have proper window and Door Equal to 1/10 of total extent of the

buildin

& Suchgbuilding should have a toilet with proper ventilation for air and light with 3 feet width

and also door not less than 2 feet in width.

4. The waste and dirty water should be let through proper drainage or soak pits and should not

be let on road and ali the liquid and hard waste item should be disposed as per the current

procedure

5. In case the land on which building is constructed is encroached, the said land shall be
_construed as subject matter in question for all our licence purposes, but this licence cannot be

= k—u’é’é :Fer\t_tle purpose of land ownership.

s e coﬂé&:ruction shall be carried out without causing harm to the public health.

7 }n\ébqe‘th‘q,'building is contracted on any government/private land of somebody else and not
‘\gﬁ_ﬂ'te lépd fgr which the licence is obtained, the licence will be cancelled and proper legal
& actﬁ'ip will be initiated.

LS _&;-]‘rk‘@@e [the_ gost of building construction exceeds Rs. 10,00,000/- or commercial or industrial

egnstruc n gkceeds Rs. 10,00,000/-, NOC from labour office shall be obtained and produced at
W “the timg Gf'ghtaining electricity power connection before the electricity department.
R

iy I
\xﬁgwr Cf,/ !

SIGNED BEFORE M

é} /} L, Contd..2

%"%’Yl upurﬂéﬁ /!t
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i

9. the construction shall be done as per the margin stipulated for National Highway and state
highway, District, Taluk and Village area as applicable from the middle of the raod and incase of
violation this licence will be cancelled and proper legal action will be initiated.

10. In caseland on which the building constructed is coming under CRZ/Airpaort/railway
department/ Fire and pollution department, proper permission from the respective
department shall be obtained.

11. Toilet must be constructed along with building construction.

12. Building construction shall be completed within one year of this licence or licence shall be
renewed.

13. In case any of the document produced at the time of obtaining building licence is found to
be false/fabricated/concocted/ any suspicious document, this licence will be automatically
cancelled without prior intimation.

- =

Py,
f

£

]

Theticence will be valid for one year

| Sl e
\\ Sttee 4
;_'\

* \_Date: 12-2-2021
T ¥ '.-l?/

e aslaX ol gl

/r,gem ke amanoda By Wt

Panchayath Development

Village Panchyath: Udyavara

LY
y — Advocate Blatse L‘::.;:;r'aiar
MY NA SADANAT
SAN]AY K. NILAVAIELE RALLIAaNPUE - 576 114
st M: YB45254297

Lexmi Bai Road,

DIANA N, 1st Floar, Jhan—%‘(ﬁ ok

ad, Udupi
5686830121

Government of Karnatka
Rural Development and Panchayath Raj Department
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Farm No. 1 {Rule 16)

Tax Receipt {General Receipt)

{In Duplicate)
ubp

Bill Book Number : Receipt No: 726349

For the year 2022-23 Rs. 188922.00 (Rupees One Lakh Eighty Elght Thousand Nine Hundred and Twent:
Two only) is received from Smt/Sri Shankar Naraya in respect of Building No. 12-89(2)

Mode of Taxation Previous Total (Rs.)
Balance
House Tax/Sitet Tax 1,74,922/- 1,74,922/-
Education Cess
Health Cess
Library Cess
Beggars Cess
Water Cess
Others ( Electricity NOC) 14,000/- 14000/-

Nlojnlelw e

Total (Rs.) 1,88,922/-

:g\\ Signature of Officer Collecting the Cess

A Gram Panchayat-1

7l

—_—

. f & d
g P %
0 * il . W o
A Rt
e, g
e

Government Office Mudrnalaya, Bangalore -59 Ka.Su.P 264-10200 Books Duplicate books 100 Duplicates (50+50)

— SIGNED BEFORE M f 1= 1
hornsiodad do E"“é"u‘\" { ,«\ -:. d
X K y /S nN< 1 {_,'-
A Ve e o f '\ M % s ) *' \
NOTARY UBuPi
~ e .
4 Hror
b W '_'_] <y -
e Aty FOHD i i ;. "I}- 'y
SANJAY K. NILAVAIELB Kay L'“_r_’: SAhA ,-.\,"}r.'.’a”ﬂ
ADVOCATE _ M: 98y 578 114
DIANA ‘N, 1st Floor, Jhansi Laxmi Bai Road, e I

Ajjarkad, Udupi-578 101
Mob:2886830121
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Department of Rural Developn-zn‘ 2!“’ Panchayat Ra)

Receipt form 3

Reciept No.02082/1526003029/23-24 Receipt Date: 10-Nov-2023
District: Udupi Taluk: Udupi
Village Panchayat: Udyavara Village: Udyavara

Owners Name: 1) Hariappa Kotian2) Ushalatha H Kotyan3) Sankara Narayan Suvarna 4)) Baby S Mendon
5)Sumathi R Kotlan

Name of Father /Mather/husband/wife: Raju Kotian
Property identity Detaits PID: 152600302900196267
Mode of payment: cash Service Name: Property Tax
Financial year: 2023-2024 Date of Payment: 10-Nov-2023
Details of Payees: HASAN 5AB
Tax exemptian: 0 Rupees

Property No: 12/89 B

T sl.No | Acknowledgment Detail Past dues Current Demand Total
(Rs) (Rs)
B Building Tax a 179535.48 179535.48
|
| 2 Tax on Land 0 5788.4 5788.4
3 Beggar Cess (3%) 0 5559.,72 5559.72
| 4 Library Cess(6%) 0 11119.43 1111943
s Health Cess (15%) 0 27798.58 27798.58
i e
VAP RET Y Round off 0.39
" e .
I'_rl' l Y . ]
4 /"‘i MATATANE SHETTY \1.‘*1 Total amount payable | 229802.0.0
| | spvecare i
\ Ccouer w31} j}

ﬁ" SEC MO 20RO ".
' \__} ~Rupees ln}o{gs '&uo Lakh Twenty Nine Thousand Eight Hundred and Two only

e =L
. “‘:.,“ l\)‘ ‘\: v
Panchavat Development Officer
T
! ; ;’, 4 3
e o P | )
Tvomtlo bt 4o Smgdls i
i S~ 2 rwmuv DL e
/IEQ‘Q"‘"T"\. P L . W - Srol . s A
a SANJAY K. NILAVAR
ADVOCATE LLB AGUILAT, Tl
i DIANA ‘N, 1st Floor, Jhansi Laxmi Bai Road, WAL LiANDO

Ajjarkad, Udupi-576 101
Mob:0B86830121
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Department of Rural Develgwg and Panchayat Raj

Receipt form 3

Reciept No.00536/1526003029/24-25 Receipt Date: 25/Apr-2024
District: Udupi I Taluk: Udupi
Village Panchayat: !.J_dyavara Village: Udyavara

Owners Name: 1) Hariappa Kotian2) Ushalatha H Kotyan3) Sankara Narayan Suvarna 4)) Baby S Mendon
5)Sumathi R Kotian

Name of Father /Mother/husband/wife: Raju Kotian PID:  152600302900196267

Mode of payment: cash Service Name: Property Tax
Financial year: 2024-2025 Date of Payment: 25-Apr-2024

Details of Payees: 1) Hariappa Kotian2) Ushalatha H Kotyan3} Sankara Narayan Suvarna 4)) Baby s
Mendon 5)Sumathi # Kotian

Tax exemption: 0 Rupees

Property No: 12/89 B

I Sl.No Acknowledgment Detail Past dues Current Demand Total —|
| (Rs) (Rs)
|
|
1 Building Tax 0 179535.48 179535.48
| 2 Tax on Land 0 5788.4 5788.4
| 3 Beggar Cess (3%) 0 5559.72 5559.72
=
l' q Library Cess(6%) 0 11119.43 11119.43
L 5 Health Cess (15%) 0 27798.58 27798.58
- "r—g EE Discount 11490
2 "‘_‘i‘f.--"'_._' R
,{’%’;‘.' e Round off 0.39
H { _l-‘_:!h}f;
!' I' o W ._\.:'.. 11
| =\ ;_;gu‘- . o Total amount payable 218312.0
% .._.’.C\ i 3
R N
VT OF o
‘Upees-tn=wdrds: Two lakhs eighteen thousand three hundred and twelve only
Panchayat Development Qfficer
Udyavara Village Panchayat
“Tyoens In_tié <o E“—a’-"%"d{m
Setails of Tax Fee Collected: RAMESH HR Panchayath a2 e
Panchayth Development Officer SANJAY K. NILAVAR &
LL
. : ' ADVOCATE
Speciz| Note! This Tax receipt is subject to scrutiny DIANA “N°, 15t Floor, Jhansi Laxmi Bai Road,
Ajiarkad, Udupi-576 101
Mob: 9886820121
~MED SEFORES/ME: 024 The heipgcompyter ggpe,rat;ed document, no signature is required
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District: Udupi

221

Government of Karnatka
Rural Development and Panchayath Raj Department
Form-9
(Rule 28(1))

GSC Code: PRO880002275676

Block: Udupi Village Panchayath: Udyavara

Village: Udyavara

Certificate No: 13103297

Property No

Said Property No. (As per Village

Panchayath Records)

Classification of Property

152600302900196267 12/89B Urban Development
Authority/ Layout approved
by country and Town
Planning approved
Settlement site

Property type Extent (In square Measurement Building Rocf Type

meter) (in meter)
Site Building | East- North-
West | South
Site 14471.00 | 3996.00 | 00 00

Boundaries-North

Boundaries-East

Boundaries- West

Boundaries-South

Sy. No. 187 Sy. No 263 Sy No. 188 Sy. No 188
Village Panchayath 08(17)1/22-23- Mutation Number | 13/23-24-23/6/2023
Resloution Numberand | 30/04/2022 and Date
Date
Survey Number 187/*/7, 188/*/1A, | Property Type and | Industrial 14471.00
188/*/1B, Extent (In square
188/*/4C, meter)
188/*/8A,
188/*/8B, 111/*/9,
189/*/1, 189/*/2,
189/*/7, 263/*/1A,
214/*/6
Total Demand Tax paid Pending Tax
Not Assessed
Owner Name of Name/Father/ Address Owner Photo
No owner Mother/ Identification | of
Husband/ Document owner
Wife/
1 Hariyappa S/o Raju Kotian Kidiyur Village Aadhar No:
Kotian Udupi Taluk XXXXXXXXGEO5
2 UshalathaH | W/o Hariyappa Kidiyur Village Aadhar No:
Kotian Kotian Udupi Taiuk XXXXXXXX 294 4
3 Shankar S/o Narayana Kelarkala bettu Aadhar No:
pmxze, | Narayana Bangera Udupi Taluk Xooxxxxx5629
O T oA hSuvarna
/ ?}E = l“":;; SN - \!
-y m AFAY S |
¥ -.:pr;; L Mac 37 -J,‘ ag.i SIGNED u-'t‘.:'-:r‘-":}f:{é_: NIL 1__ .
o ", WAL T ; J A
| e ™) [ | AN E1 0
s / i NOAMSY upum |

8

|
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Government of Karnataka

Rural Development and Panchayath Raj Department

Form-—9
(Rule 28(1))

Block: Udupi

Village Panchayth :Udyavara Village: Udyavara

GSC Code: PRO880002275676 Property No: 152600302900196267 Certificate No: 13103297

4 Baby S W/o Sudhakar Mendeon Ambalpady Udupi Taluk Aadhar No:
Mendon XOOOXXXB732
5 Sumathi R | W/o Ramesh Kotian Badanidiyoor Udupi Taluk | Aadhar No:
Kotian X00000¢x801 1
Property Records supporting possession Photo of
Possession Type property

Hakku Patra

Town and country Planning Department approved
layout order No: Udupi Town planning Authority:
Town and country
Planning Department approved layout sketch : Udupi
Town planning Autherity:73/2020-21 09/12/2020,
Town and country Planning Department Property
Release Order No: Udupi Town planning Authority:
endorsement given by
Tahasildhar using for using of agricultural property:

Design: 73/2020-21 09/12/2020,

73/2020-21 09/12/2020,

187477187479187471/02.12.2020

10018049100185691001805110018050/30.11.2020

30/11/2020

Rights

Responsibility

.....
.

Shall not establish Fish Mill and Oil Industry.

M/S Karnataka Bank Ltd Ambagilu Branch on
behalf of Manger Shashikanth M Bangera
Amount: 50000000.00 Date: Mar 11 2023

70 SRy 12:00 AM
/ ﬁ:f",f’ et ;"E’\,\ M/S Karnataka Bank Ltd Ambagilu Branch on
/ I(\k oL \I : "'a,i behalf of Manger Girishchandra Dhar Amount:
e \ i 150000000.00 Date: Apr 4 2023 12:00 AM
oo\ /
\i‘\\_? ‘ R
Y
" Roof Details | Floor Area Floor Details Floor Area
Concrete/ 0 1998.00000 Mosaic/ceramic j | 1998.00000
stone Roof Poo. ring
Tilefsheet/ | 1 1998.000000 | Mosaic/ceramic 0 1998.00000
floor roof Poo. ring
Printed on 10.07.2023
Affidvait Rate Rs. 50.00
Receipt No 01038
Granted By pdo_1526003029

Place of grant

Village Panchayath Office,

=

Udyavara Digital signature of
Name of grantor H R RAMESH Panchayath Development 'I" }
And date 06.07.2023 14:59 officer o, BEFOR —:—;'f‘ﬂ%
Trawslalsd 4o Gughel P 1 ptnlslk
R e [ ,--."Q... ¢ LoUF (o
% ; . Q SANJAY K. NILAVAR 4 g
— ADVOCATE LLB Prof. K. Narayana Shetty

DIANA *N’, 15t Floor, Jhansi

Laxmi Bai Road,

Ajlariad, Udupi-576 101

Mob: 988683

0121

v R LE B,
i _ i .
sdyocafn Bletsn Loy ator
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Government of Karnataka

Rural Development and Panchayath Raj Department

Form-11A
(Rule 30)

GSC Code: PRO8900021226966 Certificate No: 13103373

District: Udupi Block: Udupi  Village Panchayath: Udyavara Village: Udyavara

Property No Said Property No. {As per Village Classification of Property

Panchayath Document)

152600302900196267 12/898 urban Development
Authority/ Layout approved
by country town planning

Property type Extent {in square meter)

site Building
site 14471.00 3996.00

In square meter)

Property type and Extent

Industry — 14471.00

Owner | Nme of owner | Name of Address Owner Photo
No Father/ Identification | of
Mother/ Document owner
Husband/
Wife/
1 Hariyappa $/o Raju Kotian | Kidiyur Village Udupi Aadhar No:
Kotian Taluk XXXHAXXX6695
2 Ushalath H W/o Hariyappa | Kidiyur Village Udupi Aadhar No:
Kotian Kotian Taluk XX00(XXx2944
3 Shankar S/o Narayana Kelarkalabettu Udupi Aadhar No:
Narayana Bangera Taluk XXXXXXXX5629
Suvarna
4 Baby S W/o Sudhakar | Ambalpady Udupi Taluk | Aadhar No:
Mendon Mendon XOOXXXXB732
5 SumathiR W/o Ramesh Badanidiyoor Udupi Aadhar No:
Kotian | Kotian Taluk XxXxXxxxx8011
Records supporting possession Photo of property

Town and country Planning Department approved layout order No:
Udupi Town planning Authority: Design: 73/2020-21 08/12/2020,
Town and country Planning Department approved layout sketch :
Udupi Town planning Authority:73/2020-21 09/12/2020, Town and
country Planning Department Property Release Order No: Udupi
Town planning Authority: 73/2020-21 09/12/2020, endorsement
given by Tahasildhar using for using of agricultural property:
187477187479187471/02.12.2020

-18018049100185691001805110018050/30.11.2020 30/11/2020

NO 7N
*s\\ill\

—f

)
3IGMED BEFORE ME /
{ .

]

N

A R seframy UDUP!
/

£

{ ’,—--J_/ e | ey
| ? P ?,..;6 ,.'J & ,-.,.-:\"f
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Karnataka Government
Village Development and Panchayath Raj Department
Annexure-11A

(Rule 30)
G5C Code PRUSQOOOZIZEQGE Certificate No. 13103373
- \ Property No:15260000302900196267
Years totai,, ) Demand of | Total demand Paid Tax Pending Tax
Demand | previcus
Printed on // 10-07-2023
Affidvait Rate Rs. 50.00
Receipt No 01038
. .|.granted By Ppdo_1526003029
place of grant Village Panchayath Office, Digital signature of
Udyavara Panchayath Development
Name of grantor H R RAMESH officer
And date 6.07.2023 14:59

Pl L., Eong Ui

m’\\wm PR
- bﬁ Sl NrD BEFORE [MF

‘ [ fan® 5 4

/” s -
: {, / Nfﬁ{'?ﬁ‘r upuer L2 f€ /¢
SANJAY K. NILAVAR e ot
, 2rof, K. Marayana Shott
ADVOCATE AL IR PN e e
DIANA °N’, 1st Floor, Jhansi Laxmi Bai Road, TR T e
Ajiarkad, Udupi-576 101 ! :

Mob: 9886830121
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36. UTReET resh Bosmeabzs
SOCRT: woas, evhe: Teaesd
UDYAVARA GRAMA PANCHAYATH
——%

B: 09-085-2022

ACFeaime oyGsy

SaEad .
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Udyavara Gram Panchayat
Udyavara: Post, Udupi; Taluk

UDYAVARA GRAMA PANCHAYATH

UgraPa:1-2022-23 Date: 09-05-2022

No Objection ¢ ertificate

To,

Karthik Marine Industries,
Pitrodi. Udyavara Village,

Udupi Taluk, Udupi District,

Subject : Regarding issue of No Objection Certificate for Electrical Connection to the Industrial Building.

Regarding the above matter, you have applied for no obj

jection certificate from the Panchayat for the
purpose of Electrical Connection to the Industrial Building No: 12-89 (B) Industrial Building of Udyavara
village,

1 pfication is examined and hereby is ed that there is no Objection from the G m Panchayath for
fﬁg}?ﬁmnﬁ§ex m and hereby issu ere is no Objection from ra chaya
~ Qbtaining Fleétri

City Connection to the Industrial Building No. 12-89 (b) of Udyavara Village.
o o
\I,..'ua \\

/5 waszn,

Y s\
C\ ’i l,[,l j“'; 3 ﬂ%;f Panchayath Development Officer
i g (] IS ¥ Fi
1\'\(‘-‘-} '\‘ ')EG e ;”?‘”” {f’i '!_-..J "
\O; e Udyavara Village Panchayath
LT
Samtlally e Emptisn B Eids —
..... - (,\/{_D,,\ SIGNED BEFORE ML \\
e Ve a e de- , !
, , [ MOTARY wourr 94| 2/
c_____,__._-
Prof. K. Nara yanez Sheqy
SANJAY K. NILAVAR ; M. LLB.,
LLE Advocate, Notary, Arbitrator
ADVOCATE “IAYNA SADAMA"
DIANA °N’, 1st Fioor, Jhansi Laxmi Bai Road, KALLIANPUR - £76 114
Ajjarkad, Udupi-576 101 :

Mob: 9886830121 M: U525 7
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OFFICE OF mg s Telephone:  0820-2621761
o SETEIRIERED || Com, wigsanatcon
MEBCOM £ 8
r e s UV HF IV e o 57T T eI T T T TisiviTiieeRonseioansodoehosasnanns
No. ﬁEI:EJHSD/MOI DATE: s
SERVICE CERTIFICATE

This Is to certify that the following installation was serviced by MESCOM
ot 48-03-2023.

The Detalls are as under:-
1, Name of the Customer + MANAGING PARTNER

2. Address of the Instaliation : M/S KARTHIK MARINE INDUSTRIES
D NO: 12-85(B), Pithrody,

Udyavara,
3. RR Mo : HT-262
4. Date of Service : 08-03-2023
5. Sanctioned Load : 700 KVA
6. Tariff Applicable : HT2A f
7. Meter Reading Date T

Udupl Sub-Div ision, MESCG Vi Udup1/
ATH SODFERFBY QORI -

m& DY M oo
2 ok 4 60, £ dorba - 5% Iy
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wedaded/Phone: (0) :0820-2523081

E-mall: udupirfo@yahoo.com

| 2%%?: GO - 576103
ﬁaar&aﬁe:&rﬁs% awesd  Place: Udupi- 576103 _

FOod B0, WOTOOHTD Fe3ed, eurde; SO, e ~ 576103

B0 LI 47/030/2023-24 ' DDOT: 05.07.2023

M@%@mmdm,
TIFF e QOLA, LK,
D3RLE, Oesedd — b3

L

: \?baiom: TRRFEE R, JODOZe WorYodaId
DERESTio SDLFOA IR, es0; Bewadas
P Wl S, 2303 NPTt D ori,,
. ub‘-gﬂ;ﬂ,zﬁ'f;‘ | euRifay 1 dad, abwled BRR0T: 04.0 7.2023.
VFL oo e/t ] OR0ROROFH0g
W oo M £ .-:':‘; )
X _ G‘\??-ah_-_ {é‘@ﬁi IRADT, AOOHATOZ, Todesr ENT,R GO, i = VLT
RS Pl o ' i
“wifl@szﬁ_}ﬁsf#a}aﬁiﬁ BRI, dohode soRPohE EFSSEod 110 KLD. TRl
©0ER; Yoo Sddho Dby BIPRB NERSK mawen el e (1) Bod TWeldoh3 (o,
D, TetdFaboI VIR Mysh Domeohas SI056),00 BTN Rty Mosise
A0, 10/6e31, 16/3, 1674, 17/4292 B Wiy, 11.00 &% PR, Towrtds iy ahome
AeeE B9, dadeRens RIS NBROR osoahese Ol3chel, i"ﬁa«)rb&i}aﬁmloﬁ
03 J&EE 301 vo s THT,RE QoL e 3 LBz DRI, OB E9yTHY
DRE. NWBASH Oty Wawsad Falodh clayede BRIAINEOI svarine adsaacie

DL8ad ergshaanigos SRt peh 53,

s
3, ez,
f g

. "
Ly 4
¥ L-\1.

S iy Ly,

FEodrdy: eved sl RIORRFD, R Frowma s w"a’ el 0o SN wore

Eﬂﬁgﬁ ’ES_’JEﬁa %ﬁ ﬁ. taf@ ﬁ.
True ;g/:fz/?

e

/'&na/w UbuE
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Phone: (0): 0820-2523081
E-mail: udupirfo@yahoo.com
Place: Udupi - 576103
Karnataka Forest Department

Office of the Zonal Forest Officer, Udupi Zone, Udupi - 576103

---------------------- L B R 0 S 0 0 0 300 A0 B 0 B T B 0880 B A8 0000 M8 066 B m 0 208 B9 B BN A AR RS R R

I(ra.SamN Va 47/other/2023-24 Date: 05.07.2023
To,

Partners,

Karthik Marine industries,

Pithrodi, Udyavara.

Sir,

Subject: Regarding release of purified water to trees under Forest Department as directed by Karnataka
Paliution Control Board.

Reference: 1. Date of your appeal: 04.07.2023.

EREFREHEERFE

Regarding the above mentioned matter, As per the directions of the Karnataka Pollution Control Board
110 K.L.D, you have requested as per application shown in reference (1) that the purified water of
Karthik Marine Industries to be released to water to the plants planted by the forest department.

As per your request, Karthik Marine Industries has been granted permission to release the purified
water of Karthik Marine Industries for 03 years without causing any damage to the plantations
maintained by Karnatake Housing Board in Survey no 10/6A1, 16/3, 16/4, 17/4B2 in total 11.00 acres of
land in Korangrapadi village under Alevooru Gram Panchayat. The timing of watering the plants is to

l/gnskﬁte:ﬂ:a{_\here is no damage and no irregularity.
M

{*“15’-{?\ - ‘r‘ﬁt Fi "oy

_,.-—--._‘_‘_:\. , 1 .\.

4 o B L i
% ™
o :-;i:\ “\ Yours Faithfully,
¥ t..ﬂ:,‘\'ﬂk[-"- Ak ‘1| oL ¥

: ' 1 L8
‘ [ ATl ﬂ“::. 1; t'!

Pk | : 1
| goupt DY

b %
L) et h

G 1:‘ A BT B STERS
14§ B \:f) i

\ o \ TE y : Zonal Forest, Officer,
\ m s iy ¥
o ’ i % K
‘*hk Fi f?%
R

Cnp\,r to: Sub Zonal Farest Officer, Udupi Center - Issued to him for information and necessary action.

Sk ds Becalitnl '\)

/ /—\r. A4
i@ : j—r ) a9 ]2
| | SANJAY K. NTTAVAR /EVTAFEY JDHPI h 2

Frot. K, Narayana Shetty
ADVOCATE LLB : . M. LLB,
DIANA°N', 1t Floor, Shansi Laxmi Bai Road, Advocate, Notay, Arbitrator
Aﬂarkad Udupi-576 101 iy m,..‘;.i fj_.__-;'.\f-.":a
Mob: 9886830121 KALLIAMPUR - 576 114

e L4l % . -
NE 452842497
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Karnataka Ground Water Authority
K.EF.C Bhavan, Thimmaial Road, Bengaluru- 560082, Karnataka,
Mo: KGWANT452318490 Dated : 16-02-2024

RN OB PECTION SCEDTIE A T DOAS T A DI TS
N USSC TTON CERTIFICATE -« FORM 3 4 RULE(E)

Rdf= KARTHINK MARINE INDUSTRIES
Indusirial Zons, Pithrody — Udvavara, Fisheries Road, Lduni -
74118 (Karnalaka).

Above Person/Company is permitted for extraction of groundwater at below mantioned
location(s):

SL MO, LOCATION
7 21475, Open well Udupi talul

From (1) Bore Wells For Industry Use, Subject To The Following Conditions :-

% Thefirm may abstract 164.35 m3/day (not exceeding 59987.75 m3/year) of groundwater through (1) I
bore wells only. No additional groundwater abstraction structures to be constructed for this purpose
without prior approval of the KGWA.

+ This NOC is valid for 3 years from the date of issue of this letter.

** As per the categorization of taluks, Udupi taluk in Udupi district Tall under Safe taluk category. Hence,
the Groundwater Abstraction/Restoration Charges to be paid is Rs. 164.35 per day.

% TheFirmat its own cost shall instali piezometer/s, at suitable locations and execute groundwater
regime monitoring pragramme in and around the project area on regular basis in consultation with the
Senior Geclogist, District Groundwater Office, Groundwater Directorate, Udupi District.

MONITORING MECHANISM
NGO OF
PIEZQOMETERS
MANUAL DWILR DWLR WITH TELEMETRY
& o i a

# The firm shall submit the water audit report to KGWA through certified auditors within One year of issue
af NOC for more than 100KLD Ground water usere.

The weli should not be used for drawing water for any other use other than applied for.
® Thewithdrawal of water should ba better managed to avoid wastage of water

% The utilized water shouid be recycled and reused after necessary treatment
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% The construction of rain water harvesting structures in the vicinity of the well/ bore well shallbe as per

thetechnical opinion of Senior Geologist, District Groundw ater Office, Groundwater DirectorateUdupi
District.

% Theutilization of water will be subject to the regulation from time to time based on the extraction of
water from the well/bore well

@ Thepollution of groundwater resources should be avoided

4 Water meter has to be installed and data on groundwater draft is to be maintained and submitted every
month te the Authaority concerned. The groundwater quality ia be monitared twice in g year during pre-
maonseon and post monsoon periods.

% M/sKARTHIK MARINE INDUSTRIES shall, in consultation with the Senior Geologist, District
Groundwater Office, Groundwater Directorate, Udupl District, implement groundwater recharge
measures for augmenting the groundwater resources of the area.

#+ The photographs of the recharge structures after completion of the same are to be furnished
immediately to the Senior Geologist, District Groundwater Office, Groundwater Directorate, Udupi
District, for verification.

% The abstraction/restoration charges should be deposited to the Karnataka Grou ndwater Authority
account in the form of DD 7 Cash.

# The groundwater monitoring data in respect of Point No. 4 & 12 to be subrmitted ta Senior Geologist,
District Groundwater Office, Groundwater Directorate, Udupi District on reqular basis at least oncein a
year.

% The permission is liable to be cancelled in case of non-compliance of any of the conditions as mentioned
in Point No. 11015,

% The Karnataka Groundwater {Requiation for Protection of Sources of Drinking Water) Act, 1999 should
befollowed scrupulously,

% This NOC is subject to prevailing Central/State Government rules /laws or Court arders refated to
construction of bore well/ groundwater withdrawal fcenstruction of recharge or consetvation
structures /discharge of effluents or any such matter ag applicable.

% This NOC does not absolve the applicant / proponent of his obligation / requirement to obtain other
statutory and administrative clearances from other statutory and administrative authorities.

BANK ACCOUNT DETAILS ARE GIVEN BELOW

Baink :  CANARA BANK
Account Holder ¢ CHAIRMAN, KGWA
Account No ¢ 078R2010523322
IFsG :  CNRBOODO788
Account Type :  CURRENT ACCOUNT

% Itisalso informed that during the renewal of the NOC, depending upon the hydrogeolagical condition
the category of the area and the site con ditions, the quantity will vary from permitied quantity. The
cornpany should make alternate arrangements for the reducing quantity for sustaining their industrial
activity by means of availing water through loczl bodies or using the urban waste water after proper
freatment.

% Thefes that will be levied by the government for the groundwater usade is applicable from the date such
orders are issued by the government.

% Thefirm is bound to obey the directions of NGT/ court orders that are existing and that may belaid
down in future in matiers related to Groundwater withdrawal,

¢ ADDITIONAL CONDITIONS : 1) M/s. Karthik Marine Industries is permitted fo abstract 164.35 ma/day
(not exceeding 59987.75 m3/year) of groundwater through One (01) dug well for Domestic and
Industrial purpose in industry category only. No additional groundwater abstraction structures to he

constructed for this purpose without prior approval of the KGWA. 2) This NOC i valid for Threeyears
fearm 1A 07 2074 ta1 4 09 9027 2 Ac nar tha ratannrizatinn ~f talitlee Hidunitall ind Irtiimi dictrird fall
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under safe taluk category. Hence, the Groundwater Abstraction Charges to be paid is Rs.164.35 per day
attherate of Re-1.00 per KLD. 4) The Firm at its own cost shallinstall one piezometer with DWLR, at
suitable locations and execute groundwater regime monitoring programmein and around the project
area on regular basis in consultation with the Senior Geolagist, District Groundwater (ffice,
Groundwater Directorate, Udupi District. 5) The firm shall subrmit the water audit report through certified
auditors within one year of completion of the sameto KGWA. &) Tamper precf Electromagnetic Water
‘flow meter with telemetry system has to be installed and data on groundwater drafi is to be maintained
and submitted every month to the Authority concerned. 7) The groundwater guality to be monitored
every three months once and the report should be submitted to Senior Geologist, District Groundwater
Office, Groundwater Directorate, Udupi District. B) The above seven additional conditions prevail with
reference to annual groundwater extraction limit, NOG validity, Restaration charges to be paid,

monitaring piezometer, installation of tamper proof flow meter with telemetry and water quality
monitoring

This NOC has been issued as per the proceedings drawn from the meeting held under the Chairmanship
of Deputy Canwnissioner, District Gropndwater Committes, Udupj District on 20-12-2023 and the
proceedings drawn from the Karnaraka Groundwater Authority meeting held under the Chalmmanship of

Secretary & Chairman, Minor irrigation and Groundwater Development Department and Karnataka
Groundwater Authority on 25.012024..

MS HARTHIK MARINE INDUSTRIES
Industrial Zone, Pithrody — {dyavara, Fisheries Road, Hdupi - 574518
{Karnataka).

Copy For Information To,
1. The Deputy Gommissioner, Udupi District
2. Regional Director, Central Groundwater Board, SWR.

3. The Director, Groundwater Directorate and Member Secretary, Karnataka Groundwater Authority,
KSFC Bhavana, Bengaluru

4. The Deputy Director, Groundwater Directorate, KSFC Bhavana, Bengaluru

Place : Udupi (E-SIGN SIGNATURE)
Date : 18-02-2024 Signature of Designated Officer
Karnataka Groundwater Authority

Signature

Digitally ;igned by
Date: 2024.02 A 1718
Reason: Digita 4
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Ho. | DDFIFPNICR-1112024-22 Rdferés wolnrock

| GSC No. : ISUFBO00004BEES

o mne iy woh 19489 #YEG(1) Farle $MELE TIRANY SohEREeNt.I96Y I Saksh

BeRrWT Owrs
P ARFEND, mo{gcbﬂ@:, é&mbm :’adﬁaﬁ aﬂ:% m&& el

28 HEA,. "YURL-WTR, i
LR e OF, dordats-560029

Date: 26/07/2021

© Cunstruct proposed bulding as per plan

Dxcd: wREAne weod 1948 XMl YEUACHYE RobEHIY shedn
M/s KARTHIK MARINE INDUSTRIES

S NO 187/7,188/7,188/1A,1B,4C,8A,8B,111/9 ;
189/4,2,7,283/11A.214/6, INDUSTRIAL AREA
UDUPI, UDUPI

574118

B mimrdod asgammma L +Tah »]

vogtsl !
1eedr Rehad-10 breod : Q2072021
1)1¢ soocgHob BFeoE ; 13/07/2021

3jwodsh Modreghor Do : 16/07/2021
M/s KARTHIK MARINE INDUSTRIES
S NO ‘I37!‘?’.138“’.1GBHA,‘!BAC,BA,BB.ﬁ‘HQ
180/1,2.7.263/1A,214/8, INDUSTRIAL AREA
UDUPI, UDUPI - 574118

81 B aReEon K% /R TIVED, BIRFRNY wol 19480 =R Clalelelenls]
SRddas RORTHIVE SONTT BTWBRONMHmUTLN BOBADL, IHO TR
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GOVERNMENT OF KARNATAKA

DEPARTMENT OF FACTORIES, BOILERS, INDUSTRIAL SAFETY AND WELFARE

No: DDF/FPN/CR-11/2021-22 Office of the Director
GSC No: ISOFB0000048685 2™ Floor “Kalyan Suraksha Bhavana”

Bannergatta Road, Bangalore — 560029

S.6{1) OF FACTORIES ACT 1948 AND RULE 3 of KARNATAKA FACTORIES RULES

Subject: FACTORIES ACT 1948 and its Rules.
M/s KARTHIK MARINE INDUSTRIES
5 NO.187/7,188/7,188/1A,1B,4C,8A,8B,111/9,
189/1,2,7,263/1A,214/6 INDUSTRIAL AREA,
UDUPI-574118
PLANNING APPROVAL OF THE FACTORY
Reference:
1. Application Form-1 Date: 02/07/2021
2. Spotinspection Date: 13/07/2021
3. Final Inspection Date: 26/07/2021
M/s KARTHIK MARINE INDUSTRIES
§ NO.187/7,188/7,188/1A,1B,4C,8A,8B,111/9,

189/1,2,7,263/1A,214/6 INDUSTRIAL AREA,

UDUPI- 574118
The Planning/Plannings pertaining to factory is approved after it complied all available provisions of Factories
Act,1948 and the Rules formed under it and as per Rule 3 (4) of Karnataka Factories Rules 1969 and Factories Act,
1948 with following conditions,

Conditions:

As there is possibility of accident due to Ammonia leakage, on site Emergency Plan approval may be obtained in
the interest of safety.

o P owradnd o E""'ﬂ”g‘ Deputy Director of Factories

I I P bglal S "ah g
'."\ T Y
'/qu,am Division — 1, Mangalore
~, e
s ) :;J!.(.'I 'F{_ L £ wt s -.Jl"!{.-;l. 11"}{!. | <
Q[ a) )
LAV eS|
JAY K- MWNElirihas .LLB Il A v e z I
SAN ADVOCATE oy ,i' NOVARY .
NA ‘N, 1st Floor, Jhens ';?éxmh, Prot. K. Narayana Shetty
DIA Ajjarkad, Usupi-518 1% > Shety
Mo‘b: 9 38 66 ad\"ﬂfl.—?ﬂ‘.?, r‘l"‘i;:{?l’. "‘“ﬂi!.'.-'i{\_;r
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235 Annexure-27

J' Form C

' Government of India

Ssa/ ! Food Safety and Standards Authority of India
License under FSS Act, 2006

Sgafe @& [ License Number:  11223999000629

1. Name & Registered Office address of KARTHIK MARINE INDUSTRIES
Licensee / SAI4RY & dSiighd shraferd et AT S NO 187/7, PITHRODY, UDYAVARA, Udupi,
3R Tar: Karnataka-574118

2. Address of Authorized Premises / Urfaigd S NO 187/7, PITHRODY, UDYAVARA, Udupi,
ORERY <Al G Udupi, Karnataka-574118

3. Kind of Business | ®RIER &l U&hR: Manufacturer - Fish and Fish Products

Manufacturer - Exporter - Manufacturer

4. Dairy Business Details / 30t pRIeR fderorgg:  No

5. Category of License / 3=ifa &1 af: Central License

This license is granted under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the

licensee. | g Srft wTer TRem o A Sifdfad, 2006 & srefia srex Y 1€ ok a8 ifdfaw & Iude & srearda & e st
ERT 31a%Y Ut fohar ST anfgu.

Place | ©Im: FSSAI Chennai Designated Officer
Issued On / fi&Aie:  27-07-2024 (Renewal License)
Valid Upto: / derar:  15-08-2027 (For details, refer Annexure)

Annexures:

1. Product Annexure

2. Validity Annexure

3. Non-Form C Annexure
4. Conditions Of License

Note:

1. Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can file application for renewal or modification of License by login into FSSAI's Food Safety
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100
for any clarification.

2. This License is only to commence or carry on food businesses and not for any other purpose.
3. This is computer generated license and doesn't require any signature or stamp by authority.

4. Communications from FoSCoS are being sent to kaXoOOOOMXXXXXXXXXXXXXXXXXXXXXXXcom ,
KaxoooOOOOOXXOXXOXOOKOOOOoxcom and 97xxxxx198 , 92xxxxx314.To update these details, visit
FoSCoS portal.

Page 1 of 6
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Product Annexure
J Form C
' Government of India
Ssa/ Food Safety and Standards Authority of India
License under FSS Act, 2006 CHEA:
S A ST

3gafe @& [ License Number:  11223999000629

Kind Of Business: Manufacturer - Exporter - Manufacturer

SI.No | Export Unit Product Name of Food Item(s) Quantit | Unit Per Scope
Type Category y day/Per of
annum | Product
Supply
1 Others Food | 09 - Fish and FROZEN SURIMI 40.00 MT | Per Day Only
Processing | fish products, Exports
Unit including
molluscs,
crustaceans,
and
echinoderms

Kind Of Business: Manufacturer - Fish and Fish Products
Production Capacity(MT / annum): 10000

SI.No. Food Category Sub-Food Category Product Kind of Business
1 09 - Fish and fish products, 09.2 - Processed fish and fish Frozen Manufacturer -
including molluscs, products, including molluscs, Minced Fish Fish and Fish
crustaceans, and crustaceans, and echinoderms | Meat [09.2.3] Products
echinoderms

Page 2 of 6
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Validation And Renewal Annexure

Form C

Government of India
Food Safety and Standards Authority of India
License under FSS Act, 2006

3gafe @& [ License Number:  11223999000629

Validity From Validity Upto Issued On Fee Paid Type Issuing
Authority

16-08-2023 15-08-2024 16-08-2023 8850 INR New Central
Licensing
Authority

16-08-2024 15-08-2027 27-07-2024 26550 INR Renewal Central
Licensing
Authority

Suspension History
S.No History Date
N/A

Current Status of License: License Issued

Note:

1. Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can file application for renewal or modification of License by login into FSSAI's Food Safety
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100
for any clarification.

2. FSSAI vide order number 15(31)2020/ FoSCoS/RCD/FSSAIpt1-Part(4) dated 11th January 2023 allowed
Instant Renewal of License / Registration.

3. FSSAI vide order number 15(31)2020/ FoSCoS/ RCD/ FSSAI dated 29th October 2021 has allowed the
renewal of Licenses / Registration till 180 days of the expiry date subject to payment of penalty.

4. Modification* (if any) denotes the change in the Authority. Issuing Authority mentioned along with
Modification* is the Jurisdictional Authority with effect from the date of issuance of modified
license.

Page 3 of 6



https://foscos.fssai.gov.in
https://foscos.fssai.gov.in

238

Non-Form C Annexure

.j Government of India
' Food Safety and Standards Authority of India
Ssa/ License under FSS Act, 2006

SgAfe & / License Number:  11223999000629
Person in charge of operations

Name: HARIYAPPA KOTIAN Qualification: GRADUATE
Contact No: N/A Mobile No: 9740759198
Email-ID: karthikmarineindustries@gmail.com

Address : S NO 187/7, PITHRODY, UDYAVARA

State: Karnataka District: Udupi

Pin Code: 574118 Photo Id Card: Aadhar Card
Photo Id No: 242800046695 Photo Id Expiry Date: N/A

FoSTaC No: Not Provided

Person responsible for complying with conditions of license(The person must be same as mentioned
in Form IX, as per FSS Regulations, 2011)

Name: HASAN KASIM SAB Qualification: GRADUATE
Contact No:  N/A Mobile No: 9227731314
Email-ID: karthikmarineindustries@gmail.com
Address : S NO 187/7, PITHRODY, UDYAVARA
State: Karnataka District: Udupi
Pin Code: 574118 Photo Id Card: Aadhar Card
Photo Id No: 729740946865 Photo Id Expiry Date: N/A
Place | ©Im: FSSAI Chennai Designated Officer

Issued On / fRAie:  27-07-2024 (Renewal License)

Note: Any change in above details shall be immediately communicated to authorities. You can apply
for modification of license for updation of details without any cost through Food Safety Compliance
System (https://foscos.fssai.gov.in)

Page 4 of 6
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Condition of License

All Food Business operators shall ensure that the following conditions are complied with at all times during
the course of its Food Business.

Food Business Operators Shall:

10.

11

12.

13.

14.

Display a true copy of the license granted in Form C shall at all time at a prominent place in the premises.
Give necessary access to licensing authorities or their authorized personnel to the premises.
Inform authorities about any change or modifications in activities.

Employ at least one technical person to supervise the production process. The person supervising the
production process shall possess at least a degree in science with Chemistry/ Bio-chemistry/ Food and
nutrition/ Microbiology or a degree or diploma in Food Technology/ Dairy Technology/ Dairy
Microbiology/ Dairy chemistry/ Dairy engineering/ Oil technology/ Veterinary science/ Hotel
management & Catering technology or any degree or diploma in any other discipline related to the
specific requirement of the business from a recognized university or institute or equivalent.

Furnish periodic annual return 1st April to 31 st March, with in 31 st May of each year. For collection/
handling/manufacturing of milk and milk product half yearly return also to be furnished as specified.

Ensure that no product other than the product indicated in the license /registration is produced in the
unit.

Maintain factory's sanitary and hygienic standards and workers hygiene as specified in the schedule-4
according to the category of food business.

Maintain daily records of production, raw materials utilization and sales separately.
Ensure that the source and standards of raw material used are of optimum quality.

Food business operator shall not manufacture, store or expose for sale or permit the sale of any article of
food in any premises not effectively separated to the satisfaction of the licensing authority from any privy,
urine, sullage ,drain or place of storage of foul and waste matter

. Ensure clean-in-place system (whatever necessary) for regular cleaning of machine & equipment.

Ensure testing of relevant chemical and/or microbiological contaminants in food products in accordance
with these regulation as frequency as required on the basis of historical data and risk assessment to
ensure production and delivery of safe food through own or NABLaccredited/ FSSAI recognized labs
atleast once in six month.

Ensure that as much as possible the required temperature shall be maintained throughout the supply
chain from the place of procurement or sourcing till it reaches the end consumer including chilling,
transportation, storage etc.

The Manufacturer/ Importer/ Distributer shall buy and sell food products only from, or to, licensed /
registered vendors and maintain record thereof.

Page 5 of 6
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Other Condition

. Proprietors of hotels, restaurants and other food stalls who sell or expose for sale savouries, sweets or
other article of food shall put up a notice board containing separates lists of the articles which have been
cooked in ghee, edible oil, vanaspati and other fats for the information of the intending purchasers.

. Food business operator selling cooked or prepared food shall display a notice board containing the nature
of articles being exposed for sale.

. Every manufacture (including ghani operator) or wholesale dealer in butter ,ghee ,vanaspti,edible oils,
solvent extracted oil, de oiled meal, edible flour and any other fats shall minimum a register showing the
quantity of manufactured, received or sold, nature of oil seed used and quantity of de oiled meal and edible
flour used etc. as applicable and the destination of each consignment of the substances sent out from his
factory or place of business, and shall present such register for inspection whenever required to do so by
the licensing authority.

. No producer or manufacturer or vegetable oil ,edible oil and their products shall be edible for license under
this act ,unless he has own laboratory facility for analytical testing of samples

. Every sale and movement of stocks of solvents- extracted oil,'semi refined' or 'raw grade I', edible
groundnut flour or edible coconut flour ,or both by the producer shall be a sale or movement of stocks
directly to a registered user and not to any other person ,and no such sale or movement shall be effected
through any third party.

. Every quantity of solvent-extracted oil ,edible groundnut flour or edible coconut flour ,or both purchased by
a registered user shall be used by him in his own factory entirely for the purpose intended and shall not be
re-sold or otherwise transferred to any other person :

Provided that nothing in this sub-clause shall apply to the sale or movement of the following:-
1. Karanjia oil

2. Kusum oil

3. Mahua oil

4. Neem oll

5. Tamarind seed oil

6. Edible groundnut flour bearing the L.S.I certification mark

7. Edible coconut flour bearing the 1.S.I certificate mark

. No food business operator shall sell or distribute or offer for sale or dispatch or deliver to any person for
purpose of sale any edible oil which is not packed, marked and labeled in the manner specified in the
regulations unless specifically exempted from this condition vide notification in the official Gazette issued
in the public interest by food safety commissioners in specific circumstances and for a specific period and
for reason to be recorded in writing.

Page 6 of 6
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wut Saure Aot faeme mftresvor
(aTireg ud IR HATed, HITE e
THE MARINE PRODUCTS EXPORT DEVELOPMENT AUTHORITY

[MINISTRY OF COMMERCE AND INDUSTRY, GOVERNMENT OF INDIA)
PO .
USATRI0T F g8 WHTI-0H
REGISTRATION-CUM-MENMBERSHIP CERTIFICATE

Name ol the Exporter : KARTHIK MARINE INDUSTRIES
IEC Mumber ¢ AANFEK4 1400
Address of the Registered / Head Office : SND18TT

: PITHRODY, LDYAVARA

: KARMNATAKA

Year of Establishmant T 207

Description of Goods/ Senvces for whach : FISH AND FISHERY PRODUCTS

regisiered

RCMC Number : MPEDA/RCMCKAL/MT/145/23

Date of Is5ue © DATAR0Z3

Registered As "t MANUFACTURER EXPORTER

MName of the Owner Partner(s) 1. HARIYAPPAKOTIAN . 2. HARIYAPPA KOTIAN | 3. USHALATHA
KOTIAN (4 SHANKAR N SUVARNA . 5. SUMATHI R KOTIAM | B.
SOMANATH G KANCHAN , 7, BABY 5 MENDON , 8, NISHI INDO
FOODS PVT. LTD , 8. K. RAGHUPATHI BHAT , 10. MITHUN KUNDAR |
11, LOKANATH HOTIAN |, 12, KIRAN KUMAR | 13. SANTHODSH KUMAR

valid Up To : 31032028

This Certificate is issusd as per the datails of our racord and is subjact to the conditions laid down in the relavant schame of
registration of this ity

RAJAHUMAR S5 NAIK
Deputy Director
Sub Regional Division Mangalore

Haad Offica: MPEDA House, Panamgilly &venus, Panampilly Nagas. Kochi-682 036, India, Phors - 2311979
E-mai: hod@mpeda gov.in Wabsila @ wwe mpana. pov.in
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m Annex

Government of India/ ARd AR

Ministry of Commerce and Industry / aTforeg 3R IR Haier
Directorate General of Foreign Trade / Tager SATIR HeTHeeme
Office of the Additional Director General of Foreign Trade, Bengaluru /3T0R HeT-esTeh, faeer AR o1 srfed,
EUGE
C & E Wing, Kendriya Sadan, 17th Main Road,K oramangala, BENGALURU URBAN, KARNATAKA,
560034 /¥ Tg g fd, il Wed, 17 i T Teeh, AT, SIS, SS, ey, FHiedh, 560034

Importer-Exporter Code

Thisisto certify that KARTHIK MARINE INDUSTRIES isissued an Importer-
Exporter Code (IEC) AAXFK 4140Q with details as follows -

IEC AAXFK4140Q

TRITE T &. (37 /PAN AAXFK4140Q

'H T TH/Firm Name KARTHIK MARINE INDUSTRIES
T &t wesfar /Natur e of Partnership

Concern

S & <t arei@/Date of TR 5

Issue

SNO 187/7, PITHRODY, UDYAVARA, UDUPI, KARNATAKA,

qdi/Registered Address 574118

ot 1 A [ Nameof the |1 oy APPA KOTIAN

Signatory

Director / Partner Details Refer online at https://dgft.gov.in or scan the QR Code

LIET/gaTs /Branch Details Refer online at https://dgft.gov.in or scan the QR %d
||

Last Modified : 22/05/2024
File Number : BNGIECPAMENDOO005466AM25

Note: Thisisasystem-generated certificate. Authenticity / Updated details of the IEC can be checked at
official DGFT website https.//dgft.gov.in by entering the IEC and Firm Name under Services > View Any
IEC Details. Y ou can also authenticate the certificate by scanning the QR code.
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Annexure -30
%

HALAL CERTIFICATE

(ERTIFICATION PVT. LTD.

CERTIFICATE NO 344 5l
JUHF-0809-0615

A JUHF CERTIFICATION PVT LTD PROCEDURE, DOCUMENTED IN AN AUDIT REPORT, HAS VERIFIED THAT THE BELOW LISTED PRODUCT(S)
ARE COMPLYING WITH THE HALAL REQUIREMENTS IN ACCORDANCE WITH THE ISLAMIC SHARIAH. THE VERIFICATION AND CERTIFICATION
HAVE BEEN UNDERTAKEN IN FULL COMPLIANCE WITH GUIDELINES UNDER MENTIONED. THE PRODUCTS BELOW LISTED ARE HALAL.

COMPANY NAME KARTHIK MARINE INDUSTRIES

FACTORY ADDRESS 5. No. 187/7, Pithrody, Udyavara, Udupl, Kamataka — 574 118, India

BUSINESS TYPE Manufacturer

B - (Food Product & Beverages- Fish and Fish Products) According fo MS
FRODUCT SATRGERY C - (Food Manufacturing, Cl: Processing of Perishable animal Products) According to GSO
MS: 1500-2019
GS0: 2055-1: 2015

STANDARD(S)

o

NAME OF THE PRODUCTS BRAND NAME CODE/ DESCRIPTION
FROZEN ITOYORI SURIMI KIRTI & SPHURTI -
FROZEN ITOYORI MIX SURIMI KIRTI & SPHURTI -
FROZEN KINTOKIDAI SURIMI KIRTI & SPHURTI
FROZEN ESO SURIMI KIRTI & SPHURTI
FROZEN TACHIUO SURIMI KIRTI & SPHURTI
FROZEN HIMEJI SURIMI KIRTI & SPHURTI
FROZEN MIX SURIMI KIRTI & SPHURTI
FROZEN HATA SURIMI KIRTI & SPHURTI
FROZEN MAMAKARI SURIMI KIRTI & SPHURTI
FROZEN KAWAHAGI SURIMI KIRTI & SPHURTI
FROZEN LEATHER JACKET SURIMI KIRTI & SPHURTI
FROZEN GUCHI SURIMI KIRTI & SPHURT!

— _

Vi~ | s jwin|—|2Z

o

—t
—

]

Initial Date 30.11.2023
Date of Issue 30.11.2023
Date of Expiry 29.11.2026
Surveillance 1# 28.08.2024

Surveillance 20 28.08.2025 Foy T \ O/ (MAULANA) ASJIAD MADANI
Re-Ceriification  28.08.2024 AR S AR DIRECTOR

THIS CERTIFICATE IS STRICTLY NON-TRANSFERABLE & ITS PHOTOCOPY SHALL NOT BE DISPALYED CUTSIDE THE FREMISE MENTIONED ABOVE. THE AUTHEMTICITY OF THIS CERTIFICATE CAMN
BE VERIFIED BY SCANNING QR CODE OR AT WWW_HALAIHIND.COM.. ANY ALTERATION, FORGERY, FALSIFICATION OF THE CONTENT OR MISREPRESENTATION OF THIS CERTIHCATE i5
WLEGAL & OFFENDER SHALL BE PROSECUTED. THE CERTIFICATE WILL REMAIN VALID SUBJECT TO SATISFACTORY SURVEILLANCE AUDITS IF PLANNED.

APPROVED AND RECOGNISED BY:

JUHF CERTIFICATION PVT. LTD., IMAM BADA COMPOUND. IMAM BADA ROAD, NEAR MUGHAL MASJID, BHINDI BAZAR, MUMBAL 400 003, MAHARASHIRA, INDIA.
CELL NO. +91- 9321222774, LAND LINE +51-22-237591 4%, EMAIL: CONTACT@HALALHIND COM WEB: WW LHALALHIND.COM CIN NO. U74999MH2019TTC331 593
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\“SPECT'ON c Annexure-3¥@

& %

Ministry of Commerce & Industry %
Govt. of India °
=il

F
%@f’%éﬂfﬁ % %ﬂ(ffﬂd/

In exercise of the powers conferred by the Export of Fresh, Frozen and Processed Fish and
Fishery Products (Quality Control, Inspection and Monitoring) Rules, 1995 vide GOI
Notification No. S.0.:730 (E) dated 21 August, 1995, published in the Gazette of India, Extra
Ordinary, Part I, Section 3, Sub Section (ii), dated 21.08.1995,

KARTHIK MARINE INDUSTRIES
(Name of the Establishment)

having their registered office at S NO 187/7, PITHRODY, UDYAVARA, UDUPI, KARNATAKA, 574118
(Address of the registered office)

is hereby granted approval for a period of three years
valid up to and including 07.11.2026 under Approval Number 1611

for Manufacturing & Export of Frozen Suvimi (Fish Paste) from Non-Histamine & Histamine
Fishes
(Scope of approval)
[Category-PP, Product-O, Activity- F]

in its establishment situated at S NO 187/7, PITHRODY, UDYAVARA, UDUPI, KARNATAKA, 574118
(Location of the establishment)

for exports to all countries excluding “ EU and CU”, subject to the conditions that the
establishment shall meet the requirements of GOI Notification No. 5.0.:730 (E) dated
21.08.1995 and requirements of the importing countries.

e Signature
T g
Place: New Delhi Ve =y
ace: New i -’E é‘? /ﬁhﬁ
Date: O\ \\'XON 3 \\;%é\‘_?-_-,“.é{éﬂ Name : Dr. M. Balaji
\\ &E Designation : Director(1&Q/C)

2" Floor, B- Plate, Block-1, Commercial Complex,
East Kidwai Nagar New Delhi-110023, India
Phone: +91-11-20815386/87/88

E-mail: eic(@eicindia.gov.in Web: www.eicindia.gov.in

Category-PP = Processing plant; PPa = Plant also processing aquaculture products; ZV = Freezer vessel; FV = Factory vessel; A = Cold store only.
Produet-U = Unprocessed; L = Filleted; 8§ = Salted; K = Smoked; M = Marinated; C = Canned; O = Other
Activity R = Refrigeration, F = Freezing
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W~
CERTIFICATE

This is to Certify that the
Food Safety Management System of

KARTHIK MARINE INDUSTRIES

S NO. 187/7, PTHRODY, UDYAVARA, UDUPI,
KARNATAKA - 574118, INDIA

has been independently assessed and is compliant with the requirements of:

HACCP

(Hazard Analysis & Critical Control Points)

This certificate is applicable to the following product or service ranges:

PROCESSING AND PACKING OF FROZEN SURIMI (FISH PASTE)
FROM HISTAMINE AND NON - HISTAMINE FORMING FISHES FOR
EXPORT TO ALL COUNTRIES EXCLUDING CUSTOMS UNION AND

UNCOOKED PRAWNS TO AUSTRALIA

Certificate No.: SPC24H2774 Date of Initial Registration: 06-01-2024
1st Surveillance audit on or before: 05-01-2025
2nd Surveillance audit on or before: 05-01-2026

Date of Recertification: 06-01-2027

Authorised Signatory

SP Certification Limited
130, Old Street, London,
EC1VOBD, UK.

Email: info@spcertification.co.uk
www.spcertification.co.uk
Company No. 11668116

Accredited by Accreditation Forum of International Standards [AFIST (UK) LTD.]
9, Park View Road, Leeds, LS4 2LG, United Kingdom (UK), Email : info@afist.org, Website : www.afist.org

The approval is subject to the company maintaining its system to the required standards, which will be monitored by SPC.
The Certificate remains the property of SPC and must be returned on request.

Verify Certificates To check validity of this certificate please visit www.spcertification.co.uk and www.afist.org
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HTTd HIBI
Government of India

[eH, T T WY TaH HATAA
Ministry of Micro, Small and Medium Enterprises

UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION NUMBER UDYAM-KR-26-0004314

NAME OF ENTERPRISE M/S KARTHIK MARINE INDUSTRIES

T 2023-24

. | 08/12/2023 ]
TYPE OF ENTERPRISE ) 2022-23 , 26 ,'06@022
3 2021-22 19/07/2021
MAJOR ACTIVITY MANUFACTURING
SOCIAL CATEGORY OF y
ENTREPRENEUR SRIIERAL
i N I Unil
NAME OF UNIT(S) e il
1 M/S KARTHIK MARINE INDUSTRIES
MiaDgorBlosk - |y Bt uf Tisattoo! KARTHIK MARINE INDUSTRIES
No. Building
Village/Town PITHRODY |Block TUDYAVARA
OFFICAL ADDRESS OF ENTERPRISE Road/StrectiLane | MAIN ROAD | City UDUPI
State KARNATAKA | District UDUPI, Pin 574118
Maobile 9535998659 | Email: karthikmarineindustries@gmail.com
DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE PAROANL
DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS R0
SNo.| NIC 2 Digit NIC 4 Digit NIC 5 Digit Activity
NATIONAL INDUSTRY | 10 - Manufacture | 1020 - Processing and 10204 - Processing and Manufacturing
CLASSIFICATION CODE(S) of food produets | preserving of fish, crustaceans | preserving of fish
and molluses and products |crustacean and similar
thereof |foods
DATE OF UDYAM REGISTRATION 19/07/2021

* In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the provisions of
Notification No. 8.0. 21i%E) dated 26.06.2020 issued by the M/o MSME.
Disclaimer: This is computer gencrated statement, no signature required. Printed from hittps:/fudyamregistration.gov.in & Date of printing:- 08/12/2023

For any assistance, you may contact:
1. District Industries Centre:  UDUPI( KARNATAKA)

2. MSME-DFO: BANGALORE ( KARNATAKA)

v US @minmsme & |
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A W |1|.....|||...
Government of India
HEH, F_-T_E[TT? WEH IHH HATAD

Ministry of Micro, Small and Medium Enterprises

Udyam Registration Number @ UDYAM-KR-26-0004314

Type of Enterprise | MICRO

e | ' L M/S KARTHIK MARINE |
Type of Organisation | Partnership Name of Enterprise | . i :qTRIES L
v N | S EAETIE MARINE PAN | AAXFK4140Q |
Do you have GSTIN | Yes " Mobile No. | 9535998659 |
Email Id | karthikmarineindustries(@gmail.com Social Category | General _||
Gender  OTHERS Ahnmmﬁ'iffﬁg Ho }
| | f !
| Date of Incorporation | 04/05/2017 | Pate “{,f;;‘:f:ﬁ::&'::;’:e:s 10/08/2023 |
| L |
Bank Details
! Bank Name IFS Code lt Bank Account Number |
~ CANARABANK CNRBO0010116 | 9921201008822 ',
Employmem Details
| Male 5 Female Other ! Total
| 50 I. 30 | 10 90 N
Investment in Plant and Machinery OR Equipment (in Rs.)
I ' ‘ | Exclusion of cost | 7‘ : i | I ] |
! | written | CEPOlution ot fnvestment in ' - |
SN ﬁ_!_ Financial | Enterprise Down | C“"::';:*& | Plant and Machinery 'i‘n.:‘-:‘::rer. .lﬁ:::::r i vaer |1s ITR | |
‘ | Year | Type {:3;1;) | Dw“mﬂupmm 0 Equ:;.;;enﬂm- ol '[{"JAH“ e I Filled? | Type
, ; ! . | Industrial Safety | | e =
1O A e SO || Deview | _ | | N ST
|1 po2i2 |Mico 000 [0.00 = o0 0.0 .lu:m [Yes  |[TTR-]
| | | ' | 1 B.5 |
L | ._,_.!.__ 5 ] ; | - ) | I
|, 02021 |Mico (000 [Jo.00 ~ Jlo.00 000  |0.00 [0 |No  NA ||
| B 1920 |[Micre [0.00 |o.00 ~ |jo.0o 0,00 .00 jjo.00 _“'No  |[NA 1 !
Unil(s) Details
[ SN |I}nit - Flat | Building Village/Town | Block Road |City | Pin | State District |
| | | MISKARTHIK | KARTHIK | i | | | |
1 | MAnNE 187/7 | MARINE | PITHRODY |UDYAVARA |peyayy |UDUPT| 574118 KARNATAKA | UDUFI
| INDUSTRIES 1 \INDUSTRIES | | '| i ' '
Official address of Enterprise
= .
[ [Flat/Door/Block No. || 187/7 | Name of Premises/ Building KARTHIK MARINE INDUSTRIES |
Village/Town |PITHRODY | Block | UDYAVARA ' l
e ———————— e — - ——— |
Road/Street/Lane [MAINROAD _|[City [ubuPL | \
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State |[KARNATAKA || Distriet [UDUPL, Pin : 574118
Maobile 9535998659 Email: karthikmarineindustries@gmail.com
Latitude _; Longitude:
National Industry Classification Code(S)
SNo. [ Nic 2 Digit Nic 4 Digit | Nic 5 Digit || Activity
. [10-Manofucture of /1020 - Processing and preserving of fish, '] 10204 - Processing and preserving of | — R
| food products crustaceans and molluscs and products thereof | fish crustacean and similar foods ]
Are you interested to get registered on Government e-Market (GeM) Portal No Y
Are you interested to get registered on TReDS Portals(one or more) No
Are you interested to get registered on National Career Service(NCS) Portal No
Are you interested to get registered on NSIC B2B Portal No
Are you interested in availing Free TN Domain and a business email ID No
District Industries Centre UDUPI ( KARNATAKA )
MSME-DFO BANGALORE ( KARNATAKA )
Date of Udyam Registration 19/07/2021
| Date of Printing 08/12/2023
TEC Details :
IEC Number AAXFK4140Q
[ IEC Status . Active
IEC Registration Date 11092021
[EC Modifification Date 21062023




Annexure-34

THE MARINE PRODUCTS EXPORT DEVELOPMENT AUTHORITY

(QTIOrST T4 SNT HAT, HRA IRDR )
{Ministry of Commerce & Industry, Govt. of India)
@aissie Faw, v s aa 42
(Rule 42 of MPEDA Rules, 1972)
LLED.Y
FORM X
s i & =u # tsitevor yamnes
CERTIFICATE OF REGISTRATION AS AN EXPORTER
1. Tl Y] U &1 He 3R G | KA1/MT/145/23 05/10/2023
Number and Date of Certificate of Registration
2. 9%l / Valid upto © 04/10/2026
3. U1 BT AH 3R gar : KARTHIK MARINE INDUSTRIES
Name and Address of the Company S NO 187/7 , PITHRODY,
UDYAVARA
KARNATAKA
4. fyafas ot 4uft /category of Exparter © MANUFACTURER EXPORTER
5. ffa & fo7U 3i{Hd IaTe &1 USR / Type of Product permitted  © Frozen
for Export
Digitally signed

(f by RAJAKUMAR
=" NAIK
Date: 2023.10.05
17:07:17 +05'30'
(F&frea g=a1eR /Digital Signature)
RAJAKUMAR S NAIK
Deputy Director

"M / Place: Sub Regional Division Mangalore
f&Ai® / Date: 05/10/2023

Tg WHIUH TS e Sififmm SiR Fram 1972, fFrafa (qoran Frdzmn Frllemn) st 1063 9l 39 a6 & i el
TR0 §R1 §HY-8HT W e Tl & maer & sfefia ol e o g1
(Seal of the Authority)

This certificate is issued subject to the provisions of the MPEDA Act and Rules 1972, the Export (Quality Control Inspection) Act
1963 and the subsequent Rules made thereof, and the conditions prescribed by the Authority from time to time.
I, TS S U §13, WA TR, HTE-682 036 / Head Office: MPEDA House, Panampilly Nagar, Kochi 682 036
SAT/Email: ho@mpeda.gov.in TIF/Phone: 91-484-2311901/2311803
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o FFafas dwu u%lmmaﬁqﬁ

CONDITIONS OF THE CERTIFICATE OF REGISTRATION AS AN EXPORTER

1. USlIeRU] &7 Ug WHI0TE $9Y-99Y R ST w96 e Hafd faera miteul faw, 1972 & urauET & ¢ vaE
foran < 81

This certificate of registration is granted subject to the provisions of the Marine Products Export Development
Authority Rules, 1972, as amended from time to time.

2. Muld® & =0 # GuieHur THIUGE SR 31 & 00 YRS THy-99y 1) 01 g6t Sare Hafd o miieu
Teflerur fe=nAdRm &1 ureE S|

The holder will abide by the Manual of Registration Guidelines of Marine Products Export Development Authority
for issue of Certificate of Registration as an Exporter, as amended from time to time.

3. 39 WHIUYA &l hH 4 5 & AR (afd d3 & [y daa sufa wid agi &1 ¢ [Aald b s

Only the item(s) permitted to be exported vide Sl. No. 5 of this certificate shall be exported.

4. Fofas &1 ag gREa & 8 6 396 gr fafd fw smare st Sl o 1urer @quresr a3k e
T 1963 (1963 % 21) BT URT 6 3R I9F ded Hara Han!, R ok el & dea, wHg-0y e Gxifta s
WHR GRT H-41 U AR & SR 1

The exporter shall ensure that the quality of the marine products exported by him conform to the specifications
recognized by the Central Government under section 6 of the Export {Quality Control and Inspection) Act 1963 (21
of 1963) and Rules, regulations and instructions there-under, as amended from time to time.

Td e o st el & Hey § grg-wwa R 9N feuamara o, fafrae sik e &1 srures sam
The exporter shall corform to the rules, regulations and instructions issued by the Export Inspection Council of
India, Export Inspection Agency and this Authority from time to time in respect of processing, packing, quality

control, pre-shipment inspection and all other matters.

6. TS FTGT BT TRREUT, YRIRHRUT 3R HSRUN I eifiid W@ 3R 9w dath om sraxadarsii & Hf urdh Fafa
ey uftae, Fafa Afteor oo Stk witesor gR1 ag-wmg R o Bl & siar g aieul

The sanitary and other hygienic requirements relating to preservation, processing and storage of marine products
should also conform to the regulations issued by the Export Inspection Council of India, Export Inspection Agency
and the Authority from time to time.

7. FRufas Fafa & foru Swfea R srma wal &1 v, gsfen, Hfd aragd Sare Fufa faer e & aw
isfigrel SR FaTal RIS aifiienul g oA TR d & Bl

The exporter shall pracess, Tandle, preserve, pack or store tre items allowed for export as above only in premises
registered with Marine Products Export Development Authority and approved by the Export Inspection Agency.

8. YRS GRI 4T [l Hwp v §u= &1 3R &Hdl &1 39U B3 a1 U1 YR & diTHcd/ddra Gidul H1 3udN $HA
arel fepdl ! fd g1 A1 [urdl & gel a1 R Heiftid gei o ferg fassh o Yol - o fo1e UHIogs &1 e, i1 ol §ohdl
&1 eyl witd, Riemd usiEs o 513 a1 gsfei gidu W Riewrd s1Rku @ ar- gl |

The certificate is liable to be cancelled for any act of omission or commission by the holder or by any person
utilizing the surplus capacity of a processing plant or handling facility owned / operated by the holder, eitherin
respect or quality issues or for trade related issues, including cheating, whether or not the complaint can be
attributed to the processing unit or handling facility.

9. eI Pl GolimRul & 39 WHIVIGH &) &R i A1 & U IR G460 a1 el

The owner should get this certificate of registration revalidated every three years.

10. 9fe ¥R us Fafde & w0 F delleeu umos Ol 9 & e agg-9a3g )R Suifid sg94d) 3w Fufa Qe
iR & velieu RNl & Faarad & waul & ded $H ate & UolieRu & 1Y gheR 78 3E Wl 8, dr
EEicruEERER

The registration shall cease to be valid if the holder becomes no longer entitled to such registration under the
provisions of the Manual of Registration Guidelines of Marine Products Export Development Authority for issuing
Certificate of Registration as an Exporter, as amended from time .

1. YR& U divie 3R Rift faa & uiweyor A a1 gefeim ghawn &1 3w ok agsl 3w Fufd fasm mitewo
Tl 0T WeT &1 Jead 3 ol (Hafd [T SHara Tl Sde! & Iwdhd /ead fpar T gl

The holder shall indicate in every invoice and shipping bill the name and the Marine Products Export Development
Authority registration number of the processing plant or handling facility where the marine products being
exported has been processed / handled.

12. Fafa® URa waR, witew, HRdra Rafa Fleor ofwg oiR Fafa Ao sfieo g sra-aae R e feu e
W s T &1 ureE wem|

The exporter shall comply with such other instruction as may, from time to time issued by the Government of India,
the Authority, the Export Inspection Council of India and the Export Inspection Agency.
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Copy of this certificate shall be prominently displayed in your office and related establishments.

14. Ul & 7134 1 fpdl 1 ulad = &1 38 oRe & uRdd A 30 13T & e waorgs F ggifdsa fasam e |

Any change in constitution of the company shall be endorsed in the certificate within 30 days from such change.
5. Frafa® snma odh &1 15 a’tE @ ued TR SR W faavur & ary Fafa g (@it fva sik i) uiga
Ezaf!

The Exporter shall submit the export documents (shipping bills and invoices) along with statement on a monthly
basis before 15th of succeeding month.
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‘ L KARTHIK MARINE INDUSTRIES
T -

—_—

Date : 06-02-2024

FISH WASTE FROM PRODUCTION LINE

oduction line Fish Material transferred from

We hereby certify the fish waste from pr
Hindustan Marine Industries as per quantity

Karthik marine Industries Received by
mentioned below month of January 2024.

Particular Weight Units

Fish waste from production line 70,475.00 KGS.

Total Fish waste from production 70,475.00 KGS
line '

For Karthik Marine Industries We hereby confirm the same
For Hindustan Marine Industries

For HINDUSTAN MARINE INDUSTRIES

=

Managi artner v
Authorisad Signatory

For Karthik Marine Industries

Authorized Signatory Authorized Signatory

74 118.

ITHRODY, UDYAVARA, UDUPI, KARNATAKA -5
E-mail : karthikmarineindustries@gmail.cum

S.No.187/7,P
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KARTHIK MARINE INDUSTRIES

Date : 02-06-2023

FISH WASTE FROM PRODUCTION LINE

We hereby certify the fish waste from production line Fist_!.Material transferred from
Karthik marine Industries Received by Hindustan Marine Ind

ustries as per quantity
mentioned below month of May 2023.

Particular Weight Units
Fish waste from production line 1,34,240.00 ' KGS.
Total Fish waste from production 1,34,240.00 KGS
line

For Karthik Marine Industries |
o e ¢ mdumes We hereby confirm the same

For Hinduyst Mari i
For HINDUSTAN, MARITE 'rﬁ%'ﬁtsr?ﬂslss

e
artner *-’-":g%

Authorised Sign,
Authorized Signgatory

Mana

Authorized Signatory

$.No.187/7, PITHRODY,

u DYAVARA
E-mail : ka

, UDU PI,
rthikmarinej KARNATA

KA - 57
ndustries@gmaﬂ.com i
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KARTHIK MARINE INDUSTRIES

*

Sl

Date : 02-05-2023

FISH WASTE FROM PRODUCTION LINE
——————= "M FRODUCTION LINE

Particular Weight Units
Fish waste from production line 97,435.00 KGS.
otal Fish waste from production 97,435.00 KGS
line

For Karthik Marine Industries

We hereby confirm the same
FD]' Kal'thlk M 'l}¢ [ndustn'es

For Hindustan Marine lndugtries

For HINDUSTAN MARINE INDUSTRIES

Manag; artner i

Authorised Signatory
Authorized Signatory Authorized Signatory

S.No.187/7, PITHRODY, UDYAVARA, UDUP],

KARNATAKA - 574 118.
E-mail : karthikmarineindustries@

gmail.com




¢ Ojik Grease traps.2 nos

1 Collection/ Neutralization TanK ZNes.
4 Dissolved Air Flotation

s Aeration Tank

& Secondary Settling Tank

& Pressure Sand Filter

« Activated Carbon Filter
o Treated Warter Tank

1« Sludge Hokding Tank

1 Filter Press
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K arnataka State Pollution Control Board

®
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4| HEAD OFFICE : “Parisara Bhavan®,
37l No.49, Church Street, Bengalur u-560001

ZONAL OFFICE : Mangaluru
Plot No0.10B, Parisara Bhavana, Baikampady I ndustrial
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% Website: https.//kspcb.kar nataka.gov.in
&

Page-1 e_outwardno63283--23/08/2023 PCB ID-100829

2]l Tel No: 080-25589112/113, 080-25581383/388, Area,Mangaluru-575011
Tele: 0824-2408420 =2
| el
N 2 |
o Consent For Establishment Expand(CFE-EXP) Al
”» As per the provisions of x{
o The Water (Prevention & Control of Pollution) Act, 1974
& & =l
53 The Air (Prevention & Control of Pollution) Act, 1981
Z: To ;u*
sl Karthik Marine Industries, Industrial Zone, Industrial Area, Pithrody Post, 2ol
RN Udyavara-574118, Udupi District. %
I for the Facility located a, )
‘?: Karthik Marine Industries,Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, ﬁ
2 | 189/1,2,7, 263/1A, 214/6, ,Industrial Zone, Industrial Area, Pithrody Post, x|
e Udyavara-574118, Udupi District.
By Udupi
<4 [Consent Order No PCBID INWID Industry Colour/Scale Date of Issue 2|
;f CTE-339132 100829 206714 ORANGE/LARGE 23/08/2023 jlf
? | This Consent isgranted for the Products/ Activity/Service name indicated :‘ |
in the annexure along with theterms & conditions attached to this order
Validity : 22/08/2028 al
-
i

INW ID-206714 SENIOR ENVIRONMENTAL OFFICER Printed through XGN
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(This document contains 7 pagez'ﬁbudi ng annexure & excluding additional conditions)

Combined Consent Order No: CTE-339132 PCBID: 100829 GSC No : PBOXG0000196714 Date: 23/08/2023

To,
The Occupier,
Karthik Marine Industries

Karthik Complex, Main Road, Malpe -
576108

Sir,

Sub:  Consent for Expansion of the unit in the Existing premises under Water (Prevention & Control of Pollution)
Act,1974 & Air (Prevention & Control of Pollution) Act, 1981

Ref:  1.CFE expansion application submitted by the organization on 13/07/2023

2.Inspection of the project site by Regional Officer on 04/08/2023

With reference to the above, it is to be informed that, the Board hereby accords Consent for Expansion of the unit in
the existing premises under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of
Pollution) Act, 1981 at the location indicated below subject to the following conditions.

Location:

Name of the Industry: Karthik Marine Industries

Address: Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1,2,7, 263/1A, 214/6,, Industrial Zone,
Industrial Area, Pithrody Post, Udyavara-574118, Udupi District.

Industrial Area: Not In LA, Udyavara,

Taluk: Udupi, District: Udupi

1. The Consent for Expansion is granted considering the following activities:

2. This consent for establishment is valid up to 22/08/2028 from the date of issue.

3. The applicant shall not undertake further expansion/diversification without the prior consent of the Board.

4. The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under
the law.

WATER CONSUMPTION:

1. The source of water shall be from Ope&nbsp; well & and total water consumption shall be as below.
Bore well

Page-2 e_outwardno63283--23/08/2023  PCB ID-100829 INW 1D-206714 SENIOR ENVIRONMENTAL OFFICER Printed through XGN




(This document contains 7 pagez'%di ng annexure & excluding additional conditions)

Il. WATER POLLUTION CONTROL:

1. The sewage/domestic efflluent shall be treated in Septic Tank with Soak pit.No overflow from the soak
pit is allowed.The septic tank and Soak pit shall be as per IS 2470 Part-1 & Part-Il.

2. The Effluent Treatment Plant proposal is generally agreeable and shall be constructed as per the
specifications mentioned in the proposal and it shall consist of following units.

3. The industry shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the
proposal submitted. It shall meet the standards specified in Annexure-1 & shall be used on land for
gardening/greenbelt within the factory premises.
4. If the treatment plant does not achieve the effluent standards stipulated under condition (2) above or if
it is found to be inadequate, then the industry shall have to modify the units so as to meet the standards
with prior consent of the Board.

5. All the treatment units shall be totally impervious.

6. The applicant shall provide separate flow meter for measuring the quantity of effluents through ETP and
separate energy meter and shall maintain a logbook for the verification of inspecting officers.

7. The applicant shall operate and maintain Treatment Plant continuously and maintain regular log-books/
operation records.

8. There shall not be any increase in generation of Domestic waste water due to proposed expansion.

lil. AIR POLLUTION CONTROL:

1. The type of emissions, stack heights and the air pollution control equipment for the air pollution control
sources to be installed as specified in Annexure-Il.

2. The discharge of emissions from the air pollution sources shall pass through the stacks/chimneys mentioned
in Annexure-ll where from the Board shall be free to collect the samples at any time in accordance with the

provisions of the Act and Rules made there under.

3. The stacks shall have port holes and platforms as per the guidelines specified in Annexure-Il to facilitate
monitoring of emissions.

4. The applicant shall upgrade/modify/replace the control equipments if they are found inadequate to meet
the standards stipulated. Prior permission of the Board shall be obtained for the same.

IV. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1. The applicant shall collect, treat and dispose off all solid waste generated during construction i.e. Muck, and
Garbage after construction if any in such manner so as not to cause environmental pollution.

2. The details of solid waste generated from the expansion activity shall be as follows.
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(This document contains 7 pagez'glrdi ng annexure & excluding additional conditions)

V.HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016:

1. The industry shall apply and obtain authorization under Hazardous and Other Wastes (Management &
Transboundry Movement) Rules 2016, and comply with the conditions of the authorization. The applicant shall

apply for authorization along with the consent for operation (CFO) application under the Rules in Form-I to obtain
authorization and comply with conditions.

VI. NOISE POLLUTION CONTROL:

The applicant shall ensure that the ambient noise levels within its premises during construction and during
operational period shall not exceed w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000
as mentioned below:-

a) In Industrial Area 75 dB(A) Leq during day time and 70 dB(A) Leq during night time.

b) In Commercial Area 65 dB(A) Leq during day time and 55 dB(A) Leq during night time.
¢) In Residential Area 55 dB(A) Leq during day time and 45 dB(A) Leq during night time.
d) In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.

Note: - * Day time shall mean 6 am to 10 pm and Night time shall mean 10 pm to 6 am.

* dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which
is relatable to human hearing.

* A “decibel” is a unit in which noise is measured.

* “A” in dB(A) Leq, denotes the frequency weighting in the measurement of noise and
corresponds to frequency response characteristics of the human ear.

* Leq: It is an energy mean of the noise level over a specified period.

VIl. GENERAL CONDITIONS:

1. The applicant shall obtain prior permission from the competent authority for drawing of water from
Surface/Ground water source and submit a copy of the same to the Board.

2. Theindustry shall transport and store the raw materials in a manner so as not to cause any damage to
environment, life and property. The applicant shall be solely responsible for any damages to environment.

3. The industry shall not commission the proposed plant for trial or regular production unless necessary pollution
control measures are installed as specified in this Consent Order.

4. The industry shall ensure that the treatment plant and control equipments are completed and commissioned
simultaneously along with construction of the factory and erection of machineries.

5. The industry shall not change or alter (a) raw materials or manufacturing process, (b) change the products or
product mix (c) the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air

pollution control equipments without the prior approval of the Board.
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Page-5

6. The industry shall immediately report to the Board of any accident or unforeseen act or event resulting in reled
immediately take appropriate corrective and preventive actions under intimation.

7. Theindustry is liable to reinstate or restore, damaged or destroyed elements of environment at his cost, failin
advance an amount equal to the cost estimated by Competent Agency or Committee.

8. The Board reserves the right to review, impose additional condition or conditions, revoke, change or alter the termd
9. This CFE does not give any right to the Party/Project Authority/Industry to forego any other legal requirement thati

10. The industry shall furnish point wise compliance to the conditions given under this consent for establishment within 30 ¢

Please note that this is only consent for establishment issued to you to proceed with the formalities for

expansion of the industry and does not give any right to proceed trial/regular production. For this

purpose, separate consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be
obtained by remitting prescribed consent fee. The application for consent has to be made 120 days in advance of
commissioning for trial production of the plant.

The receipt of this letter may please be acknowledged.

Consent Fee paid : Rs. 24000

Encl.: Annexure-l & Il.

NOTE:
The following Conditions |1 ( 3 & 4)mentioned above are not applicable.

COPY TO:

1. The Regional Officer, Udupi for information and necessary action

2. Master copy (Dispatch).
3. Officecopy.
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Additional Conditions:

[1.This consent for expansion is issued for the additional quantity of fish freezing (Surimi fish paste) of 550 TPM by using whole

round fish . 2.Industry shall install the ETP of capacity as per the proposal to treat 200 KLD effluent & the treated effluent shall

meet the prescribed standards as per Annexure-| before using for irrigation or fish washing. 3. The effluent generation shall not

exceed 170 KLD. 4. There shall not be any smell nuisance in the surroundings area due to operation of the unit. 5. All solid waste

Shall be decanted before taking into the protein recovery plant and shall not mix with mince washing water. 6. Treated water shall

be recycled for Cooling and washing (other than the process) as far as possible and only remaining water shall be discharged on
and for irrigation. 7. Shall obtain NOC from Ground Water authority for withdrawal of ground water. 8. Details of Air pollution

sources & Control measures shall be provided as per Annexure-ll enclosed with this consent order. 9. Shall operate the industry
50 as not to have any public complaint in the area due to operation of the unit. 10.This consent is issued without any prejudice to
ANy pending court cases either in Hon’ble NGT, Hon’ble High Court or Hon’ble Supreme Court of India. Industry shall be bound
by the decision of Hon’ble Courts in the said matter. 11. The decision of the Board in any manner shall be final and the proponent

shall abide by the directions of the Board.
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Note: All efforts should be made to remove colour and unpleasant odour as far as practicable.

ANNEXURE- I

LOCATION OF SAMPLING PORTHOLES, THE PLATFORMS, THE ELECTRICAL OUTLET.
1. Location of Portholes and approach platform:

Portholes shall be provided for all Chimneys, stacks and other sources of emission. These shall serve as the
sampling points. The sampling point should be located at a distance equal to at least eight times the stack or duct
diameter downstream from any flow disturbance such as bend, expansion, contraction and visible flame. Further,
the selected port has to be at least 2 stack/duct diameter before stack/duct exit or from any other flow disturbance.
For rectangular stacks, an equivalent diameter can be calculated using following expression.

2 (Length x Width)

Equivalent Diameter =
(Length + Width)

2. The diameter of the sampling port should not be less than 3”. Arrangements should be made so that the
porthole is closed firmly during the period when it is not used for sampling.

3. An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission from

the portholes shall be provided. Arrangements for an Electric Outlet Point off 230 V 15 A with suitable switch
control and 3 Pin Point shall be provided at the Porthole location.

FOR AND ON BEHALF OF
KARNATAKA STATE POLLUTION CONTROL BOARD
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Karnataka State Pollution Control Board
K 2
X
HEAD OFFICE : “Parisara Bhavan”, ZONAL OFFICE : Mangaluru __
%4l No.49, Church Street, Bengalur u-560001 Plot N0.10B, Parisara Bhavana, Baikampady Industrial |7
“7| Tel No: 080-25589112/113, 080-25581383/388, Area,Mangaluru-575011 =
§§ Website: https://kspcb.kar nataka.gov.in Tele: 0824-2408420 5
il 5z
%
[ Consent For Operation(CFO-Air . Water) - (CfO-Expand) Ko
e As per the provisions of ke
The Water (Prevention & Control of Pollution) Act, 1974 e
2 & 5
The Air (Prevention & Control of Pollution) Act, 1981 ;
o >
To i
2 : : ] . : : =
24 Karthik Marine Industries, Industrial Zone, Industrial Area, Pithrody Post, -;:
Udyavara-574118, Udupi District.
" for the Facility located at, &
S Karthik Marine Industries,Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, e
oS 189/1,2,7, 263/1A, 214/6, ,Industrial Zone, Industrial Area, Pithrody Post, ,‘
o) Udyavara-574118, Udupi District. Ko
Udupi e
< |Consent Order No PCBID INW ID Industry Colour/Scale Date of |ssue >
AW-340383 100829 210658 ORANGE/LARGE 04/11/2023
ThisConsent isgranted for the Products/ Activity/Service name indicated fi
in the annexure along with theterms & conditions attached to this order
| Validity through : 13/10/2023 to 30/09/2033 pe
. ilu._,!"'.-t:,lﬁ\f‘_‘ s H'r": I.-.I }‘L"\Iv:f”;:'ﬁ : h{\"‘ I,: . IE;.:,\gr“_;_- T -r-'i\,{g"&]\ia. vﬁ ) P ﬁ R .’I 1: ' ..
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Combined Consent Order No: AW-340383

PCB ID:

pages incl %annexure& excluding additional conditions)

100829

GSC No : PBOXG0000200658

Date:

04/11/2023

Combined consent for discharge of effluents under the Water (Prevention and Control of Pollution) Act,

1974 and emission under Air (Prevention and Control of Pollution)Act, 1981

Ref: 1. Application filed by the industry / organization on

2.Inspection of the Industry/organization/by RO,

12/10/2023

on 27/10/2023

Consent is hereby granted under Section 25(4) of the Water (Prevention & Control of Pollution) Act, 1974 ( herein
referred to as the Water Act) & Section 21 of Air (Prevention & Control of Pollution) Act, 1981, ( here in referred to as
the Air Act) and the Rules and Orders made there under and subject to the terms and conditions as detailed in the
Schedule Annexed to this order.

The Occupier is authorized to operate /carryout industry/activity & to make discharge of the effluents & emissions
confirming to the stipulated standards from the premises mentioned below:

Location:

Name of the Industry:

Address:

Karthik Marine Industries
Sy.No. 187/7, 188/1A, 1B, 4C, 8A, 8B, 111/9, 189/1,2,7, 263/1A, 214/6,, Industrial Zone,

Industrial Area, Pithrody Post, Udyavara-574118, Udupi District.

Industrial Area: Not In LA, Udyavara,
Taluk: Udupi, District: Udupi
Discharge of effluents under the Water Act:
Sr | Water Code WC(KLD) | WWG(KLD) Remark
1 | Domestic Purpose 2.250 1.800 Shall be septic tank followed
by soak pit.
2 | Domestic Purpose 1.800 1.440 Shall be septic tank followed
by soak pit. Proposed
3 | Manufacturing Processes 13.700 13.450 Shall be recycled for
Cooling tower, floor wash
and remaining shall be
discharged on land for
irrigation after treating in 15
KLD ETP & meeting the
standards as per Annexure-|
4 | Manufacturing Processes 147.500 150.000 Septic tank followed by soak
pit. Proposed

Discharge of Air emissions under the Air Act from the following stacks etc.

Sl. No.

The details of Sources, control equipments and its specification, type of fuel, rate of
emissions, constituents to be controlled in emissions etc. are detailed in Annexure-I.

Description of chimney/outlet

Limits specified refer schedule

The consent for operation is granted considering the following activities/Products;

Sr Product Name Applied Qty Unit
1 fish freezing activity (surimi) 900.0000 Metric Tonnes/month
This consent is valid for the period from 04/11/2023 to 30/09/2033
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To,
Karthik Marine Industries

Karthik Complex, Main Road, Malpe -
576108

NOTE:

The following Conditions A ( 2b & 3b) mentioned above are not applicable.

COPY TO:

1. The Regional Officer, Udupi for information and necessary action.
2. Master Register.

3. Casefile.

Consent Fee paid : Rs. 240000
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Additional Conditions:

1. There shall not be any smell nuisance in the surroundings area due to operation of the unit. 2.All solid waste shall be decanted
before taking into the protein recovery plant and shall not mix with mince washing water. 3. Treated water shall be recycled for
Cooling and washing (other than the process) as far as possible and only remaining water shall be discharged on land for
rrigation. 4.Industry shall treat the effluents to the prescribed standards as per Annexure-| before using it for irrigation or other
urposes.5.Shall submit NOC from Ground Water authority for withdrawal of ground water. 6.Shall operate the industry so as not

o have any public complaint in the area due to operation of the unit. 7.Industry shall adhere to the court case decision i.e, this
consent is issued without any prejudice to any pending court cases either in Hon'ble NGT, Hon'ble High Court or Hon'ble
Supreme Court of India. Industry shall be bound by the decision of Hon'ble Courts in the said matter. 8. The decision of the Board
n any manner shall be final and the proponent shall abide by the directions of the Board. 9. Applicant shall conduct
environmental audit and submit environmental statement in Form-V within 30th September of every year. 10. There shall not be
any kind of dust/smell nuisance from the unit. 11. In case of any complaint/violation of consent conditions the Board is at liberty to

\withdraw the CFO.
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SCHEDULE

TERMS AND CONDITIONS

A. TREATMENT AND DISPOSAL OF EFFLUENTS UNDER THE WATER ACT.

1. The discharge from the premises of the occupier shall pass through the terminal manhole/manholes where
from the Board shall be free to collect samples in accordance with the provisions of the Act/Rules made
there under.

2(a). The sewage/domestic effluent shall be treated in septic tank and with soak pit. No overflow from the
soak pit is allowed. The septic tank and soak pit shall be as per IS 2470 Part-| & Part-Il.

2(b).The treated sewage effluent discharged shall conform to the standards specified in Annexure-I.

3(a). The trade effluent generated in the industry shall be treated in the ETP and treated effluent shall confirm
to the standards stipulated by the Board in Annexure-1

3(b).The trade effluent shall be handed over to CETP and maintain logbook of effluent generated & sent
every day.

4. The occupier shall install flow measuring/recording devices to record the discharge quantity and maintain
the record.

5. The occupier shall not change or alter either the quality or the quantity or the place of discharge or
temperature or the point of discharge without the previous consent/ permission of the Board.

6. The Occupier shall not allow the discharge from the other premises to mix with the discharge from his premises
Storm water shall not be allowed to mix with the effluents on the upstream of the terminal manhole where the
flow measuring devices are installed.

B. EMISSIONS:

1. The discharge of emissions from the premises of the applicant shall pass through the air pollution control
equipment and discharged through stacks/chimneys mentioned in Annexure-Il where from the Board shall
be free to collect the samples at any time in accordance with the provisions of the Act and Rules made
there under.

2. The occupier shall provide port holes for sampling of emission, access platforms for carrying out stack sampling,
electrical points and all other necessary arrangements including ladder as indicated in Annexure-Il.

3. The Occupier shall upgrade/modify/replace the control equipment with prior permission of the Board.
C.MONITORING & REPORTING:

1. The occupier shall get the samples of effluents & emissions collected and get them analyzed once a month
for the parameters.
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D. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1. The Occupier shall segregate solid waste from Hazardous Waste, Municipal Solid Waste and store it properly
till treatment/disposal without causing pollution to the surrounding Environment.

2. The solid waste generated shall be handled & disposed by scientific method without causing eye sore to
the general public and to the surrounding environment.

E. NOISE POLLUTION CONTROL:

The applicant shall ensure that the ambient noise levels within its premises during construction and during
operational period shall not exceed w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000
as mentioned below:-

a) In Industrial Area 75 dB(A) Leq during day time and 70 dB(A) Leq during night time.

b) In Commercial Area 65 dB(A) Leq during day time and 55 dB(A) Leq during night time.

c) In Residential Area 55 dB(A) Leq during day time and 45 dB(A) Leq during night time.

d) In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.
Note: - * Day time shall mean 6 am to 10 pm and Night time shall mean 10 pm to 6 am.

* dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which is
relatable to human hearing.

* A “decibel” is a unit in which noise is measured.

* “A” in dB(A) Leq, denotes the frequency weighting in the measurement of noise and corresponds
to frequency response characteristics of the human ear.

* Leg: Itis an energy mean of the noise level over a specified period.

F. GENERAL CONDITIONS:

1. The applicant shall obtain prior permission from the competent authority for drawing of water from
Surface/Ground water source and submit a copy of the same to the Board.

2. The Board reserves the right to review, impose additional conditions, revoke, change or alter terms and
conditions of this consent.

3. The Occupier shall forthwith keep the Board informed of any accidental discharge of emissions/effluents into
the atmosphere in excess of the standards laid down by the Board. The applicant shall also take corrective
steps to mitigate the impact.

4. The Occupier shall provide alternative power supply sufficient to operate all Pollution control equipments.
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5. The entire premises shall always be kept clean. The effluent holding area, inspection chambers, outlets,
flow measuring points should made easily approachable.

6. The Occupier shall display the consent granted in a prominent place for perusal of the inspecting officers
of the Board.

7. The Occupier his heirs, legal representatives or assigns shall have no claims what so ever to the continuation
or renewal of this consent after expiry of the validity of consent.

8.  The Occupier shall make an application for consent at least 120 days before expiry of this consent.

0

The occupier shall maintain register recording the ambient air quality and stack monitoring. The register
shall be open for inspection by the Board Officers at all time.

ANNEXURE- |
Sl Characteristics Tolerance Limits
no
1 Suspended solids mg/l, Max. 200
2 pH Value 5.5.t09.0
3 Oil and grease mg/l Max. 10

4 Biochemical oxygen demand (3 100
days At 27 deg C (mg/l, Max.)

Note: All efforts should be made to remove colour and unpleasant odour as far as practicable.

Annexure-I|
Chim. Chimney KVA Minimum Constituentsto be controlledin Tolerance  Air pollution  Date on which air
No. attachedto Rating/ chimney theemission limits Control pollution control
Capacity height to mg/NM 3 equipmentto  equipments shall
be beinstalled,in beprovided to
provided addition to achievethe
above chimney height stipulated
ground asper col.(4) tolerancelimits
level and chimney
(in Mtr) heights
conforming to
stipulated
heights.
1 D.G. Sets  200KVA 5 PM,SO2,NOx 0,0,0,0,0 AEC
DG Set
2 D.G. Sets 500 KVA 15 PM,S02,NOx 0,0,0,0,0 AEC
3 D.G. Sets 500 KVA 5 PM,S0O2,NOx 0,0,0,0,0 AEC
Note:
AEC © Accoustic Enclosures
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Note:
1. The Noise levels within the premises shall not exceed 75 dB (A) leq during day time and 70 dB(A) leq
during night time respectively.

2. The DG set shall be provided with acoustic measures as per SI.N0.94 in Schedule-I of Environment
(Protection)Rules.

3. There shall be no smell or odour nuisance from the industry.

LOCATION OF SAMPLING PORTHOLES, THE PLATFORMS, THE ELECTRICAL OUTLET.

1. Location of Portholes and approach platform:

Portholes shall be provided for all chimneys, stacks and other sources of emission. These shall serve as
the sampling points. The sampling point should be located at a distance equal to atleast eight times the
stack or duct diameters downstream and two diameters upstream from source of low disturbance such as
a Bend, Expansion, Construction Valve, Fitting or Visible Flame for rectangular stacks, the equivalent
diameter can be calculated from the following equation.

2 (Length x Width)
Equivalent Diameter =

(Length + Width)

2. The diameter of the sampling port should not be less than 3”. Arrangements should be made so that the
porthole is closed firmly during the period when it is not used for sampling.

3. Aneasily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission
from the portholes shall be provided. Arrangements for an Electric Outlet Point off 230 V 15 A with suitable
switch control and 3 Pin Point shall be provided at the Porthole location.

For and on behalf of the
Karnataka State Pollution Control Board

Signature;lyot Verified
Digitally signed/b
Date: 2023.11‘.04‘ 12:20:19
+05:30 |
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Annexure-37

e KARNATAKA STATE POLLUTION CONTROL BOARD

“_'_-ﬁun
—— BIOFLE Tot, SPOF, doboge WORE?
RS REGIONAL OFFICE, U
AL A IOINAL 'E, UDUIPI Parisra Bhavana Plat No 36¢ Shivalli Industrial Area Manipal Udupi
‘\mh_.q Phone:(8202982016 Email 1d: udup¥@kspch.gov.in

//By Speed Post//

No.PCB/Udupi/2024-25/Demand Notlce/ “66 Date: [q l " !2 62 N
oy TICE FOR SAMPLE ALYSIS FEES™
To,
| M/s Karthik Marine Industries

Sy.No. 187/7, 188/1A, 113. 4C, 8A, 8B, 111/9, 189/1.
2,7, 263/1A, 24/6.
Industrial Zone, Industrial Area, Pithrody Post

Udyavara, Udupi Tq & Dist

Sir,
Sub: Demand note for payment of Legal sample Analysis charges - reg.
Ref: 1. MOEF & CC (CPCB) Notification No l.egal/42(3)87.Dated 23.02.2022
2. Board Office Memarandum No PCB/744/COC/2022/ 1096, dated: 16.05.2022
3. Inspection of your industry and [.egal sample collection on 04-09-2024.

Ll LL

With reference to the above. it is to be informed that, this office has collected the treated trade effluent during
inspection on 04-09-2024 for purpases of analysis. Further, as per the Gazette Notification & Board office
Memorandumn cited at ref (1) & (2), the required sample collection and analysis charges is follows:-

Date of Total TOt&]
S. | sample 5‘;,"0_"“ Particulars Rate éﬁ,ﬁ{ ‘égﬁ GST
No. | collection : (@ 18%
1 egal Sample collection | 1050.00 | 94.50 | 94.50 189.00 1,239.00
charges (treated trade
2024 OIA effluent)
S &01(A) Analysis Charges 2400.00 | 216.00 | 216.00 | 432.00 2,832.00
Total Amount 3,450.00 | 310.50 | 310.50 | 621.00 4,071.00
Old balance Amount -
Sub Total Amount -
Amount to be Payable 4,071.00 |

analysis and sample collection charges of Rs. 4,071/~ (Rupees Four

thousand and seventy one only) through NEFT / RTGS to the KSPCB (RO-Udupi of Union bank of India,
1004675941 (IFSC Code: UBIN0901288) (GSTIN No.

Manipal Branch, Operative Account No. 51010
29A AALKOS37G1Z7) with a copy of transaction slip and mention GSTIN Number of your organization to
this office for account purpose. A reply letter shall be submitted to this office with following details:—-
Name and address of the unit ]
_ GST Nao. of the unit
[ PAN No. of the unit
Demand Note No. and Date
[ Demand Amount Paid
TO which Account no. Payment was made at Bank
T which IFSC Code Payment was made at Bank
NEFT Unique Transaction Reference (UTR) number

of Payment made to Bank
made at Bank
YuErs fithfully
B | 3
ﬁr l.%tg;" QO icer N - B

Date on which Payment was
KSPCB, Udupi

Hence, you are hereby informed to pay
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ANNEXURE-]

RESULTS OF ANALYSIS

Date; 17.09.2024

Name
& Address : M/s. KARTHIKA MARINE INDUSTRIES, SY. NO. 187/7,
188/ 1A, 1B, 4C, 8A, 8B, 111/9, 189/1, 2, 7, 263/ 1A,

214/6, Industrial Zone, Industrial Area, Pithrody Post,
Udyavara- 574118

SAMPLE DESCRIPTION: Treated trade effluent sample collected from the vutlet
of ETP.
(Sample No:01 & O14)

l

—

I“ o . = I ————————
‘ Q| ‘I | "1 Results
% wil. |I
I N Parameters | Unit | Standard =T 7T Test Method
° : 01 | O1A

®_ g
l el
b1 pH _ 6.5-9 6.8 £ 1S 3025 (Part 11):2022
" BOD (Bio-Chemical
| 2 | Oxygen Demand for 3 | mg/l 30 6 - IS 3025 (Pan 44): 2023
k. days at 27°C) —
l ' 3 Total Suspended mg/l1 S0 10 IS 3025 (Pant 17): 2022
! Solids
t -
' 4 | Oil and Grease mg/l 10 " BDL APHA 22nd edition (5520B): 201~

) ! _ -
: Particulars and Standards mentioned are as per requisition letter and results pgrtaéi'n_ﬁ-n_t}'ﬂ
i to the sample tested. -
i@; Inference: Report Status: Results are Conforms to prescribed standards of Analysed

Parameters of Sample No. 01 & 0I4.

Note: 1. The method of analysis is as per the Standard Method for

PE————

the examination of Walter and

Waste water and Indian Standard Publication.
2. BDL= Below Detection Limit

3. mg/L:milligram/Litre

calamaiie
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